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LOK SABHA 

Fridaŷ 24th AugusU 1956

The Lok Sabha met at Eleven of 

the Clock,

[Mr. Speaker in the Chair]

OT<AL ANSWERS TO QUESTIONS

Agricultural Credit (Stabllitation) 
Fund

*1343.  Shri Shree Narayan  Dat:
Will the Minister of Food and Apiculture
be pleased to state the names of State 
Co-operative Banks which are  maintain- 
iag  Agricultural  Credit  (Stabilisation) 
Fund or which have been asked by the 
Reserve Bank of India to maintain such 
funds ?

The Minister of Agriculture (Dr. 
P.  S.  Deshmukh): Andhra, Bombay, 
Madhya Pradesh and PEPSU. The Reserve 
Bank of India has not issued any general 
instructions in this regard.

Shri Shree N irayian Daai May I
know whether any  the State Co-operative 
Banks has asked for loan from the National 
Agricultural  Credit (Stabilisation) Fund 
so far and, if so, what are the terms and 
conditions on which loans ar$ granted from 
this Fund to the State Co-operative Banks ?

 ̂ Dr.  P.  S.  Deshmukh: No  such
application, at least to my knowledge, has 
been received.

Shri N. B. Chowdhury: May I know 
what amount, out of the amount allotted in 
the recent Reserve Bank Amending Bill to 
this Fund, has up till now been allotted to 
the loqil Funds f

Dr. P. S. Dethmukh: I would like 
to have notice of the question.

Shri Shree Narayan Daa: May I
know whether at lower levels co-operative 
societies, or some other institutions higher 
up, have alto been asked to constitute a 
Fund of this nature ?

Dr. P. S. Dethmukht Nobody has 
been specifically asked, but this is part of 
the recommendations contained in  the

436 L.S.D.—1.
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Rural Credit Survey Committee’s report, 
and that is also intended to be implemented 
later on but no such steps have so far been 
taken.

Assam Allowance

♦1344. Shri T. B. Vittal Raoi Will
the  Minister of Communications be 
pleased to refer to the reply given to Starred 
Question No. 1588 on the 20th April, 1956 
and state:

(a) whether  any  decision  has  since 
been arrived at regarding the grant of 
Assam allowance to the Civil Aviation emp
loyees, stationed in the aerodromes in Assam j 
and

(b) if so, when the decision will be 
given effect to ?

The Minister in the Ministry of Co m 
unications (Shri Ra| Bahadur): (a) and
(b).  I lay on the Table of the Lok Sabha 
a statement giving the requisite information. 
[See Appendix VIII, Annexure No. 14].

ShriT.B. Vittal Rao: It is mentioned 
in the statement that these allowances will 
take effect from the ist June, 1956.  May 
I know whether orders have  been issued 
in this rcspect?

Shri Raj Bahadurs Yes, Sir, orders 
have been issued.

Shrt T. B. Vittal Rao: May I know if 
these allowances ̂ nted to these employees 
are in accord with the report submitted 
by the team of officials who went to Assam 
to m?.ke on-the-spot enquiry about the cost 
of living There ?

Shri Ra| Bahadur: The matter was 
under the examination and consideration 
of the Ministry of Finance for a good length 
of time. They went into the whole question, 
because it applies to the whole body of 
Central Government employees, and they 
took a decision, and finally the orders were 
issued.

Working Journalists

*1345. C. Sharma: Wilt
the Minister of Labour be pleased to state:

(a) whether  Govemmertt  have  fina
lised the rules under section 20(1) of the 
Working Journalists (Conditions of̂ Service) 
and Miscellaneous Provisions Act, 1955; 
and

(b) if so, whether a copy of the Rules 
will be laid on the Table of the Sabha ?
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The Deputy Minister of Labour 
(ShriAbid AU)i  (a) and (b). The Work
ing Journalists Wage Board Rules, 1956̂ 
regulating the procedure to be followed by 
the wage Board for Working Journahsts, 
were pulished in Part II Section 3 of the 
Gazette of India dated the 4th  August, 
1956 and were placed on the Table of the 
Lok Sabha on the i6th August, 1956. The 
rules relating to payment of gratuity, hours 
of work, holidays, leave, etc. admissible to 
Working Journalists, are yet to be finalised. 
They will be placed on the Table of the Lok 
Sabha in due course.

Shri D. C. Sfaarmat  May I know 
how many meetings of the Wage Board have 
so far been held to finalise these rules and 
how many more meetings will be required 
before a final decision is taken about these 
mitttrs?

Shri Abid AUt  The Board has held 
two or three meetings.  The questionnaire 
has been finalised and sent to the parties 
concerned and the replies have been received. 
Now the Board will start touring.  They 
may be going to Travancore-Cochin first 
and they expect to complete their work with
in a period of three or four months.

Shri D. C. Sharmat  May I know to 
what agencies this questionnaire was sent, 
whether it was sent only to  newspaper 
proprietors or also to workinig journahsts ?

Shri Abid Alii To working journalists 
also, to everyone concerned with the indus
try.

Shri T. B. VitUl Raoi  What is the 
reason for the delay in finalising the rules 
regarding gratuity to these employees, since 
these employees were not getting a living 
wage for a long time ?

Shri Abid Ali:  They are getting 
wages.

Shri T. B. Vittai Rao:  Living wage.

Shri Abid Alis  There is no delay. 
Because, this matter came to us in April. 
We framed the rules and sent them to the 
parties in the month of May.  The replies 
were received in the month of June.  A 
meeting of the represenutives was convened 
in July.  Their comments have again been 
sent to the parties for their opinion.  And 
as soon as we receive their comments, these 
will be incorporated, as far as possible, and 
then gazetted.

^ •ft

33IT T?r t ̂  ̂   iff  irnnif

%  ^

ITPft

# % TTt If

finsFT  ftwr  ?

^  I I

Shri Gidwaah la it a fact that tome 
working journalists who are working in 
some newspapers have neither the facilities 
to attend the meetings of the Board nor are 
they paid any special allowance for the 
purpose ?

Shri Abid AU: I received a complaint

from one member of the Board.  The 
employer concerned was approached to give 
the leave, and I understand that the leave 
has been given.

Shri D. C. Sharina:  The Minister 
has stated that the members of the Board 
will be doing some travelling.  May I know 
whether they will be travelling so as  to 
understand the finances of various papers 
and their capacity for payment or they 
will be doing so to see the living conditions 
of these journalists in various parts of India 
in order to arrive at an equitable judgement 
with regard to this ?

Shri Abid Alii  They are at liberty 
to go into the items that they consider neces
sary.  They are not precluded from doing 
an̂ hing.

Shri Gidmnis  May I know when the 
Press Council will be constituted ?

Shri Abid Alii  That, I think, will 
not be done by the Labour Ministry.  The 
Information and Broadcasting Ministry may 
be asked about it.

Railway CDrruption Enquiry

*134$.  ^ri Dabhii Will the Minis
ter of Railwaya be pleased to refer to the 
reply given to Starred Question No. 1707 
on the 24th April, 1956 and state;

(a) whether the special enquip̂ coî uct- 
ed  by a Committee of District Omcers 
including the Vigilance officer regarding 
the allegation of corruption at SabaiiMti 
and also in the office of District Traffic 
Superintendent, Ahmedabad, in respect of 
bô ng live-stock traffic locally aver the 
Broad Gauge in preference to such traffic 
requiring transhipment at  Sabarmati has 
conclude; and

(b) if so, the result of the enquiry?

The Deputy Minister of Railways 
and Transport (Shri Alagesali): (a)
Yes.

(b)  No evidence by way of tpedfic 
instances of demand or payment of illegal 
gratification was forthcoming and the allega- 
cion of corruption was held as not prove i*
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Shri Dabhii  Am I to understand 
that the enquiry took place and  nothing 
was found ?

Shri Alafeaant  Yes.

Shri T, B. Vittal Raot Who conduct
ed the enquiry ?

AÛ caani  A  Committee  of 
District Officers.

Shri Piumoosc:  When was the en
quiry ordered ?

Shri Alagtttan:  I do not have the 
dates before me.

vnfN   ̂vftwTT vnAiR

jm ̂   % gtR % n

 ̂ <̂SM •A' fPTT  ftr :

(t) wr 

mvhFT m ^

^   ̂  art   ̂;

(?r) lift 5t, ?ft wr JTt̂ m 

ifh:  fWhr

3nw;

(>r)  TO  ^ qr

iftr  ̂  ftvUT 5fT  ̂ ; ittX

(w) ?rfir iTffr 

 ̂ jw  ?ft   ̂  ̂ <Et <jtot

 ̂*ftT ftrfrwf % fflT VR”T f ?

•  wnw vwNit) '

(v) afV,  I  .

(W) W  (’T).̂ SVT5!^35?tl 
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 ̂ ̂  «i5t »rwr ̂ xfTK ̂  % ?<*r IT 
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3TT Tfr  ̂ ?
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»r ft*rr w fn
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Mr.  Speaker!  Tne  hon. Metneber 
wants to know why thi» work i« encrusted 
to persons who have no experience of family 
life.

 ̂ ^ ÛTT f fr   ̂ «rfw

TO  ̂  ^  «jft

Tufi’  ’̂pjT vt inm  ̂^

«ft ^?ft5snn^  ̂1

8hH  GIdmttIt  How  many dimes 
will be opened in the rural areas, during 
the Second Five Year Plan period,  and 
how much money will be spent on them ?

Shriouiti Chandraaakhart  During
the Second Five Year Plan period, about 
2̂000 rural clinics  will be  opened,  and 
the cost will be about Rs. 230 lakhs for the 
rural clinics alone.

Shri Gidmmit Will they be separate
units, or will they be associated with health 
organisations spread all over the country ?

Shrinuitl ChAndnackluiri  Most of 
them will be in  connection with  the 
primary health units and  they will be 
working in association with the matemtty 
and child health schemes.

Shrimmti  Jaymahris  May  I  know
whether any cases have come to the notice 
of  Government, where advertisements of 
wrong methods have done harm to 1vome«, 
and if so, whether such wrong advertise
ments have been fenalUed?
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Rajkumari Amrlt Kaur:  Advertise
ments are put our which are not very good. 
As far as possible, we try to educate our 
centrcs that the women should be told not 
to take any notice of them.  And where we 
can take action against them under the new 
Act, namely the Drugs and Magic Remedies 
(Objectionable Advertisements') Act, we do 
80.

Co-operative Farming

*1348.  Sardar Akarpurit  Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) whether  Government  have  fixed 
targets for co-operative  farming to be 
achieved during the Second Five Year Plan;

(b) if 80,  targets  fixed  Stale-wise; 
and

(c) the steps envisaged to make co
operative farming a success?

The Minister of Agriculture (Dr. 
P. S. Deslimukh:)  (a) Yes Sir.

(b) No State-wise  break-up has yet 
been made.

(c) In the Conference of State Ministers 
of Co-operation held at Mussoorie last month 
it was decided to undertake 300 experiments 
in co-operative farming dunng this year.

HWH H I

jr  W  %  ms:   ̂  ^

Tflo  ijo :  Jdfdi

 ̂f4»W  ’PTT ^

^  t I

«TV «• Vo
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Shrl Kamath : Do Oovernmcnt pro* 
pose to encourage only co-opentdve farm
ing, or also collective urming oa the soviet 
model?

Shrl A. P. Jain : So far, our scheme 
is to encourage co-operative farmi-g.  We 
do not propose to have collective fanmng.

Shrl Jalpal Slnth : In view of the 
fact that Uie p«ttern of tribal economy is 
more condtiave to tne development and 
encouragement of co-operative  farming, 
may I know in how many of the tribal 
arefs or scheduled  areas.  Government 

»  have attempted this ?

Shrl A. P. Jain : I am not in a posi
tion to answer that question straight off. 
But I can promise the hon. Member that I 
shall lay the greatest emphasis on »rcas 
where this has th« largest chances of

•Amft ^

It?  t  ^ ?«TR #  IT?

 ̂̂   I  >sTpTn

»T̂  t̂wt  ̂ 3ft

'ST’M t' # «m ̂  sn̂ft̂ # 55TT5T

J t  ̂  t  Jti  ̂i;?r»ft

it?5TcT ^  ?

«o Jfe  ̂ :  f:?r %

 ̂ I 3ft  fqm  vhmybr

'?>rf5Tir ̂  ̂  I ̂  ̂   % »i?nT

I  'RRIT ̂   ̂ 3f̂  TIW? ̂»JT I

: vn

'Biftnr ift T?r t
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Prevention of Accidents In Factories

♦1J50.  Shri  Jhului  Sinhar  Will 
the Minister of Labour be pleased to state 
the progress made in the preparation of 
safety pamphlets for the prevention of 
accidents in faaories?

Tlie Deputy Minister of Labour (Sliri 
Abid All): Four Committees were consti
tuted for collection of the basic data for 
preparing safety pamphlets on different 
types of machinery.  One of the Commit
tees has completed its wotk and is expected 
to submit its report snortly.  The vuik 
of the other committees is still in progrcM.

Shri Jhuian Sinha: May I enquire 
whether, as a result of the steps already 
taken or proposed to be taken, tberc has beco 
any reductum in the rate of accidents in U e 
factoiies so far?
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Shri Abid Allt  Certainly, that is the 
attempt.

Shri P. C. Bote: May I know whether 
Goverament are aware that there are several 
conventions in the ILO regarding the pre
vention of accidents, and if so, whether they 
have sought the help of those conventions ?

Shri Abid Ali: The action that we 
have taken or propose to take with regard 
to these conventions has already been 
communicated to Parliament.  It has been 
placed on the Table of the Sabha already.

Replacement Aircrafts

*1351.  Shri Jaipal Singht Will the 
Minister of CommunicationB be pleased 
to state:

(a) the number and type of replacement 
aircrafts ordered during the current year 
for the Indian Airlines Corporation;

(b) the  number of  Dakotas  and 
Herons which will be  declared  surplus; 
and

(c) the method of disposal of the surplus 
aircrafts ?

The Minister in the Ministry of Com
munications CShri Ra| Bahadur) 1  (a)
Fiv3 Viscounts aircraft have been ordered by 
the  Indian Airlines Corporation during 
the current year with the approval of Govern
ment in addition to the Five Viscounts 
(dready ordered during the year 1955.

(b) No Dakota or Heron will become 
surplus.

(c) The Corporation propost to sell 
the Vikings wlien all the ten Viscounts are 
in position.  The sale of Vikings will ordi
narily be effected through firms specialis
ing in such deals.

Shri Jaipal Sln̂ h: In regard to (a), 
when all the ten Viscounts are delivered 
and are in commission, the Dakotas will 
not become surplus, as just now stated by the 
hon.  Minister.  May I know for what 
puspose the Dakotas, which will be replaced 
oy the Viscounts, will be  used ?

Shri Ra) Bahadur: It is our constant 
endeavour to open out new routes and to 
expand air services. What we intend to do 
is to put these Viscounts on the  trunk or 
migor routes and the Dakotas on the lesser 
important or feeder routes.

Shri Jaipal Singhi In reply to (c), 
the hon. Minister has said that the  sale 
would be made through specialised agencies. 
Why specialis :d agencies and  why  not 
Government itself ?

Shri Ra) Bahaduri Our purpose is 
to get the maximum out of the sale tran- 
isction snd we will try to explore all avenues 
and fix up where we  can  get  the best 
pilce for our wares.

Shri Kasliwal : May I know whether 
after the purchase of these ViscoUht aircratt

Government has given up the idea of pur
chasing Ilyushins?

The Minister of Communications 
(Shri Jagfiwan Ram): No inference cnn 
be drawn like that, because the Viscoant 
is quite a different aircraft from thfe Ilyushin. 
Ilyushins are of the Dakota type.

Cinchona Cultivation

*1352,  Shri Krishnatharya Joshi:
Will the Minister of Health be pleased 
to state :

(a)  Whether  Government  have  ac
cepted  the  recommendations  of  the 
conference held  at  Ootacamund  in 
October, I955> regarding the cultiva
tion etc, of Cinchona; and

(b)  if so,  when  they 
implement them?

are going to

The Deputgr  Minister of Health 
(Shrimati Chaiiidrasekhnr):  (a)  Yet<

(b)  A statement showing the action 
taken by the Central Government on the 
resolutions adopted at the Quinine Com- 
ference is laid on the table of the Lok 
Sabha.  [ See Appendix VIII, annexur̂ 
No.  15 J.

Shri Krishnncharya Joshi : From 
the statement , it appears that State Gov
ernments have been addressed to  take 
urgent steps for regulating the production 
of cinchona.  May  I krow  what  steps 
have been taken by State Governments ?

Shrimati Chandrasekhar : We hav̂* 
not received the information from them.

Shri KrishnacharyH Joshi :  May
I know  whether, in  addition  to  being 
used for anti-malarial drugs,  cinchona is 
used for any other  purpose?

Shrimnti Chandrasekhar :  Yes,
there are some other possible  uses for 
cinchona.  The Council df Scientific and 
Industrial Research and the Indiap Coun
cil of Medical Research were requested 
to examine  this  matter.  We  have 
received some remarks froirt the Council oj 
Scientific and Industrial Research and they 
are as follows : the us? of cinchona other
wise than for anti-malarial drugs can also 
greatly popuhirised.  Then  they say that 
cinchona salts were used 15 years ago  for 
surgical conditions.  They  say  that  in 
view of the five properties that it possesses 
——I can read them out if you permit..

Mr, Speaker : Details need not be 
gone into.

Shrimati Chandrasekhar :.........
this can b • c ttmin d for /urth r use.  So 
the Indian Coundl of Medical Resesfch 
have omstituted a Studp  Group* They
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will have to submit a report after which 
further steps will be taken.

Shri  S.  C*  Sanumta : May
I know why  the Indian Standards Insti
tution was not  taken into confidence for 
the standardisation of quality and packing 
of cinchona ?

Shrimati Chandrasekhar:  It  is
not taking the assistance of the institution 
that the hon. Member has mentioned. 
Wc have appointed an officer of the Fin
ance  Ministry, who is a cost accounts 
officer, who is going through the two 
States where cinchona plantation  exists. 
Then a report will be submitted.

Shrl Barman i May I know whether 
India  has got to import quinine and 
whether the cinchona cultivation is being 
extended in different parts of India, for 
example. West Bengal or Madras.

Shrimati Chandrasekhar : We are
not  importing any quinine.  The present 
production  in  West Bengal and Madras 
is enough, and we have not consumed all 
the produce.  So we are taking steps to 
utilise it and not to produce any more.
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Shri  Velayudhaa :  It  must  be 
translated into English. It is an important 
question.

Mr. Speaker : Let the supplementary 
question be answered first.

tITfiW  ̂ VTT-

^  «nwT

jj?  ̂I

Mr. Speaker s The  hon.  Minister 
will kindly read the answer in English 
aUo.

Shri Ahld All : The adoption of the 
principle of *wages according to work* is 
not restricted to any particular industry. 
In certain processes in  industry,  it  is 
possible to work a piece-rate system while 
in certain others wage payments have to 
be made on  a  timc-rate  basis.  The 
principle of piece* rates has been adopted 
m varying degrees in a number of indus
tries, e.g,i cotton textiles, potteries, print
ing presses, paper, sugar, etc.

Shri P. C. Bose 1 Are the  Gov
ernment aware that the workers generally 
are not so much in favour of the piece- 
rate system as of ihe time-rate system }

Shri Abid All t That is a matter of 
opinion,

Shri  Mohiuddin :  May I know
whether it ia the policy of Government, 
in order to tncreaie productivity of Labour, 
to encourage the pieoe-nte sysinn ?

Shri Abid All 1  Yes,  wherever it
is possible.

Shri K, P. Tripathi : May I know
if it is a fact that enlightened opinioil all 
over the world  favouri the position that 
the piece-rate should not apply merely to 
miniiaium wages but should apply to living
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Wigcs ?  Since most of the workers are 
itill at the minimum wage level,  will not 
the  encouragement of  the  piece-rate 
system,  that is, payment according to 
work, be detrimental  to  the  workcrt* 
interests ?

ShH Abid All : As a matter of fact, 
the piece-rate system has been introduced 
in Bombay  Port and the  workers  very 
much like it.  In  fact,  their  income 
has been C ubled, and even more than 
doubled in some time.

5̂  ̂ ^ 3[XIifX VTRT   ̂  ^

^ ?NY 'STT  t Jtr  ?

sftftr t «

Sbri Velayudhan t  May  I  know 
whether in many industries in India the 
wages are fixed not according to the work 
but according to the whims and fancics of 
managements ?

Shri Abld Ali : That  may  be  the
opinion and experience of the hon.  mem
ber.

Shri N. B.  Cfaowdhury : May  I
know whether the ILO experts or the 
industrial business consultants  or  the 
Government themselves have undertaken 
any studies  “to see whether there is any 
scope for  wage increases even  at  the 
present level of productivity*’ as given in 
the  Second Five Year Plan, according to 
the directives  of the  Planning Commis
sion.

Shri Abid Ali: Of course,  we are 
very much alive to this question and are 
in touch with it.  ,

Shri T. B.  Vittal Rao : The hon. 
Minister  has  stated that the average 
wage of the worker in Bombay Port  has 
doubled.  Could we  have  a  statement 
giving the comparative average  wages 
during these  two periods ?

Shri Abid All i It has  considerably 
increased, and  in some cases, doubled. 
If the hon.  Member wants any further 
information, he may table a question.

Shri T. B.  Vittal Rao i Why not
he give  it now?

Mr. Speaker i He may not be able 
to say offhand.

Rî way  Bridfe  at Thaaa

•i357* Shri Gidwaai 1 Will  the 
Minister of RaHwayi be pleased to state:

(a) whether it is a fact that represen
tations have beea received by Governmeat

for construction or extension of railway 
bridge at Thana for convenience  of dis
placed persons  and  other  residing in 
Kopri  colony and other  adjaĉît areas

(b) whether  Government  have  con
sidered  them; and

(c) if so, what is their  decision ;

The Deputy Minister of Railways 
and  Transport  (Shri Alagesan): (a)
and (b). Yes.

(c)  The work of extension of railway 
foot-overbridge at Thana is proposed to 
be included in the 1957-58 Works  Pro
gramme.

Shri Gidwani : When  will  it  be 
started ?

Mr. Speaker: In 1957-58.

Forest Research Station In Mysore

*̂1360.  Shr  Madiah  Gowda  t
Will the  Ministsr, of Food and Agri
culture be pleased to state :

(a) whether it is a fact that a Regional 
Forest  Reseaich Station is proposed to 
be established in Mysore State during the 
Second Five Tear IMahfpeiiod;

(b) if so, the main research items that 
will be introduced there ; and

(c) the  recurring  and  non-recurring 
expenditure  foi the  institute?

The Minister of  Agriculture (Dr. 
P. S.  Deshmukh) :  (a) Yes, Sir.

(b) The Station will conduct research 
on Forest Products Utilisation and also 
on the  ‘spike* disease of sandal wood.

(c) The recurring and non-recurring 
expenditure  have not yet been worked 
out.

Shri Madiah Gowda: May I know 
whether  this station is being established 
in the city area or in a forest area ?

Dr, P. S. Deshmukh : We  are pro
posing to take over the existing laboratory; 
I do not know exactly where it is situate.

Shri Madiah Gowda t If  it  is in
Bangalore city itself, will they try to trans
fer it to a forest area where the research 
work can be conducted near the woods ?

The Minister of Food and Agri
culture  (SbH  A.  P.  Jain) :  The
present  situation is perfectly all right.

$hri S. C.  Samanta ; May I know 
whether the whole expenditure will be 
borne by the Central  Government  or 
whether the State Goverrmient win share 
wome of it ?

Dr. P. S. Deshmukh :  I  think
there is  some  provision in the Secoai
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Five Year Plan ; but, I am  afraid  I 
oould nor give the details about sharing.
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Sardar A. S. Salgal: May I know 
whether  Government i«  contemplating 
deputing some of  the  hon. Members 
to go round and  give  their  opinion 
about departmental catering ?

Shrl Alageaan 1 Many hon. Members 
have  given me their opinions about the 
way in which  departmental catering is 
run.  They have generally been satisfied 
with the wiy In which departmental cate
ring is being done.  There are also Zonal 
CoRMnirt es, on Which Members of Parlia« 
ment  serve, who inspect  these  catering 
esublishments and send their opinions.

Shrimati Ammu Swamlnadhan t
May I ask the hon. Minister whether he 
has recently had any food in the Grand 
TrxinV Eitpress coming fiom Madras to

Delhi and whether he has not found the 
food situation has deteriorated very much 
and we get very very poor food in the 
train?

Shri Alagesan : I am afraid the hon. 
Member is getting more and more delicate, 
of course, as years pass on and she is rather 
exaggerating.

Shrimati  Ammu Swamlnadhan t
I am sorry that this is the kind of answer 
given  and I think it will be good for tlie 
hon.  Minister to enquire from any other 
hon. Member who travels from Madras 
to Delhi or Delhi to Madras by the Giand 
Trunk Express and who is not as delicate 
as myself and find out what kind of food 
we get in the Grand Trunk Express.

Shri Alageaan : I may say one thmg.
I have myself had the food.

Shri Velayudhan :  That  should
not be taken as the standard.

Shri Alagesan i You  will remem
ber the question  was whether, I Hjjvc 
tasted the food.  Sc, I say, 1 have tasted 
the food.

Shri Velayudhan : Have you  tasted 
the food.

Mr. Speaker :  If he has not tasted 
it as Minister, he would not be here to 
reply.

Shri Alageaan : I do know whether the 
hon. Member has tasted food on foreign 
railways which he has visited,  I would 
like him to ccmpare the food supplied 
there and the food supplied  here.  I 
have  had occasicns to go by the Grand 
Trunk Express and taste the food and one 
thing I can say is that  after it has been 
taken over by the  department it has 
improved much  more than it was pre
viously.  It is the common opinion that 
has been expressed to me.

Mr. Speaker i I would request  the 
hon. Minister that, when a responsible 
Member of the House says that it is deter
iorating or  deteriorated, he should look 
into it.

Sliri AJagesan t I  am  prepared to 
look into it; but it is my duty  also to 
place the other side of the picture before 
the House and that is what 1 have done.

Shri Velayudhan : Why should the 
hon. Minister cast an aspersion on the age 
of some other hon.  Member which has 
nothing to do with catering in the train?

Shri M. R. KHahna  : May  I
know whether the same managerial staff 
that was there  before the Railways took 
over this catering are still there and if the 
same staff is continued how can the hon. 
Minister ensure that the food that is bcina 
served in the Grand Trunk Express wil) 
cfaAxige ?
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Shri  Alagcsan :  It  was  one
or  the  very definite things  that were 
laid down, when we took over this catering 
and the catering establishments for depart
mental management, that we shall absorb 
the staff that were previously employed by 
the contractors, as  much  as  possible, 
subject to suitability and other things. 
Naturally, we have  employed  the  staff
that were employed previously by  the
contractors.  Some of the  servers arc
there and even some of the people serving 
in a managerial capacity may also be there. 
It does not  mean that the entire staff is 
the  old staff; there are new staff looking 
after the  kitchen department etc.

Shii Matthen : May I know from the 
hon. Deputy Minister when this improve
ment in food  started—not  two months 
ago when I  travelled ?

Shri Alageum : Food is a matter of 
individual  taste and it is very difficult to 
strike at a common balance.

Mr. Speaker : In view ot the  fact 
that an hon, lady Member who does  not 
ordinarily exaggerate things and another hon. 
Member from the same area say that the 
standard of food has gone down—it may 
be a different experience of the  hon. 
Minister v̂hen people know him—I will 
urge upon both the hon. Ministers to look 
into the matter.

Shri Alagesan : I shall certainly do
90.

The Minister  of  Railways  and 
Transport ( Shri Lai Bahadur Shastri):
I can understand that Ministers  will m 
generally supplied with good food when 
they travel.  But, I may still  add  that 
have visited the refreshment  room  and 
dining cars  and  I have taken them by 
surprise and tasted the food.  And,  I 
can say with a certain definiteness that the 
food has improved.  I cannot  say about 
the  Grand  Trunk Express because  I 
have not  travelled on  that  train  for 
some time; but I can say definitely that the 
food  under departmental catering  has 
surely improved.

Dairy  Farm  at  Lamphcl

Shri  Rishaag  Keldiing t
Will the Minister of Food and Agriculture
be pleased to  state:

(a) whether it is a fact that the Gov-
enmient of Manipur has proposed to start 
in  Agricultural-c«m-cattle  Farm  at
Lamphel;

(b) if so, what amount has been pro
vide in the budget of the current financial 
year for it; and

(c) whether it is a faa that experts 
have given their opinion against the start- 
iag of such a farm at Lamphtl ?

The Mlaiater of Agriculture  (Dr. 
P. S.  Dethmukh) : (a) Yes.

(b) Rupees fifty thousand.

(c) No.

Shri RIshang Keishing i Has Gov- 
emmeiit drawn up a complete scheme, 
and,  if so, \̂hat are the major items of 
expenditure ?

Dr, P. S. Deshmukh :  A  complete 
scheme has been drawn up.  We would 
be purchasing some 120 cows; there will 
be buildings for offices and  laboratories 
and quarters for staff; and there would be 
purchase of poultry,  possibly, there will 
be a Farm  Superintendent in the scale of 
Rs. 150-450 as well as other staff and there 
will  be  feeding  charges of  cattle  and 
pouhry.

Shri  RIshang  Keishing 3  What 
area of Lamphel will be brought under 
this farm ? .

Dr« P. S. Deshmukht I think I could 
not specify the area.  Sir.  There is said 
to be an area of 3000 acres altogether and 
300 are under cultivation.  I could not 
say particularly which area will be included.

Shri Rishang Keishing t May  I
enquire whether any experts were con
sulted before this farm was started and, 
if 80, what opinion did they express ?

Dr. P. S. Deshmukh : Yes, Sir. The 
Animal Husbandry Experts in the I.C.A.R. 
gave their opinion on the  details of the 
scheme—t̂hat  is, regarding  the  animal
husbandry section of the sch;;me.

Shri Rishang Keishing t What  is
the nuiin purpose of suning this Agri- 
cultural-cttm-Cattle Farm ?

Dr. P. S.  Deshmukh s One  is the
upgrading of  the cattle of  this  area.
Secondly, to provide suitable paddy seed.
As every body knows, this State depends 
on paddy cultivation and  there is  no 
suittble  place where the paddy which 
would best prosper in this area was pro
duced ; and it is with that idea that this 
farm has been established.

Southern  RaUway  Multistoried 
Building

1̂̂65. Shri Ramachandra Reddi :
Will the Minister of Railways be pleased 
to state :

(a) whether the  location of the multi
storied air-conditioned building (Southern 
Railway) provided in the Budget of 1956
57, has been finally settled;

(b) if so, the location decided upon ;
and

(c) when the work is likely to com
mence ?

The Deputy Minister of RaUwftys 
and  TMttsport  (Shri Alagssan)
(!) Yes.



1587 OMl Answers 24 AUGUST 1956 Oral Answers 1588

(b) The  building will be located in the 
compound of the  present General Offices 
building in Park Town, Madras.

(c) The Construction will be started 
as soon  as  the design is finalised and 
estimate sanctioned.

Shri Ramachandra Reddlt May  1
know the final estimates for this?

Shri Alagesan t It would be  about 
Rs. 48 lakhs.

Shri Ramachandra Reddi: In view 
of the fact that there are two head quarters 
bui dings» both in Madras and in Trichi- 
nopoly, to house the large staff of  the 
Southern Railway, is it found necessary 
by Government to have another big air- 
conditioned building in Madras itself?

Shri Alageaan : We would not go in 
for  ĉ astfucjon  of  an office build
ing unless it is absolutely necessary.  As 
it is  there is lake of accommodation for 
the exi ing staff, and it has been calculated 
that the acconunodation  that is needed 
would be to the tune of  1,38,000 square 
feet.

Shri Ramachandra Reddy May  I
know whether the present buildings can
not be air-conditioned ?

Shri Alagesan : I  do  rc t  know 
whether the new building is going to be 
air-conditioned ; I do not know whether 
there is any proposal to ai*-condition the 
persent buildings.  It may  lend itself but 
I do not know.

Shri B. S.  Murthy : In view of the 
faa  that the present area in the office is 
congested, may I know whether the present 
building will  be dismantled for building 
new ones?

Shri  Alagesan t There is  enough 
site behind the present office building in 
the  same compound; there is no need to 
lismantle the existing building.

Mr. Speaker  : The  hon. Member 
has seen the buiWing, I think, because he 
is suggesting dismantling of the building.

Shri B. S.  Murthy 1 Yes,  that  is 
why  I am asking this question, Sir.

Mr. Speaker 2  It is as big as  a
mountain.
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Shri Alageaaa : It is a general ques
tion, and I would request the hon. Member 
to Uke an evening walk along the Delhi 
streets ; he will find huge buildings rising 
up in every comer.
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Slirl B. S. Murthy : One more qu  ̂
tion.  Iq view of the Fact that Bezwada in 
exposed to blazmg suh, may  I  know 
whether any such attempt will be made to 
provide  air* conditioned  officei  to  the 
railway employees there ?

Shri Lai Bahadur Shastri i It is not 
about building quarters ;  the question is 
regarding putting up of offices, and this 
is  about  the  headquarters  office  in 
Madras—the zonal headquarters office  at 
Madras.  At Beswada, of course,  it can 
only be a  divisional office  or  regional 
offioe-«-divitioiMi office now.  We  have 
ceruinly no objection, and provided funds 
are available* we will act  according to



1589 Oral Answers 24 AUGUST 1966 Oral Antweri 1590

this policy.  But there arc  offices  and 
rooms in divisional  headquarters to)
which are aircondition̂d. I would personally 
like the whole building to be air-condi
tioned.

Dibrugarh Workshop

*1368. ShriDebendra Nath  Sarma :
Will the Minister of Railways be pleased 
to state :

Ca) whether any definite plan has been 
formulated  to  expand  the  Dibrugarh 
Workshop  on  the  North-Eastern  Rail
way ;and

(b) if so, the nature of the plan?

The Deputy Minister of  Railways 
mnd Transport (Shri Alagesan): (a)
and (6). The matter is under consider
ation of the Railway Board.

Shri Deben4ra Nath Sarma : May
I know whether this plan will material
ise during the Second Five Year Plan?

Shri Alagesan : That is the intention.

Hill Allowance

*1369* Shri B. D. Pande: Will  the 
Minister of Communications be pleased 
to state :

(a)  whether it is a fact that employees 
of almost all departments in the hills 
especially in the border area are given 
Hill Allowance ;and

Cb) if so, the reasons  why the Postal 
Department Officials are debarred from 
this allowance ?

The IViinister in the Ministry of 
CommiiniGations (Shri Ra) Bahadur):
(a) Compensatory  (hill)  allowances  are 
aanction̂ on the basis of certain principles 
adopted on the recommendations of the 
Central Pay Commission and after taking 
into account the parallel practice of the 
State Governments concerned but with
out any specific reference to whether the 
hill stations are situated in the interior 
or î the border areas.

(6)  P. & T. staff are also entitled to 
these allowances wherever sanctioned to 
the Central Government Staff.

Shri B* D. Pande s In view of the fact
. : the cost of living index in the hills 
very great, especially in the border 

areas,  will  Government  see  that  this 
allowance is  sanctioned  early ?

Shri Ra) Bahadnr 1 We have te go 
by certain principles which are fixed after 
due exammation of the situation obtain
ing in such ateas.  The Pay Commission 
in their report have divided them into 
thxee categorits—hill  stations,  remote

localities  and  localities  with  un
healthy climate.  We give the allowances 
according to  this  categorisation.
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Shri N. B. Chowdhurv 1 May I know 
whether the postal employees at Kalka 
get this allowance?

Shri Ra{ Bahadur: I cannot say it 
offhand, but there is a complete list of 
such stations, and I can place a copy of 
the list on the Table if required.

Shri B, D. Pande : In view of the fact
that postal  clerks are overworked  and 
they do a lot of honest work and sit late 
hours, will Government sympathetically 
consider this question of paying them 
hill allowances ?

Shri Ra) Bahadur t They are getting 
the hill allowances  wherever  they  are 
nil  to it.  Their pay scales  are  also 
fixed on the basis of their work and if 
they work over-time, they get extra pay
ment.

Shri B. S. Murthys More allowance 
because they are more honest.

Mr. Spealcer: If any particular em
ployee IS overworked, it may induce him 
to ask for more.  I do not know what 
advantage is gained in asking for a sute- 
ment from the Minister about this.

Railway National Users Committee

•1370. Shri Hem Ra| 2  Will  the 
‘ Minister of Railways be pleased to state 
the dcciaieas of the Railway  National
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Users  Committee  that  have  been  ac
cepted for implementation by Govern
ment  during  1955-56 ?

The Deputy Minister of Railways 
and Transport  (Shri Alagesan):  A
Statement is placed on the Table of the 
Lok  Sabha. [See Appendix  VIII, an- 
nexiire No.  16].

Shri Hem Ra): From the statement 
I find that the air-conditioned  coaches 
are to be provided for first class accommo
dation also.  May I know whether third 
class coaches also will be provided with 
air-condition  arrangement  where  first 
and second classes have been abolished?

Shri Alagesan i The House has been 
told that we propose to have three tiaint 
and they may be put on the lines some
where in the month of November or Oc
tober.  There may be some delay now....

Mr.  Speaker: We  are  going  away 
from this matter.

Shri Alagesan i They will be fully 
air-condition̂, and third class also will 
be airconditioned.

Chhatikra Station

‘̂1371. Shri Krishna  Chandra: Will 
the  Minister of Railways be  pleased 
to state :

(tt) the steps so far taken by Gov
ernment to accede to the repeated re
quests made by the people of Vrindaban 
to rename Chhatikra Station on Central 
Railway as Vrindaban Road and to make 
it adequately serve the needs of nume
rous persons who want to visit the fam
ous  pilgrim  town  of  Vrindaban; and

(b)  the details of the scheme if any, 
approved by Government in this  con
nection?

The Deputy Minister of Railways 
and  Transport (Shri  Alagoftan) : (»)
and (b). A statement is laid on the T l̂e 
of the Lok Sabha.  [Sw Appendix  VIII 
Annexure No. 17].

Shri Shree Narayan Das t May I
know whether arrangements have been made 
to issue tickets from  this station?  If 
no arrangements have been made, what 
time wilt it take to issue tickett from 
there?

Shri Alagesan : Only the name was 
changed from Chbatikm station to Vrin* 
daban  Road.

Shri Shree Narayan Das t I would 
like to know whether any of the im
portant trains  stop  at  this  station  so 
that passenMrs may get in and get out 
and also whether anv arrangements have 
been made to issue tldoets from that place.

The  Minister  of  Railways  and 
Transport (Shri Lai Bahadur Shastri):
Some trains are stopping there.  About 
the issue of tickets, the matter was referred 
to me by the hon. Member who comes 
from that area and I have told him that 
I shall look into the matter.

Tezpur-Rangia Line

•1372. Shri 1C P. Tripathi; WiU the
Minister  of Railways be  pleased  to 
state :

(a) whether  the  ballasting  of  Tez- 
pur-Rangia  line  has  been  stopped ; 
and

(b) if so, why? ,

The Deputy Minister of Railways 
and  Transport (Shri  Alagesan): fa)
No.

(b)  Does not arise.

Shri K. P. Tripathi : How long will 
this process of ballasting take?

Shri Alagesan t It may take tv̂o to 
three years.

Supaul to Chandpipar Railway Line

*1374. Shri L. N. IViishra :  WiU the
Minister of Railways be  pleased to 
state :

(a) whether  there  is  any  proposal 
to extend the railway line from Supaul 
to  Chandpipar  (N.E. Rly.)  in Bihar; 
and

(b) if so,  the time by which it is ex
pected to be taken up?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
No.

(b)  Does not arise.

ShH L. N. Mishra: May I know 
when this line was dislocated and for 
ĥat reason ?

Shri Alagesan:  This is, in fact, an 
area devasted by Kosi floodfi.  Various 
works arc beirp undertaken on the Kosi. 
After the area sets stabilised and is oom- 
p’etely free from the danger of  being 
flooded, this question will be taken up.

Shri L. N. Mishra s May I know whe
ther it is a fact that the State  Government 
and  zonal  committee for this  region 
had  recommended  the  construction  of 
this line and whether it is pending before 
the Government for a long time?

Shri Alagesan : Tlie Bihar Government 
also  has  recommended  this  tine  Bur,
I may inform the hon. Member, though 
it is not a good piece of information, that 
there is not much likelihood of this line 
being taken  up.
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Shipping

*1375. Sbri Mattben x  Will][the Min
ister of Transport be pleased to state :

(a) the  additional  cargo  that  would 
Iwve to be carried in the overseas trade 
of India, both imports and exports, con- 
gequent on (i) the rapid industrialisation 
of rhc country, (it) bi-lateial  agreements 
made  between  India  and  other  coun
tries and (m) import of large quantities 
of steel, cement, rice, wheat and export 
of ores ; and

(b) how much of these will be carried 
by Indian ships during the Second Five 
Year Plan period ?

The Deputy Minister of Railways 
and  Transport  (Shri  Alagesan) s (a)
No  precise information  is  available  at 
present.  It is, however, roughly estimated 
that the total imports of steel, cement, 
machinery,  foodgrains,  etc.,  will  not 
exceed about  4  million tons  per year
during the next two or three years.

(b)  All the available Indian ships are
expected  to find  full  employment.  At 
present, Indian ships are carrying about 
5% of the total overseas trade and  by 
the end of the Second Five Year Plan 
they are expected to carry about 12 to 
15% of this trade.

Shri Mattben : What wiU be the ap
proximate freight, in rupees, that we may 
nave  to pay to foreign shipping com
panies?

Shri Alagesan 1 The hon. Member evi
dently wants to know what we may have 
to  pay  to  foreign  shipping  companies 
outside over and above what we will be 
able to carry through our own ships. 
It will be very difficult for me to say.

Shri Mattben: In view of the fact 
that our Vizag shipyard wiU be able to 
build only about 75.ooo tons during the 
next five years, will the  hon.  Minister 
see that the ships that have to be acquired 
from  outside are acquired as  early as
possible so that we may get the advantage 
of this goods traffic.

Shri Alagesan : We have placed orders 
on  foreign  ship-builders.  But,  even 
there, there is no prospect of getting these 
new vessels before a few years pass.  The 
possibility of acquiring second-hand vessels 
also is being examined.

Shri Kasliwal t May I know whether 
the Government is considering any pro
posal to reserve any particular kind of cargo 
to be carried by Indian ships only?

Shri Alagesan : The Indian ships are 
used as much as possible but at present, 
they are not suffering from dearth of cargo. 
In fact, there is less shipping space avail
able.  There is more cargo to be shipped 
to this country.

Shri B. S. Murthy : May I know whe
ther Yugoslavia has offered to build ships 
earlier than the other countries and if so, 
whether the Government has taken any 
advantage  of  that  offer ?,

Shri Alagesan: We have placed an 
order on  the Yugoslav yard  too.  But 
the impression  that  the  hon.  Member 
carries that they are able to buikl the ships 
much  earlier  is  not  correct.

Shri Mattben: In view of the rcplv 
that it is difficult to get new ships btiitt 
in  foreign  yards  or  even  second-hand 
ships, will  the  hon.  Minister  expedite 
the starting of the second yard as soon as 
possible ?

The Minister of Production (Shri 
K* C Reddy): Every effort will be made 
to expedite the matter.

Shrimati Tarkeshwari Sinha: The

rK carriage  of cargo depends  upon 
facilities at the ports.  And at pre

sent there is a lot of congestion in the exist 
ing ports.  Does the  Government prot- 
pose to increase the number of pons in 
the Second Plan and is the Government 
negotiating with some foreign countries 
in  this  connection ?

Shri Alagesan t Does the hon. Member 
refer to increasing the port capacity? 

Shrimati  Tarkeshwari  SInha s In
creasing the capacity and number of the 
ports.

Shri Alagesan : We have several works 
with regard to each major port which ha.ve 
been sanctioned.  Minor  ports are also 
being attended to.  When all these works 
are completed and when adaitional ûip- 
mem is also acquired, the capacity of 
the  ports  will  considerably  increase ; 
it will be equal to the task of handling 
the cargo that will be arriving.

Mr. Speaker: Next question.

Shrimati  Tarkeshwari  Sinha i My
second question has not been answered— 
the second part about negotiations with 
other countries. '

Mr. Speakers This relates to shipping. 
It need not be answered.

Shrimati Tarkeshwari Sinha: Ship
ping depends upon pons.

Mr«  Speakers Many  things  depend 
upon that.
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Dr.  P. S.  Dethmiikh t I  may again
point out that this question is quite diff
erent from the information which my hon. 
friend  is seeking now.  This refers only 
to training and the existence or non-existence 
of a certain college  I have not got the 
information  which  my  friond  Mants.
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laduatrial Tralalng Centre, Nagercoll

•1377.  Shri  N.  R.  Muntawamy:
Will  the Minister of Labour be plea
sed to state :

(a) whether the Government of T«-
vancoi e-Cochin  proposed  to  transfci
the Industrial Training Centre, Nagercoil 
to any part of Kerala ;

(b) if not, whether it is to be placed 
under the Director of Industries of Tr«- 
vancore-Cochin  State ;  and

(c) whether  there  is any proposal 
tinder the Second Five Year Plan to set 
up an Industrial  Estate as an ad)unct 
to this Training Centre?

The  Deput>  Minister  of labcur 
(Shri Abld All) : (a) No.

(b) The Travancore-Cochin Government 
took over the administration of all tne 
Training Centres in the State from 1-8-56 
and placed them under the contwl of the 
Director of  Industries from that  date.

(c) No.

Shri N. R. Muniawamy «J* ‘t •
that the Joint Adviser to the Government 
of Travancore-Cochin has recently miwe 
an announcement that a short-teim train
ing course langing from six to nine months 
Will be opened for candidates of 
culation standard and that they Will be 
absorbed in the industrial estates after tne 
training ?  If so, will the area that is 
likely to be merged vith Madras get due 
representation  in  the  scheme ?

ShH Abid AU: I did not follow the 
question.

Mr. Speaker i It is so long that I was 
also not able to follow.

Shri N. R. MunUwuny 1 The Joint 
Adviser to the Government of Travancore- 
Cochin has annotmced that a short-term 
scheme will be opened for training stu
dents in various trades.  If that is so, 
may I know whether this scheme wilJ 
give due representation to the candidates 
coming from the Nagercoil Centre?

Shri Abld All I I should like to say 
that we want to add more trades to the 
centres.  There are three centres in Tra- 
vancoi e-Cochin at present and the capa
city is about 376.  534 more seats and
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some more trades will be added.  The 
expenditure duiing the Plan period Will 
be about Rs. 35 lakhs.  This is all the 
information that I can give.

Mr.  Speaker: The  House Mill now 
uke up the next item of business.

Shri  Feroze  Qandhi: Sir  before 
>ou take up the next business; I would 
like to brjrg to your notice something 
Which concerns  mosi  of  us  Shiimati 
Ammu Swaminadhan put a suppbmentary 
question to the Railway Minister with 
rcgaid to catering on the* Grand Trunk 
Express.  In answer to that the Deputy 
Minister of Railways said that she was 
getting more and moie delicate on accoimt 
of the age whicli she has reached and that 
is >̂hy she finds the food bad  No>\, 
I would like to bring to your notice that 
the  Deputy  Minister for  Railways  has 
been twitting quite a lot in this House, 
answers to questions are not given  and 
4dl sorts of lidiculous replies are given 
to  the  House.  The  Deputy  Minister 
pokes fun at Members who put questions. 
1 think this is a very di«;graceiul thing 
tliat is being done and I seek your pro
tection  in  this  matter.  The  Members 
w ho ask questions should be answered in 
a respectful way.  The Ministeis should 
treat us in the same manner we treat the 
Ministers.

Mr. Speaker: while appreciating the 
remarks* 1 may say, the non. Member, 
if he takes exception to the statement 
and the manner in which the hon Minister 
replies, ought not to repeat and commit 
the mistake of calling it disgraceful. That 
is not right.

Shri Feroze Gandhi x This is not the
first time. Sir.

Mr. Speaker : Let it not be the first 
time.  * Disgraceful’ multiplied a hundicd 
times  is  ‘disgraceful*.  That  expression 
need not be used.

So far as the general  remarks or ob
servations are concerned—that the De
puty Minister has been insulting or cutting 
jokes  etc.,—hon.  Members  have  been 
here.  I have not been able to notice it. 
It is unfortunate that today he  should 
ĥive made a personal reference to the age of 
an hon. lady Member. I was  pained, but 
I myself did not want to take the initiative 
I am really sorry.  I am sure the hon. 
Deputy Minister did not mean anything. 
They come from the same place.  Eaĉ 
has regard for the other  and  I  think 
it is only a slip.

An Hon. Member : He should apolo
gise.

The Deputy Miniater of Railway and 
Tranaport (Shri Alageaan) :  Sir, I am
sorry tor t̂is, shall  I  say,  misunder- 
sunding.  But I shoUid like  to uke 
this opportunii;y to express my regret for 
the answer that 1 gave.  After I  thought 
about it I felt that it was not quite a pro

per reply to have been given  to an hon. 
lady Member of this House and who is also 
a valued friend and colleague of mine.

Shri S. S. More :  Why not to any
other Member?  Why this  special  con* 
sideration ?

Shri Alageaan :  There was nothing 
in my mind. I did not intend to wound any 
body*  But the hon. Member, Shri Feroze 
Gandhi,  went on  further  to say  that 
I have been not quite respectful in  my 
replies.

Shri Feroze Gandhi t 1 6nly said that 
the Ministers should be as respeaful a   ̂
We are to them. '

Shri Alageaan: As you yourself, Sir, 
have remarked,  and as other hon. Mem
bers  also might  have had  occasion  to 
notice, I have never been  anything but 
lespeaful to the House as a whole and to 
each and every individual Member in 
this House.

Shri Matthen : I am not sure.

Shri Alageaan i If there has been any 
misunderstanding about it, I should once 
again like to repeat that I shall persist in 
that behaviour of respeaing  the House 
as a whole and also the Members indivi
dually.

Shri Sarangadhar Das: Sir, may t 
make a submission ?  The >̂ords used 
in this connection about the hoh. lady 
Member arc not Fro9er.  They convey 
a different meaning and I submit that they 
should be expunged.

Mr. Speaker 1 It is as good as exp- 
\mgcd.  I did not  feel any great oflence, 
but it is wrong to  refer,  particularly 
to a lady Member about her age.  So  far 
as this chapter is concerned, I shall con
sider it  as  closed.  But  I  should  like 
to make a general observation.  I do not 
know how the impression is gaining ground, 
particularly in the mind of Shr: Feroze 
Gandhi, who intervenes only occasionally 
and then spcoks very well, ihat the hon. 
Deputy Minister has been indulging in 
jokes, fun and so on.  Personally, I am 
also interested in seeing that this House is 
not too serious and not too funny.  In 
between there must be a certain amount 
of  good  humour and we mu? t carry on. 
Hon. Members should have noticed that 1 
have been trying to relieve the hon. Rail
way ,  Minister particutariy the Deputy 
Minister.  Almost all the  questions that 
come up are on the subjea of Railways and 
relating to the Railways.  I have been 
trying to find out as to how far it is possible 
to split them, but I have not been able 
to get at a solution.

Our Deputy Minister has been doing 
pretty well.  I have never hesitated to 
remark about the copduĉ of any hon. 
Minister even on the p<iint of being some
times misunderstood.  As far as I liave
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been able to see, I have not had occasion 
many thnea to pull up this hon. Deputy 
Minister* much less any occasion to re
mark about the manner in which he was 
speaking.  He has been taking pains to 
study tlie subject wholly and give infor
mation, which would not, even necessitate 
supplementary questions on it.

Shri S. S. More : As far as studying the 
nflfairs of his department is concerned, 
lit is his duty primarily.

Mr. Speaker t The misfortune is that 
many people do not do their duty.  In 
this case I do not  think anything ill was 
meant.

Shrinuiti Ammu Swaminadhan:
Sir, may I give a personal explanation with 
regard to what Shri Feroze Gandhi  said 
about the reference to up̂ age ?  I did not 
consider that at all as objectionable, because 
my age is published in the Who*s Who. 
So, I would respectfully  submit that the 
answer that  was given by the  Deputy 
Aiinister was not quite in keeping with the 
dignity of this House, because he said that 
I had exaggerated about the quality of 
food.  I can assure him that my taste is 
<the same as it was when I was of  much 
younger age and I do have, I think, as far 
as food is concerned, rather a good taste. 
When I was coming from Madras in the 
Orand Trunk Express on or about the 
aist of July this year, we had food brought 
from the dining car twice and both the times 
we had to send it back untouched because 
tt was very very bad.  I  am sorry if he 
î es it to be an exaggeration.  It is no 
exaggeration.

Mr. Speaker: I am sorry the answer 
has been given in a particular manner which 
was never intended.  Anyhow, inasmuch 
as there seems to be serious objection to 
the manner in which the answer was given, 
•o far as this particular portion is con- 
,cerned it will stand out of the record.  I 
will expunge them.  No further discussion 
oeed take place on this. I am sure nothing 
has been intended by the hon.  Deputy 
Minister.

Shri Kamath: Which portion,  Sir,
of this discussion?

Mr. Speaker: That portion relating
Co age and  exâ ration.  I  shall look 
into it âin and if it is not  possible to 
expunge it, it will stand.

Shri Kamath: As far as I know the 
finglish language, the word Melicate* also 
has got a different connotation in this 
•context.  That  should  be uken  into 
consideration as well.

Mr. Speaker: The hon. Member
dias his own axe to grind. We will now 
âke up the next item of business.

WRITTEN ANSWERS TO QUESTIONS

Technical Committee

Shri Ram Krithan: Will
the Minister of Labour be pleased to 
refer to the reply  given to Unstarrcd 
Question No. 748 on 6th April, 1956 and 
state:

(a) whether  Government  have  taken 
final decision on the report of the Techni
cal Committee; and

(b) if so, the nature of the decisioa 
taken?

The Deputy Minister of Labour 
(Shri Abld All): (a) and ̂ ). The reoom- 
mendations  of the Technical  Committee 
involved  amendment of the Workmen’s 
Compensation Act, 1923,  and these are 
accordîly being considered along with 
the various other proposals for the amend
ment of the Act.

Use of Atomic Energy In Agriculture

*135)* Sardar Iqbal  Singh: Will 
the Minister of  Fo<̂ and A ĉulture
be pleased to state:

(a) whether it is a fact tluit  India 
has made considerable progress in the 
research on the use of atomic energy in 
agriculture;

(b) the main results achieved  so far 
in this  matter; and

(c) whether  any steps have  been 
taken to apply these results to agricul
tural  problems ?

The Minister of Food and Agricul
ture (Shri A. P. Jain):  (a) to (c),  A
statement is placcd on the Table of the 
Lok Sabha. [See Appendix VIII, annexure 
No. 18].

Postal Employees

*1354. Shri A. K.  Gopalan: Will 
the Minister of Communications be 
pleased to state:

(a) whether it is a fact that a number 
of posts of postmen and claas IV employees 
are being replaced by Extra-Departmental 
Agents;

(b) if to, the number of such posts 
repUĉ by  Extra-Departmental Agents 
from 1951  to 1956  and separately for 
Madras  Qrde; and

(c) the toul number of cases where 
these replacements have been neceMitated 
by opening of aew Post Offices ?

The Minister In the Ministry of 
Communications (Shri Raj Bahadur):

(a) Yes.
(b)  975 Postmen and 492  Class IV 

employees were replaced by JBxtra-Depart-

435 L.S.D.—2
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mental Staff from 1951 to I9S6.  These 
fî es include 279  Postmen and 81 Class 
IV  staff respectively of Madras Circle.

(c)  The replacement of 496  Postmen 
4Uid 93  Class IV was necessiuted directly 
by the opening of new post offices.

Air-fleld Control Radar at Dum
Dum

*1356. Shri  Ragfaunatli  Slnglit
Will the Minister of Communlcatioiia
be pleased to sute:

(a) whether it is a fact that in Dum
Dum (Calcutta)  Air-ficld control Radar 
is now being installed; and

(b) if so, when other air-fields will be 
fitted with the Radar?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur) t
(a) Yes, Sir.  The  installation work has 
been completed. ‘

(b)  It is proposed to provide similar 
aids at Santacruz, Nagpur and  Madras 
aerodromes during the Second Five Year 
Plan.  It is,  however, not  possible  to 
indicate at this stage when these facilities 
would actually be installed there.

Production of Sugar

*1358. Shri Tulsidas :  Will  the
Minister of Food and Agriculture be
pleased to state:

(a)  what will  be the capacity  of 
the  sugar industry if  the licences  for 
new undertakings  and  substantial  ex
pansion  materialise;

(b) what will be the gap between the 
capacity and the target of 22.5 lakh tons 
laid  in the Second Five Year Plan; and

(c) whether Government propose  t© 
restrict licensing of new units,  if the 
gap is not substantial ?

The Minister of Food and Agri
culture (Shri A. P. Jain)s (a)  24 lakh
tons,

(b) To  achieve  the  target  of 22*5 
lakh tons, it is considered necessary to 
have an installed capacity of 25  lakh tons 
so as to compensate for any short-fall in 
production  in  lean  years.  Further 
capacity to be licensed is, therefore, one 
lakh tons.

(c) No, Sir.

Sugarcane

♦1J59. Shri  Bishwa  Nath  Roy t
Will the  Minister of Food and Agricul
ture be pleased to state whether there is 
any improvement in the percentage of 
sugar fr»m sugarcane in  U.P. and  Bihar 
in view of better variety of sugar cane for 
sowing and better cultivaiion during the 
last two years ?

Tha Minister of Food and Agrlenl* 
ture (Shri A. P. Jain)t A sutemenr 
giving the required information is laid 
on the Table of the Lok Sabha.  [See 
Appendix VIII, annexure No. 19].

Labour  Relations Committee

*1362. Shri S. K. Rasmi t Will the 
Minister of Communications be pleased, 
to state:

(a) whether  any  steps  have  been 
taken so far for the setting up of a Labour 
Relati ̂ns  Committee  envisaged  by  the 
Air Corporations Act;

(b) if so, the details thereof; and

(c) if not, the reasons thereof ?

The Minister  in the JVIinistry oC 
Communications (Shri Ra| Bahadur):
(a) Yes,  Sir.

(b) The  Îabour Relations Committee 
constituted by the Indian Airlines Corpora
tion,  consists  of  ten  representatives 
elected by the various categories of emp
loyees from amongst them and ten repre
sentatives of the Corporation from difTerent 
departments to represent the management̂ 
while the Committee constituted by the 
Air India International Corporation consists, 
of six elected representatives of employees, 
and an equal number of representatives of 
the  Corporationu

(c) Does not arise.

q® mo  mwtm  :
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Rice

*1366* Shri Dasaratha Debs Will 
)he Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that about 132 
maunds of rice which was despatched by 
merchants of Agartala town from Karim-

Sinj to Akhama found its ŵay into the ovemment Central  Gowdowns of Agar- 
tala; and  ‘

(b) if so, how  ?

The Minister of Food and Agricul
ture (Shri A. P. Jain) : (a)  Yes, Sir.

(b) The case is under investigation by 
a  Magistrate.

U. S. Professor’s Report on Indian 
Railways

*1367. Shri Sanganna t  Will the 
Minister of Railways be pleased to refer 
to the  reply given to Starred Question 
No. 2111 on tnc  loth May,  1956 and 
state:

(a)  whether any decision regarding the 
report of  John Kenneth Galbraith, Pro
fessor of Eo)nomiC8,  Harvard University 
on Railways  Second Five Year Plan has 
been arrivad at; and

(b)  if so, what  ;  ; ?

The Deputy Minister of Railway 
and Transport (Shri Alagesan):  (a
and Cb). The  suggestions made by th 
Professor in his report are still under ex ami 
nation. <

Regional Advisory Committee for 
Employment Exchanges

*1473. Shri  Bheekha  Bhai:  WUl
the Minister of Labour be pleased to 
sute:

(a)  whether  the Regional  Employ- 
snent Advisory Committee for advising

the Employment Exchanges have  been 
re-constituted; and

(b) if 80, whether Government have 
deddcd to give  representation  to Sche
duled Tribes and Scheduled Castes  on 
them ?

The Deputy Minister of Labour 
(Shri Abid AU)i (a) Regional  Emp
loyment Advisory Conmiittees for Assandj 
Bihar and Onssa have been re-conatituted. 
Committees for other regions are being re
constituted.

(b) These Committees are composed of 
representatives of employers, workers and 
Government, and no special representation 
is given to any particular community.

Training for Navigators

*1378.
Shri T. B. Vittal Rao 
Sardar Iqbal Singht 
Sardar Akarpuri:

Will the Minister of Communications 
be pleased to refer to the reply given to 
Starred Question No. 767 on the 19th 
March, 1956 and state:

(a)  whether the proposal for training 
for Navigators*  Class  I  certificates at 
Civil Aviation Training Centre has been 
finalised;  and

(b)  if so, the nature of the decision 
taken ?

The Minister in the  Ministry  of 
Communications (Shri Ra) Bahadur):
(a) and (b).  Proposals  fpr  starting  a 
nrst-class  Navigator’s  Course  at  the 
Civil Aviation Training Centre, Allahabad 
are being formulated by  the Director 
General of Civil Aviation who expects to 
submit these to Government shortly.

Minor Ports

*1379- Shri Dabhi: Will the Minister 
of Transport be pleased to refer to the 
reply given to  a  supplementary  ques
tion raised on Starred Question No.  156 
on 22nd February, 1956 and state:

(a) whether the Officer  on  Special 
Duty  appointed to go round  the minor 
ports of Bombay has now submitted  • 
proposals; and

(b) if so, the nature of his proposals?

The Deputy Ntinister of Railways 
and Transport (Shri Alagesan): (a)
Yes.

(b)  The proposals relate to the improve
ment of 29  minor ports including Okha. 
The works recommended coVer improve
ment of landing facilities,  provision of 
amenities for passengers and navigaiional 
aids at several ports,  and modernisation 
of cranes, lighterage and other facilities at 
Okha.  The estimated cost is Rs. 78  lakhs 
dunng the Second Plan
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Rolling Stoc7

^ 3. Shrl Ram Krishan: 

Rolling Stoc7

^ 3. Shrl Ram Krishan: Will the 
Minister  of Railways Railways be  pleased  to 
ttate;ttate;

(a) whether Giwcrnmcni have finalised 
the  programme  for  self-sufficiency  in 
their requirements of Rolling Stock by the 
end of the Second Five Year Plan ;  and

(b) if so, the main features thereof?

The Deputy Minister of RailwaysThe Deputy Minister of Railways 
•nd  Transport  (Shri Alagesan):•nd  Transport  (Shri Alagesan):
(a) and (b). A statement is placed on the 
Table  of  the  House.  [cS>«  Appendix 
VIII, Annexure No. 21].

Sonepore Bridge

0Shri Shree Narayan Das:0Shri Shree Narayan Das: 
\Shri Bibhuti Mishra:\Shri Bibhuti Mishra:

Will the Minister of Railways Railways be 
pleased to state whether it is a fact that 
Central  Government  are  contemplating 
conversion of the present Sonepore rail
way bridge into road bridge after comple
tion of the new Sonepore railway bridge?

The Deputy Minister of RailwaysThe Deputy Minister of Railways 
and Transport (Shri Alagesan): and Transport (Shri Alagesan): The
Government of Bihar have under considera
tion a proposal for taking over the present 
Railway  Bridge for use as a road bridge 
nfter completion of the new Railway Bridge 
between  Senepore-Hajipur.

Wharf age Rates

* 2. Shri Shree  Narayan Das:

Wharf age Rates

* 2. Shri Shree  Narayan Das:
Will the Minister of Railways Railways be pleased to 
state:

(a) whether it is a fact that recently 
the rates of wharfage  have been enhanced 
at some of the stations of North-Eastern 
Railway falling in North Bihar specially at 
Darbhanga and Laheria Sarai stations and 
the free rime limit has been reduced from 
forty-eighr  hours  to twenty-four  hours 
for takin<r deliYcry of goods there;

(b) if so, the circumstances in which 
this has been done;

(c) whether any representation showing 
unnecessary  inconvenience  caused  to 
the public has been received by the Railway
&uih(rities; and

(d) if so, the]  *r * of action taken on
It?

The Deputy Minister of RailwaysThe Deputy Minister of Railways 
and  Transport  (Shri  Alagesan): and  Transport  (Shri  Alagesan): (a)
Yes.

(b)  To eliminate  the  congestion  a 
the  goods sheds,  parcels and  luggage 
offices, resulting from slow  removal of 
goods by merchants.

Cc) Yes.

(d)  The  representation has been re
plied  to by North-Eastern Railway, ex
plaining the reasons for the changes.

Hill Allowance

*1383. Shri A. K. Gopalan: Will the 
Minister  of Railways be pleased  to 
state:

(a) whether it is a fact that hill allowance 
is denied to guards and other railway 
employees working in Nilgiris;

(b) if so, the reasons therefor; and

(c) whether it  is  also  a fact  that 
those few employees who have been getting 
hill  allowance are  being transferred  to 
other places  and the  new employees 
posted  there  are not  sanctioned the 
allowance ?

The Deputy Minister of RaUways 
and  Transport  (Shri  Alagesan):
(a) and (b).  Hill  allowance is not paid 
to guards and other staff  posted to the 
Nilgiri Mountain Railway section from 
1-3-50 as House Rent and Compensatory 
allowances are payable from that date.

vc) No; transfer of employees is ordered 
in the exigencies of the  service.  The 
staff are paid the allowances as due at 
present.

Farmers’ Bank 

*1384. Shri Jhulan Sinha: Will the 
Minister of Food and Agriculture be
pleased to state the position with regard 
to the proposal to set up a Farmers bank 
in the country?

The Minister of Food and Agri
culture (Shri A. P. J«in)t The proposal 
has been dropped.

International Civil Aviation 
Organisation

Will the Minister of Communications 
be  pleased to state the main problems 
discussed at the recent session of Interna
tional Civil Aviation  Organisation held 
at Caracas, Venezuela?

The Miniwer in the MMttry of 
Communication* (.Shri Raj Bahadur): 
I l»y on the Table of the Lok Sabha a 
Statement giving the requisite infom ation 
[5w Appendix VIII, Annexure No. 22]

Shippmg ii -cHitie. to Pakistan 

SariOidwen 

I Shri M. biamuddin:

Subhag Singh 

.Shri  Biahwa Nath Roy:

Will  the Minister of Tranaport be

(a) whether the Gavernmini of Iirfi* 
had offered to afford Port and Shipping
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facilities to Pakistan Government to help 
tie over the curr .nt food  crisis in  East 
Pakistan; and

(b)  whether the  Pakistan  Govern
ment had asked for such facilities?

The Deputy Minister of Railways 
and  Transport  (Shri Alagesaa):  (a)
The intention has been that in case the 
Government of Pakistan needed assistance 
in the matter of arranging relief of distress 
in East Pakistan, the Government of India 
would try and provide certain facilities for 
a limited period at the Calcutta port for 
handling their food imports.

(b) No> Sir.
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Indian  Airlines  Corporation

*1388. Shri S. K. Rasmi: Will the 
Minister of Communications be pleased 
to state:

(a) whether it is a fact that the Delhi 
j  base of ihe Indian Airlines Corporation
is equipped and fitted to keep in good flying 
condition only five Vikings;

(b) whether now it is proposed to over
haul twelve Vikings with the same equip
ment  at the Delhi  base;

(c) whether a number of these planes are 
grounded for lack of parts and paucity of 
technical staff;  and

(d) if so, the remedy proposed?

The Minister in the Ministry of 
ommunications (Shri Ra) Bahadur)x
C No.

(b)  The overhaul of all Vikings is already 
being done at the Delhi base which has 
adequate staff and workshop equipment 
for the purpose,

(c) Only one Viking aircraft is grounded 
for want of major spares which are on order.

(d) Does not arise.
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Rice Oodowfu in OrisMi

*1390. Shri  SangMiiat Will  the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to 
Starred Question No. 656 on the  8th 
December, 1955 in rc-jpect of the  Central 
Rice Godowns in Orissa and state the latest 
position of the construction work of the 
godowns ?

The Minister of Food and Agricul
ture (Shri A P. ]ain)s The latest posi
tion in regard to construction of Central 
godowns in Orissa is as follows:—

Expenditure sanction for construction 
of godowns at Khurda Road and Khariar 
Road has been issued and the work of cons
truction is expected to be undertaken by the 
C.P.W.D. shortly.

Layout plans for construction of godowns 
at Koraput, Chandbali  and Bcrhampore 
with a capacity of 20,000 tons at each 
centre  have  bsen  approved.  Estimates 
for expenditure for construction at these 
three places are expected to be ready soon.

At Balasore, the suitability of a 22 acre 
site is under examination for construction 
of godowns of 40,000 tons capacity.

Water Supply Scheme, Oauhati

*1391. Shri Debendra Nath Sarma :
Will the Minister of Health be pleased 
to state  whether the  Government  of 
Assam  has  requested  the  Central 
Government for any grant or loan for 
improving  Weter-Supply  system  of 
Gauhati and other towns of Assam ?

The Minister of Health (Ra}kumari 
Amrit Kaur)t No request for any urban 
schemes was received from the Assam 
Government during the First Plan Period. 
The  State  Government have, however, 
proposed to undertake 3 schemes during 
the current  year.

Chiluvur  Railway  Station

*1392. Shri  Ramachandra  Reddi:
Will the Minister of Railways be pleased 
to state:

(a) whether there was any representa
tion from the public or recommendation 
by the Regional Railway Users* Consultative 
Conunittee that a halt of Janata Express 
at Chiluvur Railway  Station  .̂Southern 
Railway) be provided in the schedule of 
timings; and

(,b) if so, what action was taken thereon ?

The Deputy Minister of Railwairs 
and Transport (Shri Alagesan): (a)
Yes.

(b) The matter has been examined but 
tt|W is no traf&c justification.

State Farm

*1393. Shri Balwant Sinha Mehtat
Will the Minister of Food and Agricul
ture be pleased to state:

(a) the number of Russians who will 
work at the State Farm at Suratnagar in 
in Rajasthan and for how long;

lb) the number of Indians who have 
80 far been recruited for operational pur
poses; and

(c)  the number which is likely to be 
absorbed when it will be in full swing?

The Minister of Food and Agricul
ture t̂Shri A. P. Jain): (a) At present 
three Russian experts are at Suratgarh 
training our personnel.  The period  of 
there stay will depend on how soon our 
men get trained.

(b) 80 persons have been recruited so far.

(c) About 600 persons in various grades.

Opening of Post Office in Township

*1394. Shri A. K. Gopalans Will the 
Minister of Communications be pleased 
to state:

(a) whether the Government of India 
have received representations  from the 
residents of Kalyan  Camp  in Bombay 
for sanctioning a Post Office in Township 
No. 2; and

(b) the reason for the delay in sanction
ing a Post Office for the township when the 
population is over 20,000?

The Minister in the Ministry  of 
Communications (Shri Ra) Bahadur)t

(a) Yes.

(b) A post office could not be opened 
for want of suitable accommodation which 
is being searched for though the orders for 
opening one have already bpen issued.

Indian Central Cotton Committee

*1395* /Sardar Iqb̂l Singht 
\Sardar Akarpuri:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether  the  Indian  Central 
Cotton Committee held  its  meeting in 
February, 1956; and

(b) is so, the decisions arrived at for 
the development of cotton production in the 
country ?

The Minister of Food and Agricul-̂  
ture (Shri A. P. Jain): (a) Yes.

(b)  The Committee agreed to the target 
of 55 lakh bales  as  envisaged  in the 
Second Five Year plan.



l6ii Written Answers  24 AUGUST 1956 Written Answers i6j2

Sfaidhn RMoCtlMiiMit Corporatioa

*1396. Shri Gidwanl: Will the Mini
ster of Transport be pleased to state;

(a) the  area  given  to  the  Sindhu 
Resettlement  Corporation for the purpose 
of development and allotment  to  their 
■shareholders in  Gandhidham township;

(b) whether  the  scheme  submitted 
by the Sindhu  Resettlement Corporation 
for the development of the area and allot
ment of plots to the shareholders has been 
•approved by Government; and

(c) if not, the reasons for the delay ?

The Deputy Minister of Railways 
«nd Transport (Shri Alagesan)i  (a)
6̂00 acres.

(bj and (c). Layout Plans have  been 
•submitted by the Corporation for the deve
lopment of an area of 554 acres.  These 
4ire under consideration by Government.

Cholera in Bihar

1̂397. Shri ShreeNarayan Dass Will 
the Minister of Health be pleased to state:

(a) whether any aid has been  sought 
by the Bihar Government from the Centre 
]for checking Cholera there;  and

(\>) if $0, the nature of help sought and 
the a ssistance given so far ?

The Minister of Health (Rajkumari 
-Amrit Kaur): (a) No.

(b) Does not arise.

Horticultural Research Station

885. Shri Ram Krishan: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether the scheme for the estab
lishment of Horticultural Research Statiotis 
‘on a regional basis for the improvement of 
fruit crops has been finalised;

(b) if so, the main features of the scheme; 
and

(c) the name of the places where these 
stations are to be located ?

The Minister of Food and Agricul- 
iture (Shri A. P, Jain): (a) No.

(b) and (c). Do not arise.

Board of Agricultural and Animat 
Husbandry

886. Shri  Ram Krishan: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether  the  Government  have 
received  the  report of the nth meeting 
of the crops and soils wing of the Board of 
Agricultural and Animal Husbandry of the 
Indian Agricultural Research Institute; and

(b) if so, the main recommendations 
•contained therein?

Z,

The Minister of Food and Agrlcol- 
ture (Shri A. P. Jain)i (a) The report it 
sUll awaited.

(b) Does not arise.

New  Observatories

887* Shri Ram Krishan: Will the 
Minister of Communications be pleased 
to state:

(a) whether  the  scheme  for  setting
• two new observatories during  Second
îve Year Plan has been finalised: and

(b) if so, the name of the sites chosen 
and other features of the schemes ?

The iVlinister in the Ministry of 
Communications (Shri Ra) Bahadur):
(a) and  (b).  A  statement giving the 
required information is laid on me  Table 
of the Lok Sabha.  [5m  Appendix 
VIII, Annexure No. 23].

Railway Printing Press,  Calcutta

mm  rshri Ramananda Das:
\Shri Balmiki:

Will the Minister of Railways be 
pleased to state:

(a)  whether it is a fact that the printing 
Superintendent  of Eastern Railway  at 
Calcutta ordered recruitment of about 200 
Khalasis in the printing department in 
June-July, 1956;

(b) whether it is also a fact that no 
attempt was made to fulfil the quota fixed 
for the Scheduled  Castes  through  the 
Government  approved  and  recognised 
Scheduled Castes Organisations or employ
ment exchange;

(c) the number  of Scheduled  Castes 
selected for appointment;

(d) whether the quota fixed for Sche
duled Castes is being maintained there; 
and

(e) if not, the reasons therefor?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) No.

(b) and (c). Do not arise.

(d) Yes.

(e) Does not arise.

Claims

889. Shri Kami Singh)i: Will the 
Minister of Railways be  pleased to 
state:

(a) the number of claims registered 
and  settled  during the years  1952-53,
1953-54  and 1954-55  on the Northern 
Railway with particular reference to Bikaner 
claims office;

(b) the total amount of claims made and 
paid during these years; and
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(c)  the reasons for undue delay in the 
settlement of the claims ?

The Deputy Minister of Rftilwayt 
and Transport (Shri AUgesan):  (a)
to (c). A sutement giving the requisite 
information is laid on the Table of the 
House [5e# Appendix VIII, Annexure No. 

24].

Floods in Travancore-Cochia

891.  Shri V. P. Nayars  Will  the 
Minister of Food and Agriculture be 
pleased to state:

(a) the estimated area in which  the 
recent floods in Travancore-Cochin have 
destroyed standing crops; and

(b) the estimated loss thereof?

The Minister of Food and Agricul
ture  (Shri A. P. Jain):  (a) 3211

(b) Estimated loss:—

(i) In  terms of grain 45,00 mds, 
(approximately);

(ii)  In  terms  of value Rs.  4.6 
lakhs (approximately).

iTo  mo ;

ftr:

(v) ^

f5T t ;

(̂ ) cTTT ^

^  ̂  «ft ;

(»t) to  VTStM t  ^

^  t fen >raT t ?
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days) ̂   pfT  ^
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 ̂  vr  ynr i

(ir)

(n)  ?Rff  I

Research-cum-Testing Centres  for 
BuUocks

893.  Shri Ram Krishan 1  Will the 
Aiinister of Food and  Agriculture be* 
pleased to state:

(a) whether the scheme for the es
tablishment of 16 centres for agronomic 
experiments and four research-cvm -testing 
centres for bullocks during the  Second 
Five Year Plan has been finalised; and

(b) if so, the main features of the 
scheme ?

The JVlinister of Food and Agricul
ture (Shri A. P. Jain)t (a) The scheme 
for Agronomic Experts has been finalised 
but the scheme fbr Research-cMm*Testing 
Centres for bullock-driven implements is 
still under consideration.

(b)  The scheme for agronomic experi
ments envisages comprehensive study of 
various agronomic practices of important 
crops like Wheat, Paddy, Jowar,  Maize 
and Cotton including irrigation require
ments at different levels of manuring and in 
different soil types.  The scheme at each 
centre is being  conducted on a 15 acre 
plot which has been taken on lease and the 
work is being carried out under the super
vision of the staff appointed for the purpose 
by the respective State Governments.  The 
Scheme is being wholly financed by the 
Indian Council of Agricultural Research.

Does not arise in the case of scheme for 
Research-Cf̂ m-Testing Centres for bullock- 
driven  implements.

Employment Exchange, Bihar

894. Shri Jhulan Sinhax Will the 
Minister of Labour be pleased to state 
the total number of persons who secured 
employment  through  the Employment 
Exchanges  in  Bihar during  the  year 
I9595S?
The Deputy Minister of Labour 

(Shri Abid All): 12,229.

Northern  Railway Stall

895. Shri D. C. Sharma : Will the 
Minister of Railways be pleased to 
state:

(a)  whether the staff has been increased 
proportionately  to the increase in traffic 
on the Northern  Railway; and

(h) if so, by what per ccnt?

The Deputy Minister of Railwayŝ 
and Transport (Shri  Alagesan): (a)
Yes. The increase in staff which depends
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on numerous other factors is not strictly 
in proportion to the Increisc in traffic.

(b) 7-5%*

Chupra Station

8f6. Pandit D.  N. Tiwarys  Will
the Minister of Railways be pleased to 
state :

(a) whether  there  is any  proposal 
to enlarge the Chupra  (N.E. Rly.)  plat
form and remodel  the Chupra  Station;

(b) whether  there  is  any  proposal
10 open new stations between  Chupra 
and  Savan  (N.E.  Rly.)  stations;  and

(c) if so, when  the work  on the 
above-mentioned will begin ?

The Deputy Minister of Railways 
and  Transport (Shri Alagesan):  (a)
There is no proposal to enlarge any  pas
senger platform  at Chupra station or for 
remodelling the station building.  It is, 
however,  proposed to remodel the yard 
and to improve the operating and com
mercial facilities at this station,  which 
include extension to the goods shed and 
goods platform.

(b) None at present.

(c)  The  remodelling of Chupra Yard 
has been planned to be under̂taken in« 
1957-58.

Women Employees, P. Sc T. Depart
ment

897* Shri D. C. Sharma :  Will the 
Minister of Communications be pleased. 
to state the total number of women emp
loyees in Posts and Telegraphs Depart
ment in March, 1956?

The Minister in the Ministry of 
Communications (Shri Ra) Bahadur)!
4,980.

Amritsar Railway Station

89̂ ̂Shri D. C. Sharma t  Will the 
Minister of  Railways be pleased  to
state:

(a) the total allocation  for develop
ment  of Amritsar Railway Station, the 
yard and workshop during the Second 
Five Year Plan period; and

(b) the details of the various phases of 
the programme?

The Deputy Minister of Railways, 
and  Transport  (Shri  Alagesan)*.

1956-57  1957-58  1958-59 1959-60 1960-61

(a) Railway Station Rs.  58 thousands.
Yard Rs. 5̂75 thousands.

Workshop Rs. 3j45>oo thousands.

(b) Railway station .. 41 17 . •

Yard 49  195  .. 331 ..  ’

Workshop 2,100  1,25,00  1,25,00 .. 74*00  ..

Note:—This programme  is  only  tentative at  present 

Passenger Guides

899. Shri D. C. Sharma:  Will the 
Minister of  Railways  be pleased  to 
state:

(a) whether  Government  propose 
to appoint  passenger guides  at stations 
on  the  Saharanpur-Amritsar  section 
of the Northern Railway;

(b) if so, at which stations; and
(c) if not, the reasons therefor ?

The Deputy Minister of Railways 
and Transport  (Shri  Alagesan): (a)
to (c). Passenger Guides are already  pro
vided  at  Saharanpur,  Ambala  Cantt., 
Ludhiana,  Jullundur City  and Amrit
sar on the Saharanpur-Amritsar  section.

The question of provision of additional 
passenger guides on the Railway as a 
whole  is under Northern Railway’s con
sideration.

Health Minister’s Welfare Fund

900. Shri  Krishnacharya  Joshit
Will the Minister of Health be pleased to 
state:
(a) the total amount collected for the

Health Minister’s Welfare Fund during 
1956 as far as information is available; and

(b)  the amount spent on the Welfare 
work during the same period ?

The Minister of Health (Ra)kumarl 
Amrit  Kaur):  (a)  Rs.  20,359-11-3
during the  period from 1st January, 1956 
to 31st of July, 1956.

(b) Rs. 1,24,452-6-0.

to?. «RI frm
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(t) «PIT  *15  ̂ t
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Ftdfht  and  PMnga  Earning*

_.,?®3*  Shri  KrUhnacharya  Jothli
Will the Alinlster of  Tnuuport be 
pleased to state the freight and passage 
earnings of the Indian shipping companies 
engaged on the coastal trade for the year 
9̂54-55?

The Deputy Miniiter of Railways 
and  Trantjport  (Shri Alagetan): The
freight and passage earnings of Indian 
Shipping companies in the coastal and 
adjacent  trades  during  1954-55  were 
Rs. 9,90,40,086 and Rs. 1,16,15,527 res
pectively.  Figures for the coastal trade 
alone are not available.

904.

Chittaraafan Loco Works

rSardar labal Sinfh: 
\Sardar Ĵkarpuri:

Will the Minister of Railways be 
pleased to state:

(a) whether  any  proposal  is  under 
consideration  of  Government  for  in
creasing  the  production  capacity  of 
the Locomotive  Works  at Chittaran- 
jan  under  the  Second  Five  Year 
Plan;

(b)  if so, the details of this proposal; 
and

(c) when this proposal will  be imple
mented ?

The Deputy Minister of Railways 
and Transport  (Shri Alagesan)t (a)
Yes.

(b) The details have not been finalised 
so far.  The  nature of expansion  for 
manufacturing steam locomotives would 
be dependent upon the extent of dieselisa- 
tion and electrification of the  Railways.

(c) When the details arc finalised.

Northern Railway

/Sardar Iqbal Singht
“ •\Sardar Akarpuris

Will the  Minister of Railways be 
pleased to state;

(a)  the percentage of increase envisaged 
in  goods traffic  over the Metre Gauge
and Broad G uge section of the Northern 
Railway during the  Second Five Year 
Plan period; and

(b) the steps taken or contemplated 
to be  taken  to  provide efficient  trans
port  facilities for the increased  goods 
traffic.

The Deputor Minister of Railwavs 
and Transport (Shri  Alagesan): (a)
and (b).  A statsment is  laid  on the 
Table of the House.  Appendix VIII, 
annexure No. 25].
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Km)kiuurl Sports OoBoUof SdMOte

fSmrdmr IqbiAl SlAghs
\̂S«rd«r AkarpuHt

Will the Minister of Health be pleased 
rto State:

(a) the  extent and nature of assis
tance  given to the Punjab  and Pepsu 
Sutes under the  Rajkumari  Sports 
Coaching Scheme, in the  year 1955-56; 
and

(b) the  assistance proposed for 1956

57?
The Minister of Health (Rafkummri 

Amrit K«ur)i (a) and (b). A statement 
is laid on the Table of the  Lok  Sabha 
iSee Appendix VIII, annexure No. 26].

Sugar MilU

rSardar Iqbal Singht
^̂ •\Sardar Akarpurl:

Will the Minister of Food and Agri- 
•culture be  pleased to  refer  to  the 
reply  given  to  Unstarred  Question 
No. 1042 on the i6th  April, 1956  and 
state:

(a) the names of the places where the 
sugar mills are situated; and

(b) the  total  crushing  capacity  of 
ĉh mill?

The Minister of Food and  Agri
-culture (Shri A. P, Jain): (a) and (b). 
Out of a total number of 160 sum mills, 
147  are registered under the  Industries 
(Development and Regulation) Act, 1951. 
The  remaining 13 sugar mills  are un
registered and lying idle.  Two statements 
giving the required information are laid 
on the Table of the House.  [Sm Appendix 
'VIII, annexure No. 27].

Sulphate of Ammonia

Sardar Akarpurl:

Will the Minister of Food and Agri- 
«eulture be pleased to state:

(a) the amounts of short-term loans 
granted to Punjab and Pepsu State during
1955-56  for the purchase of Sulphate of 
Ammonia and other manures separately 
and subsidy, if any, to compensate for the 
loss on account of heavy transport charges;

(b) the total consumption of  Ammo
nium  Sulphate,  Phosphatic  manures 
and fertilizers in  these States during 
the above period as compared to 1953-54 
:and  1954-55;

(c) the total quantity of Ammonium 
Sulphate  indented  for  by these Stat .i 
for 1955-56 and the actual allocation made; 
and

Cd) the  amounts of short-term loans 
proposed to be granted to these States 
(under the above heading for 1956-57?

The Minister of Food and Agri- 
Ottltnre  (Shri  A. P. Jain): (a) Short 
t§rm loans granted during 1955-56:

Sulphate
of

Ammonia

Super
phosphate

Rs. in lakhs Rs. in lakhs

Punjab  . 

PEPSU  .

. 60-75 

.  2000

8*19

No subsidy was given to the State 
Governments  to compensate for the loss 
on account of heavy transport charges.

(b)
%

(i) Consumption of Sulphate of Ammonia

1953-54  1954-55  1955-56

(Tons) (Tons) (Tons)

Punjab 15,295 22,112 [ 14,296

PEPSU 3,399 3,929 3,318

(ii) Consultation of Super-phosphate:

1953-54 1954-55 1955-56

(Tons) (Tons) (Tons)

Punjab 396 An 255

PEPSU 23* 14* Distribu
tion  was 
not arran
ged  by 
State Go
vernment 
during 
this year.

*  Information is for calendar years 1953 
and ^̂954*

Quantity of Sulphate of Ammonia:

Indented  Allotted 
during  during
1955  1955
(Calendar (Calendar 
Year)  Year)

Punjab . 

PEPSU

18,720

5,500

18,72c

5,50̂

(d)  Short term items proposed to be 
granted during 195̂-57:

Sulphate of Ammonia  Super-phosphate

(Rs. in lakhs) 

Punjab II.13

PBPSU  Proposal not 
________yet received.

(Rs. in lakhs)

Proposal not yet 
received.

Do.
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Wftfon Supply to Jut« Mills

919. 8hri Jhulm Sinha :  Will the 
Minister of Rî ways be pleased to state:

(a) weather it is a fact that some jute 
mills at Katihar and rice and oil mills at 
Forbesganj  in  Purnea  District  in 
Bihar are going to close down for want of 
wagons to clear their products from their 
godowns; and

(b) if so, the action taken or proposed 
to be taken in the matter ?

The Deputy Minister of Railways 
and  Transport  (Shri  Alagesan):
(  This Ministry is not aware of it.

(b) Consistent  witĥ the  Preferential 
Traffic Schedule the clearance of the traflBc 
in question  is effected to the maximum 
possible extent.  On 28-7-56, there were 
no outstanding registrations on account of 
the Katihar Jute Mills for movement of 
their products.  In the ease of Rice and
Oil Mills at Forbesganj, the outstanding 
registrations were not high and old.
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-3»wNw) : (V) aft,  I

(«■)  ?nri5r i

I.  A.  S.  Recruitment

9». Shrl H. N. MttkwjM;  Will the 
JMinister of Railways be pleased to state:

(a) wheth'̂r ii is a fact that a circular
¥̂a8 issued by the Railway Board precluding 
applications by Railway Officers for emer
gency recruitment to the Indian Adminis
trative Service; and '•

(b) tne reasons therefor ?

The Deputy Minister of RaUways 
and Transport  (Shrl Alagesan): (a)
Yes.

(b)  Tĥ difficult cadr: position of th? 
Rsulways and the large seal; requirements 
of staff for implemcntauon of the Railways* 
Second Five  Year Plan nrc .'ssitatcd the 
issu; of th; Circular.

Foodgrains

913. Shri Bheekha Bhai: Will the 
.Minister of Railways be pleased to state :

(a) whether it is a fact that thousands 
of maunds of food-grains k pt in, open 
Avithout sĥd at Bhatinda Railway Station 
.havj b::n d ;stroy;d du? to lightning flash; 
and

(b) if so, th ‘ total cstim̂ited valuo of 
ood-grains ?

The Deputy Minister of Railways 
and Transport (Shrl Alagesan): (a) and
<b). There was no destruction of food-

?rains, k 'pt in op n at Bhatinda Railway tation, by lightning.  Contents of  31 
wagons of food-grains booked from Metre 
<rauge stations of th'̂ North-m Railway 
to stations on th • Sothem  R̂iilway, were 
3cept at Bhatinda Station and cleared in 
stages on differ nt dates bitween 9th and 
I4tn July, 1956.  Th ‘ consignments wer̂ 
partly in th • cov red sh d and partly in the 
ooen for want of space in the covered sh'd. 
Those k ;pt in the open were as usual pro
tected by tarpaulins.  There was unfor- 
tunat ly h'avy rainfall and wind during this 
period. Slight damage might hav • occurrid 
to the  con8ignmcn*̂s  by  train.  The 
conaignm'nts being for various plac s in 
the south; no information is available about 
the exact extent of damage.

SeaUah Station

914. Shri N. B. Chowdhnry : Will
tĥ Minister of Railways b • pleased to
stat t:

(a)  wh 'th r  a  proposal to shift th 
Sealdah Station from its present site t 
remove  inconveni me;  of passengers io

under the consideration of the Govern
ment ; and

(b) if so, when the scheme is likely te 
materialise ?

The Deputy Minister of Railways 
and Transport (Shri  Alagesan); (a)
No. •

(b) Does not arise.

Ration Shops in Tripura

915. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be
pleased to state :

(a) whether it is a fact that assurance 
was given to the dealers of ration shops of 
Tripura that carrying cost of rice from 
Agarula Government godown to the ration 
shop of rural areas would be borne by 
Government during the period of abnor- 
malcy created by floods ?

(b) whether transport cost was given to 
the dealers so far ;

(c) if so, the rate at which it was given;

(d) "whether it is a fact that rate of 
transport cost  which  is  sought to be 
supplied to the dealers by Government at 
present is much lower than the rate that has 
been approved by Government in the case 
of the Transport Agencies like Cooperative 
Transport Society ; and

(e) if so, the reasons thereof ?

The Minister of Food and Agriculture 
(Shrl A. P. Jain): (a) and (b). Yes, Sir.

(c) Six pies per maund per mile plus 
one anna per maund as handling charge for 
each handling point.

(d) No, Sir,

(e) The question does not arise.

Rani of Jhansi Memorial Committee

916. Shri Sanganna: Will the Minister 
of Communications be pleased to state:

(a) whether  any  request  has  beea 
made to the Government of  India  by 
the Rani of Jhansi Memorial Committee,

cr for the issue of postage stamps 
b etfring he picture of Maharani Laxmibsi 
of Jhansi on the occasion of her centenary 
on the 18th June, I957; »nd

(b) if so, with what results ?

The Minister in  the Ministry of 
Communications (Shri Ra| Bahadur);

(u) Yes.

<b) The matter is under consideration.

Passenger Guides

917. Shri Sinhasan Singh: Will the 
Minister of RaUways be pleased to state;

(a)  the grades and  avenues of pro- 
modon of the passenger guides appointed 
in different Rail wags; and
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(b) whether  the»e passenger P̂ êt 
CAn report dircctly to higher authorities 
against  the  irregtilarities  of Railway 
Station Staff about the amenities of pw®: 
gers and whether they are piven any per -̂ 
cal chances to meet D. T, S. and other 
high officers to pot forward passenger gne- 
vancesT

The Deputy Minister of Railwasfs 
and Transport  (Shrl Alagesan) t (a)
(i) Rs. 60—150.

f Personal to these Social
(ii) Rs. 100—185 J Guides who were origi-
(iii)R3.150--225 \ nally recruited on these

L scales of pay.

Their avenue of promotion is the same 
as for Ticket Collectors with the proviso 
that they should take their  place in the 
seniority list in  th:  lowest  grade  of
Ticket Collectors.

Cb) No, except on the South Eastern 
Railway. They do not meet higher officers 
periodically. However, they can meet and 
report matters to officers while inspecting 
stations.

Anti-Rabies Vaccine

918.  Shri Rishang Keishing : Will 
the Minister of Health be pleased to state;

(a) whether the anti-rabies vaccine for 
treatment was not available recently any
where in Delhi due to certain Government 
restrictions; and

(b) the Government restrictions due to 
which anti-rabies vaccine was not readily 
available and the action taken to make the 
vaccine readily available in Delhi?

The Minister of Health (Rajkumari 
Amrit Kaur) : (a) This is not a fact. 
Anti-rabic vaccine is always availabl' in the 
Willingdon and Safdarjang Hospitals, New 
Delhi, and in the Hindu Rao Hospital ana 
Jama Masjid Dispensary, Delhi.

(b) Does not arise.

Community Projects and N.E.S.
Blocks

919.  Shrl Sangannm : Will the Min
ister of Food and Agriculture be pleased 
to refer to the reply given  to  Starred 
Question No. 2349 on i8th May, 1956 
relating Community Projects and N. E. S, 
Blocks and State:

(a) whether the information called for 
the remaining Stares has since been recei
ved ; and

(b) if so, what is rhe position of each 
state?

The Minister of Food and Agricul
ture (Shrl A, P. Jain) : (a) Yes—except 
from Jammu & Kashmir State .

(b)  A statement is laid on the Table 
of the House  Appendix VHI, annexure 
Ko*28j.

Railway ConoesaUm

930. Shri Shree ̂ ârayan Dai :  Wilf 
the Minister of Railways be plessed to« 
state:

(a) the  number  and names of suchr 
bodies of educational̂ cultural  or sociaT 
importance as have applied for enlistment 
in the list of such institutions and organi
sations as are entitled to get Railway con
cessions for their delegates to attend their 
annual Conferences held in India, during 
the year 1956 so far;

(b) the names of the those which have- 
been enlisted;

(c) the names of those whose applica
tions have been rejected; and

(d) the reasons on  which they have 
been rejected ?

The Deputy Minister of Railways and 
Transport (Shri Alagesan) : (a) During 
1956, 15 bodies have applied for inc’usiom 
in the list of all India bodies entitled to rail 
concession.  A list of these bodies is laid, 
on the Table. [see  Appendix  VIII, 
annexure No. 29].

(b)  and (c). None of these bodies has 
been included in the list.

(d)  The existing list consists of a few 
recognised all-India bodies of educational̂ 
cultural and  social  importance,  whose 
annual meetings  are  attended by large 
numbers from all over India, or whose 
activities are consicered to be of a great 
imponance  for  t ducational, cultural  or 
scientific advancement. This list was made 
in 1955 dfter a careful review.  The next 
review of this Hst is to be made in 1958 
when the claims af all th- se bodies will be 
duly considered, on merits.

Floods in West Bengal

931  Shri N. B. Chowdhury :  Will 
the Minister of Food  and Agriculture
be pleased to refer to the  rep’y given 
to Starred Question No. 250 on the 25th» 
July, 1956 and sute whether the estimated 
loss in Midnapur has been calculated on the 
basis of cost of cultivation already incurred 
by the peasants or on ihe basis of the v alue 
of the expected harvest which  i.ave been 
lost? •

The Minister of Food  and Agricul
ture (Shri A. P. Jain): On the basis of 
the value of the expected harvest which has- 
been lost.

T.B. Hospital, linphal

933. Shri Rishang Keishing :  Will
the  Minister  of Health be pleised te
state :

(a)  whether  ir  is  a fact that morj 
patients  arc  admitted  into  the  T. B.- 
Hospital at Imphal than there is accommo
dation at present;
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(b) whether there are several patienu 
on the waiting list for admission to the 
hospital;

(c) if so, whether Government propose 
to increase the  nimiber  of beds in the 
existing T. B. Hospital in the  immediate 
fnture; and

(d) the provisions made for starting 
additional T. B. hospiuls in other part of 
Manipur to cope with the increasing T, B«
*  * ■  n the  “  ‘incidence in State?

The Miniater of Health (Rafkumari 
Amrit Kaurv): (a) Yes. While there is 
accommodation for 20 T. B. patients, there 
arc 47 T. B. patients in the hospital.

(b) Yes. 107 T. B. patients are attending 
as out-patients for treatment.

(c) Yes.  There is a proposal for cons
truction of one 100 bedded ward in 1957-58 
under the Second Five Year Plan.

(d)  A provision of 5.472 lakhs has been 
included in the Second Five Year Plan of 
the State for opening of—

(i) one Central T. B. Cilnic,

(li) two sub-clinics, and

(ill) one mobile T. B. Chnic; and for 
the construction of one lOO bedded T. B. 
Hospital.

T. B. Hospital, Imphal

923, Shrl  Rishang  Keiahing t  Will 
the Minister of Health be pleased to 
state :

(a)  whether there is any arrangement 
for segrêion of female T. B. patients
in the T.B. hopsital of Imphal, Mani
pur ;and

(b) if not,  whether any  arrangement 
is proposed to be made in the immediate 
future for a separate female ward in the 
T.B, hospital ?

The Miniater of Health (Ra)kumari 
Amrit Kaur) : (a) Yes.

(b) Does  not  arise.
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Train Examiners

925. Shri N. B. Chowdhury:  WiU
the Minister of Railway* be pleased 
to state :

(a) whether the pay scales of appren
tice train examiners of the South Eastern 
Railway differ from the pay scales of 
the corresponding staff of the Eastern 
Railway;  and

(b) if so, in what  ways and the reasons 
therefor ?

The Deputy Minister of Railway*, 
and  Transport (Shrl Alagesan) i (>)
No.
(b) Does  not  arise.
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Guards  on  Northern  Railway

2̂7, Shri R. P. Garir: Will the Minis
ter of Railways be pleased to state :

(a) the number of I posts ôf A, B, 
and C class Guards on Northern Railway 
and separately in the Divisions ;

(b) whether it is a fact that the number 
<of A Class Guards has been reduced by 
abolishing Conductor Guards and if so, 
how the Guards have been compensated 
for being reduced in their Grade ;

(c) whether it is a fact that guards are 
not being confirmed for the last few years; 
and

(d) if so, why?

The Deputy Minister of Railways 
and  Transport  (Shri Aiagesan) s (a)
A statement is laid on the Table.  [iSee 
VAppendix VIII, Annexure No. 30].

(b) Yes. But, there has been no reduction 
in their scale of pay as they have been 
provided as Guards Grade ‘A* in  the 
same scale.

(c) and (d). Yes in  respccr of ex-E.I. 
and E.P. Railway Units.  This is partly 
due to abnormal conditions resulting from 
regrouping of Railways and partly due to 
pnndples for determin̂ combined seni
ority of Guards not having been laid down.

Parlakimidi-Light  Railway

928. Shri Sanganna : Will the Minis- 
'ter of Railways be pleased to state :

(a) whether  Government  arc  aware 
‘that  a  reservoir  is  being  constructed 
across the river Vamsadhara in the Kora- 
put District in Orissa liy the Government 
*of Orissa and the Andhra State ;

(b) if so, whether any dislocation will 
be  caused to the Parlakimidi-light Rail
way in the South Eastern Railway  Zone 
•on account of this Reservoir ; and

(c) if so, to what extent?

The Deputy Minister of Railways 
mad Transport  (Shri  Alafesan)t (a)
The Government understand that the pro
posal is in the exploratory stage.

(b)  and (c). It is not possible to say at 
present

Improvement of Railway Track

Shri L. N. MUhra t  Will the 
Mimster  of Railways  be  pleased  to 
state :

(a)  whether there is any proposal to 
improve the present railway track between

Dhamharaghat  and  Kooaria  station  of 
North Eastern Railway  in  Bihar ; and

(b) if so, the details thereof?

The Deputy Minister of Railways 
and Transport (Shri Aiagesan): (a) and
(b). There is a very heavy flow of spill 
water from the Kosi river during the rains 
through the gaps left by the wash out of 
two bridges in 1938 when the Kosi changed 
its course.  The Bihar Government have 
undertaken construction of flood  bunds 
along the river banks.  Proposals for pro
viding bridges and an all weather line in 
place of the present fair weather low level « 
diversion  between  Dhamharaghat  and 
Koparia stations will be considered when 
the stabilising effects of the works under
takê by the Bihar Government are known.

Sheds on Platforms

930. Shri Shree Narayan Das x Will 
the Minister of Railways  be  pleased 
to state :

(a) what  is the  basis  and  principle 
on which sheds have been and are being 
provided  on  platforms  of  stations  on 
different Railways ;

(b) the niunber of cases in which  any 
deviation has been made from the  prin
ciples  laid  down ;

(c) the total number of stations  for 
which  sanction  has  been  accorded  to 
provide shed covers on the platforms on 
different Railways ;  and

(b)  the  number  of such  sutions  ia 
each  Railway where  such  shed covers 
will be provided during the Second Five 
Year Plan?

The Deputy Minister of Railways 
and Transport (Shri Aiagesan) 1 (a)
According to the extent orders cover over 
platforms is provided taking into consider
ation the climatic conditions, number  of 
passengers and the nature of traflEic dealt 
with at a particular sution.  Normally 
sufficient area is covered to enable half 
the maximum number of passengers, booked 
or detrained, to be accommodated at the 
rate of 6 sq. ft. for each  passenger.  At 
important sutions the whole  platform is 
covered.  The actual provision is  made 
on a programme basis according to  the 
importance of the stotion, the availability 
of fimds, and the acceptance of the demand 
by  the  Passenger  Amenity  Committee.

(b)  to(d). The  information  is  being 
collected and will be laid on the Table of 
the House in due course.

t.  •ft TTo Wo  t WT
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Staff together with their scale* of pay 
are  as  follows:—
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Extra Departmental Postal Employees

932-  Shri Kelappan : Will the  Mi
nister of Commumcations be  pleased 
to state the pay of different categories of 
extra-departmental posul employees ? ^

Tiie Minister in the Ministry of 
Con JiAaications (Siiri Ra) Bahadur) x
The categories  of  Bxtn  Departmental

Category Basic Allowance Dearness
Allchvance

I. E.D. Sul>*
Postmasters . ♦Rs. 30 to 40 Rs.25/-

2. E.D. Branch
Postmaster . ♦Rs. 10 to 25 Rs-10/-

3. E.D. Delivery *Rs. 10 to 25 Rs. 10/-
Agent 

4. E.D. Mail
Carrier  . ♦5s- ic» to 30 Rs. 10/-

5. E.D. Stamp
Vendor  . Rs. 10 to 35 Rs. jo/-

♦A fixed allowance upto Rs. xo/- is given 
in addition to tlicse Extra DepartznentAl 
Sub-Postmasters or Extra Departmental 
Banch Postmasters who are required to 
convey or deliver mails.  Similar increase 
is possible for combination of duties of mail 
conveyance and delivery of articles.
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UOK SABHA DEBATES 

(Part II—Proceedings other than Questions and Answerwy

#  LOK  SABHA

Friday, 24th August, 1956.

The Lok Sabha met at Eleven of the 
Clock.

[Mr, Speaker in the Chair]

QUESTIONS AND ANSWERS 

(See Part I)

12.09 P.M.

PAPERS LAID ON THE TABLE

Notification under  Indian Aikckapt 
Act.  ,

The Minister  of  Con cations
(ShUJagjivan Ram): Sir, I beg to Jay
on the Table a copy of the Notification 
No. S.R.O. 1645, dated the 21st July, 
1956 together  with  an  Explanatory 
Note, under sub-section (3) of sectiwi 
b of the  Indian  Aircraft  Act, 1934. 
[Placed in Library, See No. S-344/56]

APPROPRIATION (NO. 3) BILL

The Minister of Revenue and Civil 
Ezpen̂ture (Shri M. C. Shah): Sir, I 
beg to move*:

‘That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for tne 
service  of  the  financial  year 
1956-57, be taken into considera
tion.**

4246

Mr. Speaker: The question is:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of tht 
CoQSoUdated Fund ô India for th«  * 
service  ot the  financial year 
1956-57, be taken iritb consideti- 
tion,”

The motion was adopted.

Clauses  1 to 3, the Schedule, the 
Enacting Formula and the Title were 

added to the Bill.

Shri M. C. Shah: I beg to move:

“That the BiU be passed.”

Mr. Speaker: The question is:

••That the Bill be passed.”

The mx>tion was adopted..

APPROPRIATION (NO. 4) BILL 

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): l beg
to move*:

“That the Bill to provide for tfte 
authorisation of appropriation of 
moneys out of  the Consolidated 
Fund of India to meet the amounts 
spent on certain  services  during 
the financial  year ended  on the 
31st day of March, 1952, in excess 
of the amounts granted for those 
services  and for  that year  be 
taken into consideration”.

Mr. Speaker: The q#sstion is:

“That the Bill to provide for the 
authorisation of appropriation of 
moneys out of  the Consolidated 
Fund of India to meet the amounts 
spent On certain  services  during 
the financial year  ended  on the

♦Moved with the recommendation of the President.
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[Mr. Speaker]

31st day of March. 1952, in excess 
of the amounts granted for those 
services and for that year, be taken 
Into consideration ”

The motion was adopted.

ClaiLses 1  to 3, the  Schedule, the 
Enacting Formula and the Title were 

added to the Bill 

. Shri M. C. Shah: I beg to move: 

“That the BiU be passed”.

Mr. Speaker: The question is:

*  **That the Bill be passed”.

The motion was adopted.

BUSINESS OF THE HOUSE

Shri Kiumath (Hoshangabad); On a 
point of order, I am constrained  to 
bring to your notice  one  imix>rtant 
point.  Almost every  other  day, the 
Order Paper springs a surprise on us. 
The National Volunteer Force Bill has 
been p̂ ding since November last.  It 
was first put on the agenda in Novem
ber, 1955.  But  subsequently,  it was 
omitted.  In it came and out it went 
from time to time.  Even yesterday, 
it was mentioned in the Order Paper. 
But suddenly, today it  has vanished. 
It has performed the vanishing trick 
again.  In today’s Order Paper, item 
4 is the State Financial Corj>orations 
(Amendment)  Bill,  perhaps  in the 
place of the National Volunteer Force 
Bill.  For this Bill, some of us are not 
prepared at all.  We  were  prepared 
for the other one.  The manner in 
which the House is being treated is 
very unfair.

Mr. Speaker: Was it mentioned in 
the Order Paper of yesterday?

Shri Kamath: Yes; but without any 
notice, it has been changed.  ’

The  Minister  of  Pariiamentary 
Affairs (Shri Satya Narayan Sinha): 
The Grovemment do not want to pro
ceed  with  the  National  Volimteer 
Force Bill during  this  session.  The 
decision was  taken  very  late and 
therefore, I regret I could not inform

the House.  It is not coming up dui*ing 

this session. *

Shri K. K.  Basil  (Diamond  Har. 
hour): The House sat till about 6.30 

p. m. yesterday.

Mr. Speaker: Except in cases where 
a decision is arrived at very late in 
the day. after the sitting of thê House 
is over, in all other cases, when a deci
sion is arrived at a little earlier—on 
the previous evening itself—̂the hon. 
Minister may inform the House of the 
decision, so that the  hon.  Members 
may pass over that particular item 
and come  prepared  with  the next 
item.

So far as the change is concerned— 
the changes made in the Order Paper— 
I should like to say  that  the hon. 
Members ought not to be under the 
impression that the items mentioned in 
the Order Paper alone will be taken. 
Suddenly, the items may collapse and 
the House also might suddenly adjourn 
without transacting business for vari
ous reasons.

Shri Kamâh: May  I  submit that 
some time is allotted for the various 
stages of each Bill, by the Business 
Advisory  Committee;  and  later 
approved by the House. For instance, 
if the Government Premises (Eviction) 
Amendment  Bill  is  taken  up, the 
Minister concerned knows how long it 
will take and he comes prepared with 
his own particular Bill.  It is easy for 
the Ministers to do so, assisted their 
big staff and what not.  But for the 
Members, this side and on the other 
side also, they have  to  study many 
Bills singlehanded. So, if you say that 
we mût study all the Bills that are 
put on the agenda,* it will be very 
difficult for us.

Mr. Speaker: The  hon.  Members 
mUst come prepared after studying 
as many Bills as possible  a reason
able number of BiUs.

The Prime Minister and Miiiister 
External Attsdrs  and  Finance  (Shri
Jawaharlal Nehru): If I may say so,



4249 Government Premises 24 AUGUST 1956
{Eviction)

Amendment Bill 4250

the hon. Member’s objection hv»s some 
toree.  I admit that it is rather incon
venient for  Members  to  see a Bill 
suddenly being removed.  I am very 
sorry it happened.  My colleague said 
that the Government have decided to 
take up that Bill at the next session, 
but, if the House wishes that it should 
be taken up during?  this  session, we 
shall take it up in this session at a 
not distant date.  We might try to 

arrange it that v/ay.

Mr. Speaker:  Not  that  the hon.
Members are very particular that that 
Bill should be taken up today.

Shri Jawabarlal N̂ ra: I wanted tc 
express my regret for what has hap' 
pened.  I was only  saying that we 
might arrange to  take  it up during 
this session, il it suits the convenience 
of the House.

Shri Kamatli: I may remind the hon. 
Prime Minister  that  the  National 
Volunteer Force Bill has been pending 
in the House since November last.

Mr. Speaker: Is it the desire of the 
hon. Member that it should be taken 
up during this session?

Shri Kamath: Yes

Mr. Speaker: If  the  hon.  Prime 
Minister is willing, they might pro
vide a particular date for this Bill.

GOVERNMENT  PREMISES  (EVIC
TION)  AMENDMENT BILÎ oncld.

Mr. Speaker: The House will now 
take up the further consideration of 
the following motion moved by Sardar 
Swaran Sin̂h on  the  23rd  August, 
1956, namely:

“That the Bill further to amend 
the Government Premises (Evic
tion) Act, 1950, as amended, be 
passed**.

Shri K. K. Basu  (Diamond  Har
bour): This Bill was moved with the 
observation of the Minister in cnarge 
that it is a very innocuous piece of

legislation and that it is nothing but 
an amendment to the existing small 
piece of legislation.  But, if one goes 
through  the  Bill  and  studies the 
amendments, one will find that the 
' amendments go much farther than 
what was provided for in the original 

Act.

Yesterday, mere were a numoer of 
speeches made by several hon. Mem
bers who urged that this Bill should 
not be amended in the way m which 
It has been sought  to  De amended. 
The main idea of this Bill, it seems to 
me. Is to empower the Delhi improve
ment Trust or any  other local body, 
as provided in the  Act.  to  evict a 
person trom the public premises as 
defined in the provisions.  The old Act 
restricted me  powers  and  provided 
only certain powers  for  the Central 
Government.  Therefore, to say that 
this is a simple piece of legislation is 
just- to create an illusion in the minds 
ol the people.  This  is  far from an 
innocuous piece of legislation.  I for 
one opoose me particular amendment 
which empowers the local authorities 
to evict persons.  I oppose that amend
ment with aU Ihe force at my com
mand.  At this stage,  wnen we are 
talking m terms  of  improvement of 
the living conditions of the common 
man, we are giving certain powers to 
the Delhi Improvement Trust to come 
in the way of the common man!  We 
know  the  activities  of  the  Delhi 
Improvement Trust.  The Ministers 
who are in chai'ge of legislation like 
the present one, have time and again 
come forward with the suggestion that 
they have been doing all that is possi
ble to see that the poor people do not 
suffer at the hands of the Government. 
But the result of this Bill would be 
that the poor  people  who  are now 
living in the city of Delhi will not have 
any right hereafter to live in the city. 
We are told that they are being trans
ferred to places which may be five or 
six miles away from the city.  Here, 
they are getting some sort of occupa
tion just to ireeo their body and soul 
together.  But this change  that has 
been made now would affect a number
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of poor persoas  and  also  the poor 
refugees.

Wĥt is the basis of this slum clear
ance?  Dp  mean to say that, the 
prov̂ Pns that J$ave now been made 
in the Bill r̂e in accordance with tlie 
Constitutional provisions  or  spirit. 
We have adopted the proposal or the 
goal for a welfare State and the ideal 
of a welfare State has subsequently 
been cĥ ged into one of the socialist 
pattern of society.  Yet, the poor per
sons who have no means of livelihood 
and who are living in the slums are 
asked to Ro five or  six  miles away 
from the city.

Now,  I would ask  one question. 
”̂ere is the probl̂ of slum clear
ance arising now? Let us be honest 
about it. You should declare that the 
city is meant for the rich to live and 
the slum dwellers have no right to 
live here.  You cannot simply say 
that you should remove all the peo
ple living in  the  slums  and send 
them away to  long  distances from 
the city. I do not go into the merits 
of the case,  but let us realise  the 
position created for the poor artisan 
or the poor worker who has to live 
in the city for his  means of liveli
hood. How can they carry their trade 
coming from .a long distance of five 
or six miles away from the city,  to 
the city proper?

Perhaps, the idea of the authori
ties is that the whole city of Delhi 
should be just like New Delhi is at 
present. So far as the position  of 
New Delhi is concerned,  the British 
Government had some views about it, 
namely, that it should be a preserve 
for the Britishers and officials.  But 
unfortimately I ^d that even today 
the present  Government  has  the 
same attitude. V̂e know what diffi
culties the citizens of Delhi have to 
face regarding the construction ol the 
houses. The Brime Minister on̂e 
the idea—it was about two or three 
years back—that instead of construct
ing big houses,  with  ten  acres of 
compound  around  them,  for  the

benefit of Ministers, Secretaries  and 
other high dignitaries,  it would be 
better to have more  compact build
ings. I would ask, how many of the 
high dignitaries in the Government 
services could afiford tP have, on their 
own, such  big  houses  and  other 
comforts as they are now enjoying 
and as are provided by the Govern
ment.  It is mot  possible for the 
common men of India and even for 
big businessmen except those living 
in the Malabar HiU or in the Alipur 
qusurters  in  Caclutta,  to live in a 
building  or  house  with  a  big 
compound and all that.  Today the 
slums in Delhi are being cleared to 
build  such  palaces  and  business 
houses, so, that the  foreign tourists 
will come and go out saying “Delhi 
is a big city of palaces”.  But what 
about the people who had for genera
tions contributed to the building  of 
this great city brick by brick? Should 
they lose the right of living in this 
city? I can understand if the Govern
ment honestly come forward and say, 
“Delhi  is  meant  for  Government 
officials and big business people only, 
because the  cost of  living is  too 
high”. They do not do so. The idea 
of  slum  clearance  should  be  to 
acconmiodate the  slum-dwellers  in 
the area  near  about  Delhi  from 
where they can eke out their liveli
hood. I find from the reports  and 
different publications that slums are 
being  shifted  from  the  heart  of 
Delhi to  places  where  again the
slums are created.

Our hon. Health Minister has been 
going round the world and she must 
have seen  to  what  extent  those 
countries  have tried  to solve  the
problem of slums. Not only in  the 
socialistic world,  but  even  in the 
capitalist world, they have tried to 
establish workers colonies and build 
multi-storeyed  buildings for  them
near about the city. On the other 
hand, here we are having slum clear
ance not to rehabilitate the same per
sons who were Hving in the sliuns, 
but to build palaces for Government 
officials and others. I would urge upon
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the Government that by slum clear
ance we mean that the slum-dwellers 
must be enabled to live in a better 
way in the  city  itself  or in some 
area near the city; they should not 
be shifted four  or five  miles away 
from the city. In November, 1943, I 
think, the present  External Affairs 
Minister of Australia, who was then 
Governor of West Bengal, took it into 
his head all of a  sudden  that Cal
cutta  should be cleared  of slums.
They  wanted to build a  road and
they  acquired the basti  and  the
houses built for the slum-dwellers, 
v.'ho were pushed out 3 or 4 miles 
away without  any  accommodation. 
What was the result?  It is not my 
figure, but the  figure given by the 
Cheif Executive Officer of the Cal
cutta Corporation.  The  population 
per square  foot in  the hastis and 
slum areas increased. Where formerly 
two people were living in a 10 square 
feet area four people began to live 
after the slum clearance and the rent 
per head also increased, because the 
accommodation  available  for  those 
slum-dwellers  became  shrunk.  My 
whole  proposition  is  this.  While 
advocating slum clearance, it must be 
done in such a way that in the city 
itself there arie certain areas where 
people with  moderate  means  can 
live.  Unless we have that sort of 
planning, though it may be possible 
for rich people, Government officials 
or even Members of Parliament  to 
live in big houses, the common peo
ple will have no right to exist in the 
city of Delhi or in any City for that 
matter. I want that the whole atti
tude should be changed.

My suggestion is  that  we should 
subsidise  these  buildings  and  the 
return on the investment made should 
not be 6 to 8 per cent.  At present 
there is no rent control for the newly 
built houses and they charge what
ever rent they like. I want you  to 
compare  that with  the return  on 
Government investment.  When indi
viduals get 8 to 10 per cent, return, 
why  should  the  Government also 
always expect to get the same tiling? 
In the Constitution the principle of

a “Welfare State” was adopted and it 
was subsequently improved upon by 
the  party  in  power  as  “socialist 
pattern of society”. So, we must see 
that the slum  dwellers  also  have 
equal rights  to  participate  in the 
common amenities  and  enjoyments 
that are afforded to the  citizens of 
Delhi.  Unless that is done, this Bill 
has no meaning.

.  There is another point also. It ia 
very dangerous to give power to  the 
executive against which there is no 
right of appeal. Originally it was in 
the hands of  the  Central Govern
ment, which can be directly called 
into question.  But  now  they are 
creating an  autonomous  body and 
giving powers to them. We will not 
be able to  question  it  anywhere, 
more so because in the new set-up, 
Delhi State will have no legislature. 
There is no way in which- the Delhi 
Improvement  Trust can be brought 
before the forum of Parliament or 
any other legislature. I do not know 
the  real  position  of  the  Delhi 
Improvement Trust,  apart from the 
reports I have seen and which go 
very much  against it.  Now powers 
of summary eviction have been given 
to the  Delhi  Improvement  Trust. 
Even if a particular officer issues the 
order in an indiscrete manner, within 
15 days action should be taken. We 
know fully well how difficult it is to 
work up the Government machinery. 
We know how people go before the 
courts and get protection to find out 
whettker it was  actually  necessary 
for the purpose of the Government. 
The definition of  “public  premises” 
has also been widened. In the original 
Act, it was restricted to Grovemment 
premises. I can understand the Delhi 
Improvement  Trust  being'  given 
certain powers which are absolutely 
necessary,  but I do not  want this 
summary power to be given to  an 
autonomous body like that. It is more 
than  the  delegation  of  auUioriW 
which is necessary.

Something has been said about the 
advisory committee. I do not know 
what the fate of the advisory c«m-
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mittee will be. After sometime,  the 
Minister may not be there; there may 
be a change in the Government and 
new people may come in. Even if the 
Congress  Government  comes  to 
power, their composition may change.
Therefore,  advisory bodies have no 
meaning in  the  present  state  of 
things. We know there was a long 
discussion in this  House about the 
working of the  Displaced  Persons 
(Compensation  and  Rehabilitation)
Rules,  where they had much more 
statutory power.  I am very much 
concerned about entrusting so much 
power  to  the  bureaucracy,  about 
which we have very much doubt.  I 
do not say that every member of the 
Government machinery is bad; but, 
some of them, more especially  the 
senior members  among them,  have 
not got over the  bureaucratic atti
tude that’ prevailed in the old British 
days. A majority of them have not 
got over it.

I would urge  upon  the Govern
ment to be sincere. If you are sincere, 
come forward and honestly say that 
by slum clearance you mean that the 
common man, the  poor  man,  will 
have no right to live in the heart of 
the city of Delhi. Honestly say so if 
you want that the slums should  be 
cleared for the purpose of building 
big palaces for big oflRcers and busi
nessmen, so that the foreign tourists 
who come to  see  Delhi may say,
*Delhi is a nice place, compared to 
any other metropolis in the  world”.
I have no doubt that  we all want 
Delhi should be beautified and Delhi 
should be improved. But Delhi should 
have not only palaces; it must have 
buildings for the poor too. Of course,
Delhi was the seat of many empires 
in the past and so it should have 
thosê b̂ig; palaces and all that. But 
whal; about those people living in the 
slums?  We must have  houses for 
them also.  This problem i.s not ttew 
to us for we come from areas wncrc 
the people are  much  more closely 
connected with the cities life.  So 
Delhi should  not  confine itself  to 
pâ es. We have found that the peo
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ple living in Delhi, especially in Old 
Delhi are in a worst condition. So, 
buildings must be,provided for them 
too.

Therefore,  I urge upon the Gov
ernment: don’t have this Bill; with
draw this BiU  and bring  forward 
another improved Bill. Regarding the 
Delhi  Improvement,  not  only the 
common man but even the big busi
nessmen feel that it is not functioning 
well. It has not only to build palaces 
but has to look after the comforts of 
the common man in the city. Every 
one has to live  hapi5ily and that is 
the concept of the welfare State.

With these words I  oppose  this 
particular provision of the Bill and 
wish the House will throw away the 
Bill so that the Government will,  in 
course of time, bring forward another 
improved Bill which wiU help  the 
people of Delhi and rehabilitate the 
slum  dwellers,  not  by  building 
palaces but by  constructing  cheap 
houses for the common man.

Shri C. K. Nair: (Outer Delhi): At . 
the fag end of the discussion on the 
Bill I am going to support this Bill 
but with certain modifications which 
I expect the Government to keep in 
view when  they bring  forward a 
more comprehensive and more useful 
legislation,  without  which  the 
improvement of Delhi is impossible. 
Of course, I feel that this particular 
Bill is very inadequate to cope with 
the  tremendous  problem  that  is 
facing the Government and also the 
people, especially at present when we 
are passing through a very crucial 
period on the history of Delhi for 
our State is going to disappear and, 
perhaps, the  responsibilities  falling 
upon Parliament will be much  more 
hereafter than before. Up till now 
we have been facing demonstrations 
at the Ministers’ places in the State. 
But hereafter we are going to  have 
more demonstrations, perhaps at  the 
gate of  Parliament.  Therefore, we 
have to be very very careful about 
it. A number of speeches have been 
made and an appeal has been made.
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It is really a human problem; it is 
not an architectural problem.  I am 
afraid even this Delhi’s master plan 
—what is going to happen God alone 
knows—is  not  likely  to  succeed 
because I do not see anybody  with 
imagination associated with it. It is 
full of architects. I do not know what 
is the sort of thing they are going 
to  produce.  Therefore,  I want to 
make an appeal to the Government 
to be more careful before bringing 
before Parliament or the public this 
master plan. The master plan must 
be given the real human touch. It is 
more  human  than  anything  else 
because we have to face the crime 
of  displacing  the  people  who  are 
suffering in the slums. It is not only 
human in  every  respect  but it is 
economical,  social and psychological 
too.  Of course, people will have to be 
shifted some six miles away or so. 
I don’t mind that because even now 
the municipal committee’s employees 
are going to be given accommodation 
perhaps four miles  away from the 
municipal premises. It is inevitable. 
Now Delhi has more than ten miles. 
It is a city of distances. We will have 
to put up with that.

But still there  must be a proper 
approach; that is what we are lack
ing at present. I have been advocat 
ing for a master  plan for the last 
five years and we are very glad that 
we are going to have one very soon.

An Hon. Member: Last five years?

Shii C. K. Nair: Even before that 
I have been advocating that in  the 
Chief Commissioner’s Advisory Coim- 
cil,  of which  I  was a  member 
because  we  have  been  noticing 
before our very eyes how things are 
going in anarchic way. That has to 
be cmtroUed. Unfortunately, we are 
not able to do it because of the lack 
of a master plan. Fortunately, we are 
going to have one. But let  it not be 
a dead plan prepared by t/i«» archi- 
iecis alone; let  more  expĉnenced 
engineers be associated with it  and 
also social workers  and sociologists 
may be associated with it.

How to  deal  with  this  human 
aspect of this problem?  Of course, 
we can simply build , two or three or 
four types of houses and ask them to 
occupy those houses in the colonies. 
But, as I have repeatedly stated, the 
city of  Delhi  contains  about  two 
lakhs of population living in slimis?

An Hon. Member: Two lakhs?

Shri C. EL Nair.- Not less than two 
lakhs. Fortunately, the Bharat Sevak 
Samaj has taken up the work in right 
earnest.  They  have  roused the 
enthusiasm and spirit of the people 
and also the slum dwellers. Not only 
that, even the authorities hal̂ be«i 
attracted  towards  their  services, 
including the Prime Minister.  He is 
now  taking  great  interest in  the 
improvement of the city. That means, 
we cannot do it  without  a  mudi 
bigger and more comprehensive law 
to deal with the difficulties which we 
wiU have to face at  every step in 
every gali and in every slimi area.

Therefore, I feel  that two  things 
have to be done very soon.  One is 
that the master plan must be com
pleted with the fullest possible con
sideration  given  at  least  to  the 
substance of what we have been dis
cussing here. The master plan must 
have a very good reception. If it gets 
a bad reception, that will be  very 
bad for the whole of Delhi. There
fore, we should be very careful about 
it because I have been noticing  that 
aspect has been neglected in  spite 
of  our  repeated requests—no non
official or social worker is associated 
with the master plan. I think we have 
every  right  to  demand it  It is 
simply stated: It is an expert’s busi
ness. No, it is not. If it is an expert’s 
business, that expert must also know 
human nature. That has been ignored 
in the plan, that is what I hear. They 
are more  particular  about keeping 
the monimients and things like that 
L*?t there be monuments and we are 
very hapl)y to have them because in 
the most historical place where we 

living in, we must have respect 
for them. But the human problem is 
there and the living monuments are
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to be respected more and they should 
be given better facilities for living 
in this city.  Therefore, this aspect 
of the question  should not be lost 
sight of.

Secondly<the workers of the Bharat 
Sevak Samaj are working there. How 
do they work? They arc associating 
the services of the School of Social 
Work of Delhi where there are post
graduates taking  great  interest in 
this subject; new blood with imagina
tion is there. They want to help us 
and we are undertaking a very big 
survey work. So far more than  a 
thousand ilakas of Delhi  liave been 
visited  and  full,  detailed  and 
comprehensive survey is being under
taken, with, the help of the School of 
Economics of Delhi also. But we arc 
not getting as much help as is really 
required for  the  tremendous  task 
before us.  The Government  is not 
doing anything in  that respect.  Of 
course, they are going on with  the 
master plan. But how can they do it 
without knowing really the difficulty 
of every individual and family living 
in the slum areas?

Therefore,  my appeal is this.  For 
this master plan an authority has to 
be created.  This Improvement Trust 
has become notorious;  we all know 
it. It is a plain fact,  I say this  in 
Parliament,  and so  it  should  be 
scrapped. Of course, the Delhi Deve
lopment  Provisional  Authority  has 
been created for  one year.  This is 
also a pitiable effort. Everything is in 
a flux  even  now.  Perhaps,  after 
December we will have no Authority 
to control. Therefore, I expect that a 
Bill is going to come soon to estab
lish a permanent Authority with full 
powers and armed with very effective 
law and  all  that.  Therefore  that 
authbrfty is inevitable. Of course, if 
we force  any  authority,  it is very 
difficult to face the people. Therefore, 
their  feelings,  their  opinions  and 
their interests also should be kept in 
mind when we pass any laws.

These are the  two  points  which 
have to be considered.

Pandit  K.  C.  Sharma  (Meerut 
Distt.—South): Mr. Speaker, Sir,  I 
rise to support this measure. I am in 
"full sjonpathy with the observations 
made by my hon. friend Mr. K. K. 
Basu and also Mr. Nair.

Sir, the two pre-requisites for any 
planning,  or for  any  development 
planner, are that the man in the field 
should be the final  authority as to 
what steps should be taken. Nothing 
is  possible  to  be  done  which  is 
significant and  important if every
thing is to be debated and judgment 
to be taken by people far away from 
the field of action and taking, more 
or less—it may be human—but, more 
(K*' less, an academic view of life, an 
academic view of  things.  Practical 
things are done on the spot by peo
ple who have to plan and who have 
to execute it. The other point is that 
it is also necessary that the people 
as such should be associated with any 
development plan  and Mr. Nair is 
right in saying that the social work
ers, or the people who are willing 
to participate in that work and  to 
assist therein should be taken  into 
confidence and their support, their aid 
should be taken advantage of.

Taking these two points as accept
' ed maxmis I fail to understand where 
do all these considerations which my 
friend, Mr, K. K. Basu has pointed 
out come in. It is a simple Bill which 
is  in  the  defiration  of  *public’ 
premises ^d it does  not add any
thing.  It simply  removes  certain 
lacxma that existed, which has been 
found from the experience of work
ing, necessary and warranted, by the 
facts in planning and development.

Then, there  is  another  addition 
“unauthorised occupation” and then 
“the authority competent to permit”. 
These are very simr'e additions, very 
simple  amendmenu.  They  do not 
warrant any drastic c*'iticism or hard 
criticism  whatsoever  against  Uiis 
simple BilL
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So, I beg to  submit  that if you 
have to take up the job of clearance 
of slums some hardship is necessary 
for this simple principle that every
thing beautiful is a thing difficult. If 
you have to do something which  is 
worth doing then, Sir. hardship, here 
and there, is  bound to occur.  The 
only human effort could be that  it 
should be minimised and it should be 
as less as is humanly possible.

With these  words I  support this 
Bill,

FfhR  I

Shri Kamath (Hoshangabad); May 
I point out,  Sir,  that  there is no 
quorum in the House? There should 
be a quorum for Panditji.

Mr. Speaker: There is the quorum. 
We are not going to put anything to 
the vote. The ‘ hon. Member, Pandit 
Thakur Das Bhargava, may continue.

TOT ̂ ?T̂
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^ t

 ̂̂    ̂ JT̂TRl' ^ ̂TRT
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?TR % TO n̂̂FR ?T
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*T̂   ̂if  <[̂FTT

T̂jRT ̂ u 

TT̂lft̂   ̂̂  f̂cf̂

 ̂̂  ̂  ^ ̂  ?n=rar
fwronff  ̂̂rf I

g f  i%T  ̂ f̂PTT r̂nr ̂rtr

r̂<4»r| (ft̂ +t̂) ^

'5TFT, ̂rf̂vT  "̂ft ?HTt  ^̂<?il

f ?TT  ’̂TR’ ̂  ̂T?ft fkrtf

(f  ̂t)  t i 

f% H)îtfi ̂ ̂ipF> ̂tST ̂

^̂ 3̂̂ <Hî ?T5r <.”1
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 ̂̂  ̂ ̂xJĤ =̂ 5T|f 

'̂ll̂ ̂ I

f% ̂JTTT  T̂T̂ ̂  ̂  1̂ ̂

fim mt V mt WqTT , ̂  f¥

 ̂4WT1T  F̂RrfW  ̂ I 

 ̂̂  feft ̂   5̂rrr̂

 ̂̂  ̂<?r<41 < *T̂ ̂ ̂  f̂iFrt ̂

^  I ?  ̂̂   fwr ̂n’, 

jsft ̂  ?rnn-  # Mtn: fw |

?TTT f̂ r̂  ̂  ̂̂   t ̂

?R  ̂% wqr   ̂ ?rtT ̂  9T

 ̂ f%HT  ̂ I A’ ̂   +¥̂IT f% ^ 

4|MH*fd  ̂F==m" qfxqM (TRt̂ffiRPrr)

# frot =Ft   ̂̂  ̂  ?T̂ t ̂ T

^^Tr̂ Wwfinff 

 ̂|tr f; ^  ^ ̂  ̂   ?̂TT

=̂ T̂ t • +irW55H

(̂ T̂ptft)  ^̂rrar |,  ̂ t

 ̂feft ̂   ? ̂TFFT -̂,

 ̂  TO ̂  ??TOT I   ̂ TT ̂  

3?̂  # T̂  t  # fWFT ̂

1̂ WR> ^ t»

W ̂   ̂I  ^

#?rr  t   ̂f*nr

TT̂ pTTJ Sfftf

 ̂̂7̂ t| I ̂   ̂̂

[̂vW W rRlfW? ̂rnft «ff, WT

? <i[+*T̂tf'31«<N *f̂ f̂ l̂

A' -̂r̂dT 5 TTf̂ ̂  ?fpT
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1  P.M.

Shrl  Fer«̂  Gandhi  (Pratapgarh 
Distt.—̂ West cum Rae âreli Distt.—
East): I do not want to speak. I just 
want to have  a  clarification with
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 ̂̂   I ?rnR ?n̂ regard to the assurance given by the 
Minister  for Works,  Housing  and 
Supply which is given on Page 19 of 
the Select Committee’s report,  with 
regard  to  the  setting  up  of  an 
advisory board. I would like to know 
what power the advisory board will 
have and what the composition of this 
board will be and whether the deci
sion of this board will be binding on 
the  Improvement Trust  or  not.  I 
would likj to know this because this 
is a  very  important  thing.  This 
as.surance  has been  given by  the 
hon. Minister to the Select Commit
tee and he has repeated it on  the 
floor of the House. I would like to 
know what sort of a board this is 
going to be, whether this board is 
going to have the power to impose 
its  decision  on  the  Improvement. 
Trust, or it is just  going to be an 
advisory board.

The Minister of Health (R̂ amari 
Amrit Kaar): In the first place 1 would 
just like to reply to  what  the hon. 
Member Shri Feroze Gandhi has said. 
Obviously an advisory body  cannot 
be a body whose decisions would be 
binding on the Trust, but I have no* 
doubt that when I ask Members of 
Parliament  to  form  an  advisorj’ 
board—really the Improvement Trust 
is almost in a sense not even function
ing today because it is  the  Delhi 
Development  Provisional  Authoritŷ 
that is functioning, and  when  the 
bigger authority comes the Improve
ment Trust will be merged in it—̂I 
have the hope that in regard to the 
removal of people from any  area, 
their advice will be considered with 
the consideration that it meritŝ and 
that there will always be a compro
mise or an agreed solution arrived 
at. I am a great believer in the build
ing up of traditions and in believing 
in Government’s assurances, but if I 
have to tie the  hands of whatever 
executive body there is th-̂t it cannot 
move  unless  the advisory board’s 
advice in toto is accepted, that is not 
a position that  Government  could 
possibly take.

Shrl Feroce Gandhi: What  wiU be 
the composition  of  the  board, who 
will be the members?
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Bajkmnari Amrit  Kaur: I  myself
was going to ask Members of ParUa- 
ment.  I have not  thought  in detail 
about it.  I can name three or four 
«ven now.  I thought  I  might have 
tive Members of this House.  Three 
Members of this House are already on 
the Delhi Development Authority and 
I could have three more Members who 
-can come  and  advise  us, If that is 
acceptable to the House, or if you 
would like five, I am prepared to 
have five on this particular advisory 
board-  I have  no  doubt  that  the 
Development  Authority  will  listen 
•with the utmost consideration to all 
Iheir views. They c£m go round with 
you, see the areas and plan out things 
in consultation with you.

Sh|i Feroze Gandhi: WiU there be 

only Members of Parliament on the 
advisory board? Nobody else?

Rajknmail Amrlt Kaur: There again 
I was saying it should be an advisory 
i>ody of the Members, but I am per
fectly willing to have even non-Mem
bers on the board.  I will be guided 
f)y  whatever  the  Members  of this 
House sajr.

Mr. Speaker: it is not that the non. 
Member wanted  to  say  that others 
■must be ther̂.

Shri Feroze ,Gandhi: I do not want 
to sajr that. I only wanted to know 
the hon. Minister’s mind.  There was 
OG suggestion.

Rajknmarl Amrit Kaur; In my mind 
I only  thought  that  because I was 
giving an assurance  on  the  floor of 
the House It should  be  Members of 
this House who are interested in this 
question, but if the Members of this 
House would care to suggest to me at 
any time that we should have some 
others from the citizens  of  Delhi, I 
have no objection.  Already Shri C. K. 
Nair,  Shrimati  Subhadra  Joshi and 
Shri Naval Prabhakar are there and 
I thought if Shri Feroze Gandhi him- 
flelf came and two other Members, I 
would..........

Pandit Hiakiir Das Bhargava: May
I know if there is an advisory board 
already existing?

Bajkumari Amrit Kaur: They ate
on the Delhi Development Authority.

Pandit Tbakur Das Bhargava:  We
are  not  asking  about  the  Delhi 
Development  Authority.  We  are 
asking about the advisory body about 
which assurance has been given by the 
hon. Minister of Works, Housing and 
Supply with regard to this Improve
ment  Trust.  She  is  speaking  of 
another authority.

Mr. Speaker: I understood the hon. 
Minister to say that at every stage in 
every institution there is representa
tion and she Is willing  to  have five 
Members of Parlament as members of 
this advisory body

Shri Feroze Gandhi:  It  has been
made clear that the decisions of this 
advisory body wiU not be binding on 
the Improvement Trust.

Shrimati Sushama Sen (Bhagalpur 
South): What is the use of it then?

Shri Feroze Gandhi: It is only advi
sory.  That is the  position that we 
want to understand.

Shri C. K. Nair: Is a mere assurance 
sufficient to  empower  the ' advisory 
body to make their opinion accepted 
by the Authority? That is the point

Mr. Speaker: Then it ceases to be 
an advisory body.  The hon. Member 
wants to tell  the  House  if it is an 
advisory body,  then  it  advldes.  It 
must be up  to  the  Government to 
accept or not to accept

Pandit  Thakur  Das  Bhargava:
This is the principle that 99 per cent, 
of such advice is accepted because it 
Is a statutory body.

Mr. Speaker: That is  what  will be 
done, but if you ask the Govenmient 
to commit Itself and to say it must be 
binding, it  ceases to  be an  advi« 
sory  body.  Though  technically and 
by  convention  almost  everything



4273 Government Premises  24 AUGUST 1956 (Eviction)  Amendment 4274
. Bill  -

that  is  advised  or  every  advice 
is  taken  and  ought  to  be  adêpt- 
ed  and  wherever  the  Government 
has got a difference  of  opinion, they 
may put it up once again to them so 
that there may  be  unammlty, still 
there might be cases where it cannot 
be accepted.  That Is their laea.

The hon. Minister may go on.

Shri C. K. Nair: Will it be a statu
tory body?

Mr. Speaker:  It is not included in
the statute.

Rajkumari Amrit Kaar: I want to 
contradict what  Pandit  Thakur Das 
BhargzTva has said that I did not reply 
to any of the Doints he raised yester
day.  I replied to all  of them and 
proved, I hoPe to the satisfaction of 
the Members of  this House if not to
his  satisfaction, that  all  the allega
tions that he had made were in correct. 
Only this morning Shri Feroze Gandhi 
took objection to a remark that one 
of the Deputy Mmisters of Govern
ment had made with regard to a parti
cular Member.  I  wish  now to take 
strong objection to the remark that 
has been made by Pandit Thakur Das 
Bhargava.  He has said:

I  take strong objection  to  it.  Do
you understand what it means,  Sir?

An Hon. Member: What  is  the
word? ^

The Minister of Defence Organisa. 
tion (Shri Tyagi): It is a proverb.

Eajkumari Amrit Kaur: I  do  not
care if it is a proverb or what it is. 
I say that it is a most objectionable 
remark.  I take strong objecton to it 
and this is the  point  raised by Shri 
Gandhi this morning.  I have listened 
on more than one occasion to many 
things that have  been  said,  unkind 
remarks, unmerited remarks that have 
been made against me on the floor of 
this House, but  I  have  never used 
language such as this  against any of 
the Members.  I have far too much 
dignity and I treat even a remark like 
the one I refer to with the contempt

that it deserves, but I  think  that is 
should brought to your notice.

I have replied to  every  allegation 
against the Improvement Trust that 
has been made and I have got proof 
here to show that what has been said 
is wrong.  I have said that as far as 
sympathy with the refugees is concern
ed, perhaps no one has greater sympa
thy in his heart than 1 have, having 
seen them in their distress and helped 
them.  And I  am  not  gomg to do 
anything in the future either that is 
going to cause them harassment.  My 
friend opposite asked: “Is Delhi going 
to be a city of palaces and going to be 
only for the rich people?” No place 
in India can be for rich people. Rich 
people are a handful, and there is no 
plan here that wants  to  send away 
the poor people  from  places  where 
they are living and not to rehabilitate 
them, but where there is overcrowd
ing, where 10,000 people are living and 
only 5,000 are supposed to live, then 
naturally those  persons  have to t>e 
removed, and  we  always  make it a 
point to remove them to places where 
it is possible for them to earn their 
living, get  emplosrment and live in 
much happier conditicms than those 
in which they are living today.

1 do not want to say anything more 
because 1 nave said everything that is 
possible to be said in rtiy reply yester
day.

Mr. Speaker: I am sorry, 1 nave not 
Deen able to follow the statement made 
about aurat.  I do not know the impli
cation of It because I am not conver
sant  with  the  language.  But I find 
this tendency, which I strongly con
demn; no difference ought to be made 
on the ground of sex.  Referring to a 
woman or a man  and  sa3̂ng that a 
woman is always that way, or that a 
man is always that way. is not right. 
And 1 found even the'Deputy Minister 
referred to the  lady  Member.  Now, 
an hon. Member  of  importance and 
long standing refers to aurat.  Both 
men and women are equaUy compe
tent to  manage  the-  administration.
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The President can be an aurat. Under 
tnese circumstances, to distinguish on 
the ground of sex and say it is a dis- 
QuaUfication and refer  to it on tlae 

floor of the' House, is not proper.

Thakur Das Bhargava; May

1 3ust say this, because you said that 
you were  not  conversant  with the 

language? I only said;

Mr. Speaker: What does it mean?

Pandit  Thakur  Das  Bhargava: It
only means that  if  a  woman is an 
administrator,  then,  well,  she dô  
not  administer  Uke  a  man;  she 
administers, perhaps, as.if there was 
a terror of God.  That  only  means 
that she has  no  mercy  and is very 
stem and  observes  ê  rules m all 
' sternness, whereas a  itiah would not 

do so.  Is it wrong?

Rajknmari Amrit Kaur: The inter
pretation of that is that if a woman is 
an administrator, God help those peo
ple, it is the curse of God. His inter
pretation is not right

Mr. Speaker: With all respect, I do 
not approve oi the statement.  I find 
that all over, the reference is in dê 
sion—that if a woman is an adminis
trator, God save us  or that she wUl 
administer the ,rules  and regulations 
with a stony heart  and  so  on.  I 
appeal to all hon.  Membp m this 
Parliament, and I  hope  it  will be 
heard all over the  country,  that no 
reference shall be made to any person 
merely on the ground  of  sex, either 
one way or the other.  I think here
after, whatever might be the beauty 
ol a proverb and however tempting it 
may be to use it, care shall be taken 
not to us© such proverbs in future.

So far as this matter is concerned, 
I hope and trust that nothing is meant. 
If the hon.  Minister  thinks  that it 
ought not to find a place, I shall have 
no objecUon to ask that that portion 
tmA not appear in the record.

Hereafter, proverbs rdating to the 
peculiarities of  women,  particularly

about iheir conduct  or  harshness or 
anything, shall not be  quoted in the 
House.  And I won’t be taken napping. 
Unfortunately, I  was  not  able to 
understand the meaning of this.  This 

creates a lot of trouble.

Stori  Vciayudhan  (Quilon  cum 
MaveUkkara—Reserved—Sch.  Castes)

rose.—

Mr. Speaker: Enough has been said 
so far as the Third Reading is con
cerned.  I wiU  now  call  upon the 
Minister, Sardar Swaran Singh.

The Minister of works, Hoû g and 
Supply  (Sardar  Swaran  Singh): At 
this stage of the Bill I do not propose 
to take much of the valuable time of 

this honourable House.

The observations that were made by 
Shri Basu about the general principles 
of slum clearance are unexceptionable 
and whenever  any  slum  clearance 
scheme is  formulated,  I  am  sure 
adequate steps will be taken to ensure 
that slum evictees are not put to any 
hardship.  Objection has been raised 
that this perhaps  i*?  too  general a 
statement and  that  something more 
specific should be said with regard to 
the  actual  handing  of  the  slum 
evictees. I am sure that a comprehen
sive legislation will have to be under
taken to create an Authority which 
deals with slums.  Power will also 
have to be given to that Authority to 
clear the slums after making provision 
for alternative accommodation. Princi
p les will have to be settled for working 

out any compensation that might be 
due either to the owners of the struc
tures or to the  owners  of the land
upon  which  those  structures  are 
situated.  Already the amendment in 
the  Constitution  ;̂oes provide  for
fixing a scale of compensation  with 
regard to slums, which need not be at 
the market value, ai.d the eourts will 
not go behind that.  It is the inten
tion of Government to undertake com
prehensive legislation which will lay 
down all those principles.

It  is an exaggerated statement for
Shri Basu to make and to paint  the
picture that the way we are handling
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this problem is  taking  us  towards 
making Delhi a  city  of  palaces and 
that the poor people will not have any 
place in it.  That, I submit,  is not a 
very fair criticism so far as Govern
ment’s schemes and the various slum 
clearance or slum improvement sche
mas are schemes about the general set
tlement of the general layout and the 
master plan are concerned.  I  would 
like to remind this honourable House 
that a very large number of residential 
units have been put up for people who 
cahnot be described as rich. The large 
number of government quarters for 
Class - IV employees', for clerks  and 
for low-paid staff, the large number of 
refugee tenements that have been built 
in the city, the housing that has been 
undertaken by the Improvement Trust, 
all those activities ir rhis field of con
struction clearly show that the inten
tion is not to give any particular type 
of turn to the general appearance of 
the City of Delhi, except the natural 
desire to see that the lot of these 
people who are ?n difficulty and who 
live in sub-human conditions, in filthy 
surroundings, in unhygienic conditions 
should be improv̂ îd  That is the sole 
desire.  Somehow  jr  other  my hon. 
friend Shri Basu apoears to be very 
much obsessed about foreign reactions. 
We always do take care of all foreign 
reactions, and it is not an undesirable 
feature that we should take pride that 
anybody who comes tc5 Delhi or, tor 
the matter of that, to any other city 
should have a feeling that the place is 
neat and clean.  Is the hon. Member 
seriously suggesting  that we should 
take care to ensure that any man who 
comes from abroad should always see 
that the things are verĵ filthy and they 
are not hygienic and the layout is not 
good?

Shri K. K. Basu: Oh yes!

Sardar Swaran Singh: My submis
sion IS that perhaps his own suscepti
bility to those foreign influences one 
way or the other is oartly responsible 
for accusmg the Government that we 
are doing all  this work of improve

ment of the city only to make it as a 
show-piece  for  foreigners.  If  the 
foreigners like it  after  the improve

' ment, I will be happy.  But my princi
ple desire is to  bring  some comfort 
and some solace to  the  unfortunate 
people who are suffering. '

Shri  M.  S.  Gurupadaswaiuy
(Mysore): We accuse both, both the 
Government and foreigners.

Sardar Swaran Sinffh: I submit that 
the essential basis for any slum clear
ance scheme will consist of adequate 
re-housing,  principally  at  the place 
wherever the slum is removed.  If all 
those  slum  evictees  cannot be re
housed there, and the place does not 
fit in with the  general  master plan 
which might be approved of after due 
consideration, then adequate provision 
should be made for rehousing them at 
another appropriate  place;  and that 
also should be . undertaken in such a 
manner that the minimum hardship is 
caused to those evictees.  This, I am 
sure, will be the gent̂rai principle that 
will have to be follov.̂ed in implement
ing any slum clearance scheme.

Shri C. K. Nair: Will this principle 
be accepted in the master plan that, as 
far as possible, the local people should 
be accommodated firŝ and if there Is 
an excess they may l:e sent out?

Sardar Swaran Singh: I think so far 
as the details of the master olan are 
concerned, this will  be  before  the 

general public  and I am sure the 
Members of Parliament will also like 
to look at it. So, instead of discussing 
it in theory, it  will  be  much better 

that We have a look at the plan and 
then make  suggestions  which could 
really be implemented.

Then again, the suggestion had been 

made by more than one Member that 

the re-housing scheme in relation to 
a slum clearance project will have to 

De subsidised.  That  i?  a principle 
which the Government have accepted. 
But there is  always  a  limit to the 
quantum of subsidy.  That limit real

ly decides the  imii'itfons which have

(Eviction)  Amendment 427S
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to t>e adhered to, an i within which we 
have to work, in order to undertake 
re-housing schemes, to determine the 
size Of the houses, whether they should 
be multi-storeyed or not, tc determine 
the availability of services and so on. 
All those considerations are naturally 
reflected in the rentals that wiU work 

oux.

1 may straightway  say  that slî 
clearance  schemes  will  necessarily 
mvolve a certain quantum of subsidy. 
Government  have  already  accepted 
that  principle.  Schemes  have  been 
circularised  to  the  various  States, 
specific projects  have  been invited, 
suggestions have been asked for, and 
they have been asked to submit con
crete schemes in answer to that letter < 
which has gone out, where the broad 
lines of the slum clearance scheme, the 
quantum of subsidy that could be made 
available, the quantum  of  financial 
assistance by way of loan that could be 
given, etc., are clarified.  I took oppor- 
timity on an earlier occasion to place 
a copy of that circular on the Table 

of the Sabha.

With regard to the suggestions made 
by Shri C. K. Nair, namely, that there 

should be a master plan, and that there 
should be a  bigger  authority which 
should be invested with powers to deal 
with this question in a comprehensive 
manner, a reply has already been given 
by my colleague the Health Minister. 
She has already told the House that 
a master plan is nearing completion; 
it will be placed before the public and 
before the  Members  of Parliament; 
they can then examine it, and what
ever  suggestions  they  make  will 
, receive the  consideration that  they 
deserve.

Shri Kamath (Hoshshigabad); It is 
only an interim plan, and not the final 
one.  Interim master plan, isn’t it?

Shri K. K.  Bagu:  No  permanent
masters.

Sardar̂ Swaran  Singh:  My  hon.
friend is fond of permanent masters.

I We are prepared to become permanent 
masters.

My submission is  that  it  will be 
interim in the sense that when ulti
mately the details are worked out, it 
will be a much more comprehensive 
thing, giving details of all the little 
bits.  But this plan is interim in the 
sense that it gives the broad lay-out, 
the direction  in  which  development 
will take place, etc., and it gives the 
broad picture; it is interim not in the 
sense that it is liable to be changed 
later, but in the sense that details may 
be filled in later, within the broader 
framework that will be forthcoming.

With regard to the constitution of a 
permanent  authority,  I  may assure 
that this matter is  already  engaging 
the  attention  of  Government.  The 
very name ‘Delhi Development Provi
sional Authority*  does  indicate that 
there will be a full-fledged authority 
which will  replace  the  Provisional 
Authority.  Something had to be done, 
because haphazard growth was taking 
place all over the city, and this Pro
visional  Authority  was  constituted 
with a view to arrest this haphazard 
growth, and to give some shape and 
lay down some  method  for building 
activity.  I am sure that a  compre
hensive BiU will be brought forward. 
If the reaction of the hon. Members of 
this House is one of repulsiveness to 
the nomenclature ‘Improvement Trust*, 
then the Delhi Development Authority, 
which, I think, will  take  within its 
wings and within its authority all the 
functions of the Improvement Trust, 
will be called an Authority, and hon. 
Members will have ample time, when 
the necessary legislation is undertaken, 
to make suggestions; and I am sure 
that they will receive full considera
tion at the hands of Government.

Shri C. K. llair:  With  new blood

also.

Sardar Swaran Sinffh: I couia not 
hear.

Shri Nand  Lai  Sharma  (Sikar): 
Life-blood.
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Sardar Swaran Sincli: What a big 
name my hon. friend Shri Nand Lai 

Sharma has used.

The work is  of  a  tedious and 
labourious character-  It is not very 
pleasant either,  exceot  that the ulti
mate objective towards which we are 
working is really good and noble. But 
it does involve a lot of detailed work. 
Individual interests  clash  here with 
the bigger interests of the community 
at large.  To find some sort of balance 
by which the individual mterests may 
be reconciled, and the individual hard
ships and difficulties may be minimis
ed, and the bigger objective of overall 
improvement may also be achieved, is 
something which has to be laboriously 
worked for, and cannot be done mere
ly by catch phrases or strong language 
but only by examining the details, by 
looking into the difficulties, by appre
ciating  the  handicaps  and then by 
working out, within that broad frame
work, the details which are necessary 
in a matter of this nature.

Actually, in theory, there is seldom 
any conffict.  It  is  only  when that 
theory is actually translated into prac
tice and into actual bluie-prints, that 
all these troubles arise, and it is really 
at this stage  that  very  *consistent, 
laborious and hard work is necessary 
to produce results.
My hon. friend Pandit Thakur Das 
Bhargava had complained that the 
points that he had raised had not all 
been answered.  The reply  has  al
ready been given by  the  Health 
Minister.  It is true that the speeches 
that we delivered in reply were not of 
the lenpfth of the speech of my hon. 
friend Pandit Thakur Das Bhargava. 
Maybe, we on this side lack his gift 
of elaborating,  points,  and  making 
very comprehensive sp̂ hes. But we 
thought  that we were doing our duty 
squarely by noting down the salient 
points that had been raised, and in our 
own humble way, by trying to give 
Government’s view, or explaining Gov
ernment’s position with regard to them.

I shall again try to recapitulate and 
find out whether I have been really 
guilty.  After strong introspection, I

have come to the conclusion that his 
speech, if analysed, comes only to this, 

namely  that  assurances  had been 
given, which assurances have not beea 
complied with, and on which, in spite 
of the fact  that  the  Committee oa 
Assurances had made a report about 
them, Government have not taken any 
action.  The rest of his speech consist̂ 
only of illustrations and instances in 
support of this broad proposition that 
he was trying to develop,

I said in the course of my reply 
that we have given our version,  in 
respect of the case that has  been 
made out  by the Committee  on 
Assurances.  That has already  been 
placed on the Table of the House. 
The Committee on Assurances have 
asked for further clarification.  We 
are making an sffort to collect that 
information, and we shall pass  it 
on to the committee, and then,  I 
repeat,  we  shall  either  convince 
them or be convinced by them.

I thought that instead of  using 
the indulgence which you so ̂ kindly 
gave us, if we could sort out  the 
differences  in  a  spirit  of  solving 
them rather than score a debating- 
I>oint by trying to controvert every 
little thing, that might be a better 
method of solving the difficulties. And 
we chose the path of not indulging 
in a purely dialectical exercise by 
trying  to  controvert  every  little 
thing that was raised by my esteem
ed, friend, by these arguments and 
that argument.

The essential parts of these assu
rances are as follows:  The first was
about ev-gratia  payment.  As  for 
that,  my  esteemed  friend  himself 
has admitted that a letter has now 
been issued by the Hesdth Ministry, 
although this was a belated thing.

Then with regard to the principle 
of charging for land on a no-profit- 
no-loss basis, I do not know if my 
esteemed friend has seen ths letter 
that has been issued by the Health 
Ministry, fixing the scale of compen
sation that is chargeable and which 
is to form the basis of charging the 

price.
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Paodit Thaknr Das  Bliargava:  I
tiave seen all this.

Sardar Swaran Singh: If my hon.
friend has seen all this, then so far 
as the assurances part is concerned,
I could not do better than repeat 

what is contained there.

Pandit Thakur Das Bhargava:  The
Assurances Committee had said that 
ti should be given on a on-profit-not- 
loss basis.  But you charged Rs. 30 
per yard as the market value in some 

places.

Sardar Swaran Singh:  I do not
know wherefrom my hon. friend got 
this figure of Rs. 30 per yard....

Pandit Thakur Das Bhargava: From 
the documents supplied to us.

Sardar Swaran Singh:... .for  resi

dential purposes

Pandit Thaknr Das Bhargava: For
 ̂commercial purposes.

Sardar Swaran Singh: For residen
tial purposes, it varies from Rs. 11 to 
Rs. 12-10 and for commercial  pur
poses, it varies from Rs. 21 to Rs. 33. 
The market value in alt these areas 
v/ould b3 to the tuna of anywhere 
irom Rs. 50 to Rs. 70 in the residen
tial areas and anywhere from Rs. 50 
to Rs. 150 for the commercial areas.

It may be that the concession does 
not coma up to his expectation, but 
to say that no action has been taken 
is something which pertiaps  does 

, not represent a correct picture.

I would therefore, submit that  so 
far as this Bill is concerned, we have 
discussed it at very great length.  All 
these points which have been raised 
will be surely kept in view in im
plementing this Bill.

Shri M. K. Moitra (Calcutta-North
West): On a point of information, will 
the Minister be pleased to give  an 
assurance that the Advisory  Com
mittee will be consulted before evic
tion notict are issued?
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Sardar Swaran Singh: I think that 
that is a matter really of  detailed 
administration.  Actually, the Health 
Ministry will work out the details of 
the constitution and the way  they 
function-  But I would hesitate to be 
a member of any advisory coimnittee 
where I am called upon to perform 
executive functions.  Either I am a 
member of the Board itself, or, if I 
am in an advisory capacity, I won’t 
take the responsibility of actual exe
cution of the various schemes.  I feel 
that the issuing of eviction notice is 
very much an executive function.  It 
may be that boardly the scheme is 
settled, that this is the  re-housing 
scheme and they take the advice and 
all that.  After that, so far as issuing 
of eviction notice in each  individual 
case is concerned, whether it is 10 
days or 15 days and what is going to 
happen and all Khat, these are mat
ters of detail.  I would hesitate to 
become a member in an advisory ca
pacity of such .a body which is given 
executive functions.  Either I be on 
the Board or if the Committee  is 
advisory, I will advise on policy mat
ters but pot on details of administra
tion.

Mr. Speaker: The question is: 

“That the Bill, as amended, be
passed”.

The motion was adopted.

State Financial Corpa- 4284
ration (Amendment)

Bill

STATE FINANCIAL CORPORA
TIONS (AMENDMENTS) BILL 

The MinisJter of Revenue and De
fence Expenditure (Shri A. C. Guha):
I beg to move*:

“That the Bill, further to amend 
the State Financial Corporations 
Act, 1951, be taken into  consi
deration”.

The  State  Financial  Corporations 
Act was passed in 1951 in order to 
enable State Governments to establish 
Financial Corporations for  providing 
long-term credit to small-scale  and 
medium-scale, industries.  Since  then, 
13 State Financial Corporations have

♦Moved with  the recommendation  of the Presidents
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been established.  Some of ttiem have 
been in working for  three  years, 
some only for just a few months.  I 
think the last of them was establish
ed in Orissa in March 1956.  Their 
total  authorised  capital  is  about 
Rs. 25 crores, but the issued and subs
cribed capital is just a little over 
Rs. 10 crores, out of which State Gov
ernments have taken Rs. 33 crores, the 
Reserve Bank has taken Rs. r 70 cro
res, scheduled banks, insurance com
panies and other  investing institu
tions have taken Rs. 3*72 crores and 
others, that is, some private parties, 
have taken Rs. 0*53 crores.  In all, 
the total subscribed capital is a little 
over Rs. 10 croreŝ

As I have stated, these Corporations 
are intended to cater loan for the 
small-scale and medium-scale  indust
ries.  The House is aware 'that the 
Second Five Year Plan has four main 
objectives; rapid industrialisation, in
crease in national income, creation of 
more employment and removal of dis
parity of income and wealth. In spite 
of the fact that basic and big indust
ries will surely be of much help for 
rapid industrialisation,  I  think  the 
House will agree that small-scale and 
medium-scale  industries  also  have 
Ctheir  'rolei  to  play  in  the 
industrialisation  of  the  country 
Moreoverr for the last two objectives, 
that is creating more employment and 
removing disparity of income, I think 
small-scale and medium-scale  indus
tries are more suited.  That is why 
the Planning Commission has given 
some special importance  to  these 
industries, and it is quite appropriate 
tftiat Government should come before 
this House to amend the State Finan
cial Corporations Act so that these 
Corporations may do their little bit 
in  helping  the  ismall-scale ,  and 
medium-scale industries.

For helping big industries, we have 
got the Industrial Finance Corporation, 
the National Industrial  Development 
Corpotion  and  also the  Industrial 
Credit and Investment  Corporation. 
But so far as the  small-scale  and 
medium-scale industries are concem-

Corporations  (Amend- 286 
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ed,  only the State  Financial  Cor- 
pora!tion in the particular State  5* 
somewhat in a position to help them. 
So long the State Governments have 
been giving some help  to  them 
through the State Aid to Industries 
Act.  But I think every  Member, 
who is conversant with the working 
of that Act in his or her respective 
State, will agree, that this Act has 
not been able to give much help in 
this  respect.  Apparently, the  State 
Grovemment, by itself, is not the pro
per machinery to  render  help,—fin
ancial aid and loans to  industries. 
For this purpose, some  specialised 
institutions are to be set up and the 
State  Financial  Corporations  as 
specialised agsnte are better suited 
to render help, to thei small-scale and 
medium-scale industries.

I think the House will agree that 
between the big  institutions,  the 
Industrial Finance Corporation,  the 
National Industrial Development Cor
poration  or  the  ICIC,  and  the. 
State Financial Corporation there  i« 
hardly any risk of overlapping.  The 
Industrial Finance Corporation  does 
not give any loan less than Rs.  10 
lakhs which is just the maximum for 
the State Financial Corporation, the 
latter do not give any loan of more 
than Rs. 10 lakhs—I think they give 
loan even up to as low an amount as 
Rs. 10,000 or Rs. 20,000.  So there 
no conflict or overlapping in the ope
rations of the Industrial Finance Cor
poration and the State Financial Cor
porations  or the other two  bodief 
mentioned previously. Their scope ii 
more bigger and wider still.

Shri K, K. Basu (Diamond  Har
bour): Can the same national indus
try get Rs. 1 lakhs from one and 
Rs. 10 lakhs from another?

Shri A. C, Guha: They will not get 
any thing less than Rs. 10 lakhs from 
the Industrial Finance? Corporation. J 
think the limit for the one is Rs- 10 
lakhs and for the other more than 
that. So there cannot be any over-, 
lapping.

Shri K. K. Basu: Suppose a sugaf 
concern  having  a capital  of Rs. 59



4287 State  Financial  24 AUGUST 1956

[Shri K. K. Basu] 
lakhs gets Rs. 10 lakhs from the AU- 
India Industrial Finance Corporation 
and Rs. 1 lakhs for its runnng capital 
from the State Corporation, can there 
be such a thing?

Sliri A. C. Gaha:  I do not think
there will be any such case,

Shri K. K. Basa: But, it is legally 
possible.

Shri A. C. Guha: For the Indus
trial Finance Corporation, there  is 
not legal ban; but there is a  policy 
that it should not give any thing less 
than Rs. lo lakhs.

These  small-scale  and  medium- 
scale industries are spread over  the 
whole of India iin its different parts. 
In the Centre, we have just started 
under the Commerce  and  Industry 
Ministry an organisation called  the 
Samll Scale  Industries  Corporation. 
That also is to help the small-scale 
industries.  As far as  I  know,  its 
sphere of activities is altogether of a 
different nature from the  sphere of 
activities  of  the  State  Finan
cial  Corporations.  Moreover,  as  I 
have  said,  these  small-scale  and 
medium-scale industries  are  spread 
over all the different parts  of  the 
country and it is not possible  for a 
Central organisation, like the Small 
Scale  Industries  Corporation  to 
render appropriate aid to all  these 
small-scale  industries  in  different 
parts of the country.  That is why the 
State Financial  Corporations  would 
be of much use and more  suited to 
help the  small-scale  and  medium- 
scale industries.

I have stated that some of  these 
Corporations have been working for 
the last three years.  I think the first 
was started in February 1953 and the 
last in March 1956.  I cannot claim 
that the working of these  Corpora
tions during these two or three years 
has been very nkich  satisfactory.  I 
cannot say that they have been able 
to render any substantial  financial 
help to small-scale and medium-scale 
industries.

Sliri Achuthan (Cranganmir):  May
we know what amoimt has been dis-
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bursed by l̂em till now for  small- 
scale industries?

Shri A. C. Guha: I think, a 
little over Rs. 2 crores.

This failure of these  Corporations 
to render adequate financial aid is, to 
some extent, due to the provisions of 
the Act and to some extent also to 
the structure and nature of the small- 
scale  industries. . They  are not  so 
well organised and they have not got 
the appropriate  machinery  to  ap
proach the Corporations for the aid 
Or to be process its needs and applica
tions in a suitable manner. All these 
have to be looked into carefully.  As 
far as the defects* in the provisions 
of the Act are concerned,  we  are 
coming befot-e the House for amend
ing the Act%o that these Corporations 
may render the service that is expect
ed of thehi in helping the small-scale 
industries.

About two years ago, this  matter 
came before the attention of the Re
serve Bank.  I hope the Members 
recollect that on a  number of  occa
sions questions have been put in this 
House about the working  of  these 
Corporations and the House express
ed on many occasions its dissatisfac
tion about the working of these Cor
porations.  So, the whole matter was 
taken up by the Reserve  Bank.  It 
convened a conference of the repre
sentatives  of  the  different  State 
Financial  Corporations and  certain 
recommendations were made  there. 
The main function that the Reserve 
Bank has been performing is tô help 
these State Financial Corporations ̂ d 
to  arrange a sort of  co-ordination. 
Though there is no such provision as 
yet in the Act, all these Corporations 
voluntarily agreed to have some perio
dical inspection by the Reserve Bank 
so that the defects in their working 
may  be examined  by the  Reserve 
Bank  and  rectified.  The  different 
State Governments also welcomed this 
intervention by the Reserve Bank in 
this matter.  This will just show that 
all these Corporations as well as the 
different  State  Governments  were 
really eager that these Corporations
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facilities for the States to have jlrint 
Financial Corporations.

may perform their assigned duty in 
a proper manner.

I think these are the main features 
of the background.  I think I  should 
now say something about the  dif
ferent provisions of the Bill. In clause 
2, we have tried to widen the scope 
of the activities of the State Finan
cial Corporations.  The term ‘proces
sing of goods* appeared to be some
what ambiguous and it was not sure 
what industry would come under this 
definition directly.  So, now, we are 
giving a wider definition so that the 
State  Financial  Corporations  may 
know which of the industries would 
be legally entitled to get help from 
those Corporations.  I hope the  re
moval of this handicap on the work
ing of the State Financial  Corpora
tions would  help  them  much in 
widening  their  financial  activities 
and also help the different  indus
tries in getting the necessary aid from 
the Corporations.

1-48 P.M.

[Mr. Deputy-Spkaker in the  Chair]

In clause 4 we have provided for a 
joint Corporation for more than  one 
State.  I recollect at least on two or 
three occasions questions were asked 
about the State Financial Corporation 
of the Delhi State.  I had to  reply 
then that it was not possible for the 
Delhi State to maintain  a separate 
State Financial Corporation  of  its 
own and so the proposal was  to en
able the Delhi State and the  Punjab 
State to have a combined  or joint 
State  Financial  Corporation.  We 
were waiting for  a more  compre
hensive amendment of this Act; and 
we are now providing  that  more 
than one State may combine in form
ing a joint State Financial Corpora
tion.

In clause 24 ô this Bill there is also 
a similar provision that a State  may 
join a Corporation already  existing 
in another State and thus have a 
joint Financial Corporation.

Clauses 4 and 24 may be taken to
gether because they provide the same

Clause 6 provides facilities for the 
State Financial Corporations for bor
rowing money from the Reserve Bank. 
Besides the subscribed share capital, 
there is also provision in the  Act 
for the State Financial  Corporations 
to raise further capital by issuing and 
sale of bonds and debentures and also 
by accepting deposits from the pub
lic.  Issue of further capital as also 
raising money by sale of bonds  and 
debentures would mean a permanent 
liability on the State Financial  Cor
porations either to give dividend  or 
to give interest.  But it may happen 
that a particular State Financial Cor
poration may require a  short-term 
loan for meeting  some  emergency. 
So, it has been provided here, but  in 
such cases, the State Financial  Cor
poration would be entitled to  take 
short-term loan from the  Reserve 
Bank for a period not exceeding  90 
days.  These  borrowings  are,  of 
course, to be against the securities of 
the Central or State Governments.

Shri K. K. Basu:  The purpose of
the State Corporation is to give long
term loans; but how will this arrange
ment serve the purpose if this help 
is given only for 90 days?

Shri A. C. Guha:  This is just to
provide for an emergency.  As  ye* 
there has not been any such  emer
gency, but it is better, I think,  to 
provide for such emergency. A Stati' 
Financial Corporation may have  to 
give some loan and in that particular 
period it might not  have  got the 
money and it might not be so easy 
to raise fresh capital or raise money 
by issuing and selling bonds and de
bentures.  For that particular period 
it may be necessary  for the  State 
Financial Corporation  to get a loan, 
and subsequently to raise money  by 
issuing fresh capital  or by  selling 
bonds and debentures.
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Tandit Thaknr Das Bhar̂aTa (Gur- 
gaon): Why against securities only of 
the Central  or  State C3rOvemments? 
Why not otherwise? They are  q\iite 
reliable.

Shri A. C. Goha; I think the Re
serve Bank also should  have some 
security.  The seciirities of the Gov
ernment which is the guardian of 
these  corporations  may  be  better 
securities.

Clause 7 is not of much importance; 
it is only a matter of minor import
ance.  The State  Government  can 
nominate  three  directors  on  the 
Board of the State  Financial  Cor
poration, but when there will be  a 
joint  Financial  Corporation,  the 
number of nominated directors on the 
Board will be limited to two, that is, 
not more than two. *

Clause 9 is somewhat  important. 
According to the Act, the  managing 
director is appointed for four years, 
but it may happen that a managing 
director has to be removed before the 
expiry of his term.  A similar  case 
happened and I think hon. Members 
will  recollect  the  case  of  the 
Industrial  Finance  Corporation— 
Shri Lanka Sundaram will recollect 
it surely.........

Dr. Lanka Snndaram (Visakhapat- 
nam); Those were the days  when 
you were on this side.

Shri A. C. Goha:  Even if I be on
this side, Dr. Lanka Simdaram  was 
thundering from there.  Anyhow,  I 
might have started the game, and he 
has to give it the finishing hush.  It 
has  been provided  that  whenever 
necessary, Government may  remove 
the managing director  even  before 
the expiry of the four-year term, but 
he will, of course, be given the oppor
tunity to give his explanation to the 
charges levelled against him.

Clause 12 is also somewhat impor
tant.  It has two sub-clauses.  Sub
clause (a) relates to giving the State 
Financial Corporations agency  func
tions on behalf of the Central Gov
ernment, State Government  knd the 
Industrial  Finance  Corporation.  I 
think my hon. friends will realise that

it is not so easy for the Central Gov
ernment or  the Industrial  Finance 
Corporation to render any  financial 
help in distant places, and it is better 
to have some agency in this respect 
to process it and look after it; and 
some after-care also is necessary. All 
these things could better be given to 
the State Financial Corporation who 
will have more direct contact with 
the local matters and local personali
ties.  I hope the  House  will also 
appreciate the provisions contained in 
sub-clause (b).  These provisions en
title not only the small-scale indus
tries but also the cottage industries 
to get accommodation from the State 
Financial Corporation. The provision 
is that any loan to be taken from the 
State Financial Corporation as  also 
from the Industrial Finance Corpora
tion will be against some  recognised 
security.  But here we are providing 
that on the guarantee of the  State 
Government or of a scheduled bank 
or of a co-operative bank, loan may 
be given to small industries and even 
cottage industries, which may not be 
'in a position to give a regular guaran
tee or security for the loan.  This is 
particularly intended to help not only 
the small-scale industries  but even 
the cottage industries.

Shri S. V. Ramaswamy  (Salem): 
What is the minimurii amount of loan 
that they can get?

•Shri A. C. Guha:  They can  get 
down to Rs. 10,000.  Giving loans  to 
small-scale  and  cottage, industries 
would involve some risk on the part 
of the State Financial Corporation.

Pandit  Thakur  Das  Bhargava:
What is the rate of interest if  we 
advance money to cottage industries?

Shri A. C. Goha: That will depend 
upon the State Financial Corporation 
concerned.  I think the hon. Member 
may influence his Punjab State Fin
ancial Corporation to  charge lower 
rate.

Pandit  Thakur  Das  Bhargava:
If the guarantee is to be given, those 
who give guarantee shall also chargê 
and so it will be prohibitive.
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not think the State Government will 
charge anything.

Shri K. K. Basa: Banks will.

Shri A.  C.  Gnha: Banks may
charge.  The normal rates of interest 
charged by the State Financial Cor
poration is about 6i per cent.

Dr. Lanka Sandaram: What  are
your intentions in this matter in res
pect of the cottage industries?

Shri A. C. Gnha: The State Fin
ancial Corporation may also render 
help to the cottage industries, but the 
State Financial Corporation will also 
have to look after the safety of  its 
own fund and yet will have to take 
some risk.  That risk will be coun
terbalanced by the guarantee by the 
State Government or the scheduled 
bank.

Dr. Lanlui Sundaram: There  is a 
little confusion here.  We are  not 
talking about removing securities for 
the loans given.  What is the rate at 
which you propose to lend?  Will it 
be lower than the current bank rate 
or is there  any rate  available for 
you?

Shri A. C. Gnha: If it is 6J per cent, 
surely it is lower- than the rate  at 
which a  small-scale  industry or a 
cottage industry can get loans from 
the banks.  There is no provision in 

' the Act.  That will be surely left to 
the different Corporations to decide.

Pasdit  Thakur  Das  Bhargava:
If you r̂ uire scheduled banks’ gua
rantee, then the banks are also bound 
to charge something from those peo
ple, and so the rate will be prohibi
tive.

Shri A. C. Gnha: I think he can
make his  points in  the clause  by 
clause consideration of the Bill.

Mr. Dcputy-Speaker: I would also 
request the hon. Members to reserve 

>  their remarks  till  their  Speeches. 
There have been , sufficient questions 

put.

Dr. Lanka Sandaram: We want t» 
have a complete picture of the mind 
of the Government./

Mr. Depnty-Speaker: Let not the
House be converted into a Committee.

Shri A. C. Gnha: Clause 21 pro
vides for the inspection of these Cor
porations by  the  Reserve Bank.  I 
have already stated that these Cor
porations have voluntarily agreed to 
nave inspections  by  the  Reserve 
Bank, and the  relevant State Gov
ernments also have agreed, and have 
rather welcomed this inspection  by 
the Reserve Bank.

It is felt that there should be some- 
provision in the Act so that the Re
serve Bank may have some statutory 
right to inspect the working of the- 
different Financial Corporations. They 
will submit their report to the Cent
ral Government as also to the  State 
Governments ^d whatever steps are- 
to be taken will be decided in con
sultation with the  Central  Govern
ment and the Reserve Bank.  This  I 
consider to be a very important pro
vision as this will help in coordinat
ing the activities  of  the  different 
Corporations and will lead to  some 
uniformity of rates, etc.  Of course, 
there must be some difference accor
ding to the areas and the availability 
of funds and the investment possibi- 
vlities of the Corporation.

2 P.M.

The other clauses are more or less 
of a procedural and drafting nature. 
There are some clauses which  pro
vide for the management of the  in
dustrial concerns to be taken over by 
thie Industrial Finance  Corporation. 
As  in the case  of the  Industrial 
Finance Corporation, we have  pro
vided for an industrial concern to be 
taken over by the State  Financial 
Corporation for  the failure of  the 
concern to redeem  its loan.  Then 
there must be some arrangement  for 
running, or disposing of that indus
trial concern.  There are some clauses 
to that effect and they are more or 
less of a procedural  and  drafting 
nature.
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[Shri A. C. Guha]

I hope I have placed  before the 
House the main features of this mea
sure and I hope  the  House  will 
accept it.

Shri K. K. Basu: I would suggest 
that we should get some more facts. 
The hon. Minister has supplied us a 
statement showing the loans  given, 
but the number  of loans  advanced 
and the units to which  they  were 
îven has not been given. For instance 
it is said that the textile industry was 
îven Rs. 14 lakhs as loan.  It may be 
that the major portion of this  loan 
may have gone to one concern.  Un
less we know these details how can 
we judge to what extent the Finan- 
jcial  Corporations have fulfilled the 
fimctions  for  which  they  were 
intended.

Shri A. C. Guha: Ten copies of a 
big report on the working  of  the 
State Financial  Corporations  have 
"been placed in the library.

Shri K. K. Basu: I have seen it. 
The unfortimate part of it is that you 
have lumped  the  information  to
gether.  Moreover,  information  is 
given only industry-wise. For  inst
ance it is said that textile mills were 
given a loan of Rs. 20 lakhs.  We do 
not know among how many concerns 
this loan was distributed.  Supposing 
a single mill were to get Rs. 18 lakhs 
out of Rs. 20 lakhs. Our main object 
is to help the small concerns. Accord
ing to the legal provisions, the Re
serve Bank gets a report;  but it is 
very difficult to know  how exactly 
this has functioned.

Shri Bansal (Jhajjar-Rewari):  ; I
strongly  support  what  my  hon. 
friend Shri Basu has said.  In  fact, 
this Act was passed in this House in 
1951.  Since then as many as thirteen 
State  Financial  Corporations  have 
come into being.  But so far we do 
not have information  in regard to 
€ven one State Financial Corporation 
as to how it has functioned.  There 
is, of course, no provision in the Act 
that the report should be placed be
fore the House.  But  I submit  for

your consideration that when we are 
asked to pass an amending  Bill in 
the light of the experience gained so 
far, the hon. Minister owes it to this 
House to give us the detailed annual 
reports on  the working  of  these 
Financial Corporations,  so that  we 
may assess as to how these Corpo
rations have fimctioned and  decide 
whether the amendments which  are 
being made are reasonable  or  not 
reasonable.  In the absence of  ,this 
information, I do not think this House 
should be asked to proceed with this 
far-reaching amending Bill. I suggest 
for your consideration that you may 
postpone consideration of this Bill im- 
less it is the intention of the hon. the 
Finance Minister to make a farce out 
of this amending Bill.

Mr.  Deputy-Speaker:  We  rannot; 
postpone it before the Consideration 
Motion is placed before the  House. 
Let me first place the Consideration 
Motion and then we will decide as to 
what to do.  The hon. Minister has 
heard the reactions of hon. Members. 
Perhaps, as we proceed he might col
lect the information that hon. Mem
bers require.  I shall request him to 
collect this information and supply it 
to hon. Members because of the in
tense feeling shown by them.  I  see 
that he has not got that information" 
just at present.

Dr.  Lanka  Sundaram:  That  is
exactly this reason why some of  us 
wanted this information earlier.  We 
have not got  this  information  to
which we are entitled, and we cannot 
discuss the clauses without that.

'Shri K. K. Basu:  In the case  of
West Bengal—̂ which is a commercial 
and industrial State—I find that only 
16 per cent, of the applicants  have 
been granted loans.  This is the only 
information which is contained in the 
report, of which he says ten copies 
have been  placed in  the  Library. 
Peoplp  are  clamouring  for  loans. 
Unless he is in a position to give us 
more information, I suggest that we 
may postpone discussion of this mea
sure till Monday next, by which time 
he can give us the information.
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Shri A. C. Gnha: Bnough  details 
have been given.  It is not possible 
for the Central Government to  say 
with all details how many applica
tions were received in each State and 
the amount  which  was  given  to 
individual applicants.  I think if hon. 
Members read this report which  is 
more than 100 pages they will get 
enough details for the consideration 
of this BiU.

Shri K. K. Bastu We have  not got 
that report; the report supplied to us 
is hardly five or six pages.

Shri Bansal: Give us the hundred- 
page report  and we  shall  proceed 
with this Bill.

Mr. Deputy-Speaker: I should  first 
place the motion before the House.

Motion moved:

“That the BiU further to amend 
the State Financial Corporations 
Act, 1951, be  taken into  con
sideration.”

Now, we may discuss this matter.

Shri Bansal: I hope you will allow 
me to repeat in  brief what I have 
said.

Most of these  Corporations have 
been functioning since 1951 and up 
to now 13 Corporations have  been 
established.  Every year  the report 
of their  working  must  have been 
placed before the State Legislatures. 
What I want is that a copy each oi 
these reports ought to  have  been 
placed in the library of this House, if 
not on the Table of the House. Those 

of us who have the time and energy ̂ 
would have gone through them.

Dr. Lanka Sundaram: Not one, but 
one for each of the 500 Members.

Shri Bansal: I mean sufficient num
ber of copies.  I  would  not  have 
minded even if one copy of the report 
on each of the  State Finance Cor 
poration had been made available, so 
that such of us who take interest in 
these things may have gone through 
those  reports  and  foUowed  their 
working.  As it is, we are absolutely

Corporations  (Amend- 4298 
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in the dark about the working  of 
fhese bodies.

It was by accident that I happened 
to be in one consulting committee in 
Punjab.  There a brief summary wa» 
given to us of the working of  the 
Punjab Corporation and to my sur
prise I found that it was a tale of 
absolute mismanagement.  I think it 
will be borne out if the hon. Minister 
makes a copy of the report available 
to us.  I, therefore, say that  before 
we are called upon to give our views 
on this far-reaching  amending Bill, 
we must  insist that a  copy of the 
report on the working of these Cor
porations should be made availablf 
to us, so that we can draw our own 
conclusions and  take  an  intelligent 
part in the  disciissions, xmless  the 
hon. Minister wants  that  we must 
give our seal of  approval without 
imderstanding anything.

I must  say  in  fairness  to  the 
Minister that I have been supplied on 
my asking him with some informa
tion, but I am not satisfied with  the 
information that I have got and  I 
cannot take part in this debate intel
ligently  unless I  get  the  detailed 
reports on the working of these Cor
porations as they have been placed 
before the legislatures.  I suggest to 
the hon. Minister that when he brings 
forward Bills of this nature, he must 
place aU relevant information befora 
the House.  Otherwise, as I said, this 
debate will be a farce.  We will be just 
putting our seal on a thing which we 
do not understand and which we have 
no earthly means of imderstanding.

Dr. Laaka Sundaram: Sir, the Chair 
would have noticed by now that each 
one of us want to assist the hon. Mi
nister to get this legislation  passed 
and placed on the statute book.  I am 
sure there is no doubt on that point. 
But, Shri Guha claims that it is not 
possible for the Government to  give 
details of the various State corpora
tions.  I may say here that when the 
SRC Bill was considered by the Joint 
Committee, there was the division of 
the State corporations. Data was ob
tained and given to us. It wâ specifi
cally obtained and supplied  to ’the
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[Dr. Lanka Sundaram]

Joint Committee.  In other  words, 
Government is in a position to obtain 
the information  iX it makes  some 
ôrt  Unless and until this  infor
mation is made available, I am afraid 
■Uiat none of us can possibly tcike part, 
take ah intelligent part in the debate. 
I strongly  endorse  the  suggestion 
made by Shri Basu and Shri  Bansal 
that  may be held over.  Mean
while, an attempt may be made by 
the Minister to circulate to the hon. 
Members  some 30-40 copies;  some 
copies may be obtained and placed on 
the Table also.  Almost each of  the 
States has got a corporation and all of 
us are anxious that they work in such 
a way as to benefit the industries for 
which they were created.  To enable 
us to understand the implications of 
this Bill, we must have a report on 
these corporations.  So, I hope  that 
you will use your discretion and agree 
to postpone the debate on this Bill.

''Mr. Deputy-Speaker: Is it not pos
sible for the hon. Members to proceed 
with the genera! discussion for some
time? We may continue for sometime 
and then we have to  take up non
official business. Meanwhile, the  hon. 
Minister may collect and give us that 
information. What I understood from 
the objection raised by the hon. Mem
ber was that it was difficult to pro
ceed with clause by-by-clause consi
deration.

Shri A. C. Guha: If the hon. Mem
bers want information relating to in
dividual parties appljring for loan , or 
getting loan, we have no such infor
mation.

Mr. Deputy-Speaker:  They  would
not be interested in individual parties. 
The general categories, etc. may  be 
given.

Slfrt A. C. Gnha: It has been given 
in the  papers circulated to  them, 
î ies were also placed in the library. 
It is there industry-wise. How many 
industries in each-State—is that  the 
information required? I am afraid that 
information is not available with us.

Dr.  ̂ He may send
a telegram and get the date on Mon

day.

Shri Bansal: Yesterday, I went t# 
the library and ransacked the entire 
library up to 4 o’clock.  Day  before 
yesterday, there  was not a  single 
paper in the library.  These  reports 
have been placed in the library per̂ 
haps yesterday evening.  We have n» 
information  whether  these reports 
have been placed  there  yesterday 
evening.  I do not want information 
about each individual industry. All I 
want is that we should get a  copy 
each of the reports that must have 
been placed on the table of the State 
Assemblies—reports on the  working 
of the relevant  State  corporation. 
Without that, no discussion is possible.

Mr. Deputy-Speaker: Before I plac 
ed the motion before the House, there 
was certainly a proposal to make  i 
motion for adjournment.  Afterward' 
there is no formal motion made.

Dr.  Lanka  Sundaram:  That  is
understood.  If you will permit me, I 
move a formal motion.

I beg to move:

“That the debate on this  Bill
be adjourned  till  Monday or
Tuesday or until such time as the
Minister furnishes us with  this
date.”

Shri A. C. Guha: This data may not 
be available: these are not either with 
the Government or the Reserve Bank.

Mr.  Deputy-Speaker:  I  have  no
choice.  It is for the hon.  Members 
to proceed.  •

Shri A. C. Guha:  Ten copies of the 
report, etc. containing all the neces
sary information relevant for the pur
pose of this Bill have been placed  in 
the library.

Mr. Deputy-Speaker: The allegation 
is that the inormationi has been put in 
the library only yesterday.' An  hon. 
Member went to the library  several 
times day before yesterday to  look
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into these and these were not avail
able.  The complaint now is that the 
time  was not sufficient.  TKe  hon. 
Members could not benefit by  that 
information that has been  supplied. 
What is the reaction  of the  hon. 
Minister to that complaint? When was 
this iciformation supplied?

Shri A. C. Guha: This information 
was made available to us only  day 
before yesterday. Shri Bansal made a 
request the day before yesterday and 
he got̂ the  report  yesterday.  We 
placed these copies in the library also. 
They were not available with us be
fore.  The two hon. Members  who 
have been  making  this  complaint 
have all  got the report.

House that he can and must obtain 
the information and help us to  get 
that information.  When  the  SRC 
Bill was being discussed, we  were 
supplied with copies of the  debates 
of every State  legislature.  Without 
committing a breach of the privilege,
I may say that in̂ the Joint  Com
mittee on the SRC Bill  when  the 
question of the division of the Indus
trial Finance Corporation of the Bom
bay State came up for consideration, 
a telegraphic request was made to the 
Bombay  Government.  The  reports 
were obtained.  A sub-committee was 
appointed and then we proceeded with 
the discussion.  I seek the protection 
of the Chair in this case also.

24 AUGUST 1956 Corporaticms  ( Amend- 4302
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Shri Bansal: 1 rise 017 a 
order.

point of

Mr. Deputy-Speaker: Order,  order. 
The point is now clinched and  we 
need not go on indefinitely. Some in
formation  has  been  placed  in  the 
library only  yesterday;  it was  not 
available before.  The hon. Members 
want further  information  but the 
hon. Minister says that he could not ' 
supply any, further information'. That 
is finished.

So,  now the question is this.  The 
information is in the library  but the 
hon. Members want further time  to 
study that literature.

Dr. Lanka Sundaram:  Up  to this 
moment, you will have noticed that 
every hon. Member in this House  is 
willing to assist the Minister to pro
ceed with a proper discussion. I now 
raise a point of  order  and I want 
your formal ruling on it. Times out 
of number, Bills are brought before 
this House dealing with the activities 
of State enterprises and corporations 
and every time the same  plea has 
been trotted out.  You will recollect, 
Sir, the Sodepur scandal.  There was 
also the difficulty with regard to the 
Industrial Finance Corporation. There 
werp so many other difficulties  and 
every time the same plea is taken'.  T 
am prepared to satisfy you and  the

Mr. Deputy-Speaker; The hon. Mem
ber has raised a very wide question. 
That can be dealt with exhaustively 
on some other occasion. For the pre
sent, we are concerned with this.  Of 
course, I will look into  that point 
also.

For the present, we are concerned 
with this situation which has arisen 
just now.  I ĉn very  well see the 
anxiety of the hon. Members to have 
the requisite information.  I would 
ask the Minister to  supply all the 
information that he can possibly sup
ply so that it will facilitate the Mem
bers to have a useful discussion in 
this House.

Now, the hon. Members want fur
ther time to study the literature in 
the library.  I cannot give a ruling 
whether the information that is avail
able in the librarj’’ is sufficient or not 
without going through that.

Dr. Lanka Sundaram: We must get 
the 100 page document; only  eight 
pages are given to us.

Mr. Deputy-Speaker: There is a
formal motion that the discussion be 
adjourned.

Dr, Lanka Sundaram: I moved that 
the discussion be adjourned till such 
time as the hon. Minister was in a 
position to supply us all the reports.

Mr. Depnty-Speakerr It cannot be 
put in that form.  Then, it may have
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to be determined whether the infor
mation has been sufficient or not

The present motion would be that 
the discussion on the motion made by 
the Minister be adjourned.  I shall 
put it to the vote of the House.
The question is:

“That discussion on the motion 
‘that the Bill further to  amend 
the State Financial  Corporation 
Act, 1951, be taken into considera
tion’ be adjourned.”

The motion was adopted.

INDIAN RAILWAYS (AMEND
MENT) BILL

Mr. Deputy-Speaker: We will now 
take  up  the  Indian  Railways 
(Amendment) Bill.

Sbri Kamatii (Hoshfingabad):  Sir,
I rise on a point of order with regard 
to this  matter.  Yesterday in  the 
Order Paper this  Bill, the  Indian 
Railways  (Amendment)  Bill,  was 
shown fairly low down in the list and 
on normal, ordinary computation I 
thought that  it would be reached 
only tomorrow.  I would submit, Sir. 
—I do not know whether other hon. 
Members are in the same position as 
myself—that I had intended to give 
notice of amendments to this Bill to
day so as to be in time for the cou- 
sideration of the Bill tomorrow.  So. 
if the Bill is taken up today, I  do 
not know how much time is allotted 
for it and whether there would be 
time for sending in the amendments. 
May I  know how  much  time has 
been allotted?

Mr. Deputy-Speaker: Three ĥurs.

Shri  Kamath:  That  means  the
amendments  will  be  in  time to
morrow also.  Then it is all right.

The Deputy Minister of  RaUways 
and Transport (Shri  Alagesan):  I

beg to move: .

“That the Bill further to amend
the Indian Railways Act, 1890, as

passed by Rajya Sabha, be taken 
into consideration.”

Sir, I  think I  owe  a  word  o< 
apology to the  House  for bringing 
this measure so late before it.  The 
Bill was adopted by the' Rajya Sabha 
three years back, and it was not pos
sible to bring  it before this House 
all these months  and years.  It  is 
doubtful whether I would have got 
an opportimity even now but for the 
despatch with which this House has 
been transacting  legislative business 
in the current session.  At the same 
time, I should  hasten to  add that 
what  the  bill  seeks  to  achieve 
already been enforced and̂ is under 
operation on all the Railways.  The 
Bill  when  passed  would  simply 
invest what already obtains with re
gard to hours of work, periods  of 
rest, etc., with the status of a sUtute.

The Bill, as has been stated, deals 
with questions relating to the hours 
of work, rest, overtime etc. of rail
way staff.  The two  conventions  of 
‘Washington and Geneva relating  to 
hours of work and rest were imple
mented in  1930  by  amending  the 
Indian  Railways  act.  Under  thî 
amending Act, railway servants were 
divided into  three  categories—con
tinuous workers, intermittent workers 
and excluded workers.  The hours of 
work for continuous workers were 6a 
in a week and of intermittent work
ers were 84. Continuous workers were 
also entitled to one day’s rest  in a 
week.  The running staff were  ex* 
eluded from the scope of thees rules. 
These  provisions had been in force 
for only a few years when the staff 
began putting forward demands for 
further reducing the hours of work. 
Ever since 1940, the workers had been 
putting forward these demands  and 
as no agreement could  be  reached: 
between the Railways and the repre
sentatives of  the  workers,  it  was 
mutually agreed in 1946 to refer the 
questions to adjudication. The Adjudi
cator gave his award  in  1947.  His. 
recommendations  were accepted hy
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Government in 1948 and were imple
mented within the time limit of 2i 
years prescribed by the Adjudicator 
on all  the  ex-Indian  Government 
Railways who were the parties to the 
dispute. This was effected by altering 
the Hours of Employment Regulation 
which had been  framed  under  the 
amending Act of 1930. Even  in  the 
case of the ex-States Railways taken 
over by Government in 1949 and 1950, 
it was decided to apply  the recom
mendations of the  Adjudicator  and 
in fact, these have already been im
plemented on these Railways.  While 
effect had in practice been  given to 
the  changes  recommended  by  the 
Adjudicator, it was felt by Govern
ment that it would be more appropri-' 
ate and in accord with international 
usage to provide for these alterations 
in the Act itself so as to afford statu
tory safeguard to railwaymen. Hence, 
we have come forward with this Bill 
before the House.

I shaU now refer in brief  to  the 
important provisions  in the  Bill.  I 
have already referred to the classifica
tion of railway employees as continu
ous, intermittent and excluded work
ers under the earlier rules. The first 
important change which the. Adjudi
cator's Award made ̂ as in respect of 
classification of the staff. The Adjudi
cator introduced a new classification 
called intensive" which was intended 
to cover staff whose work was of a 
strenuous nature involving continuous 
concentration or hard manual labour 
with Little or no period of relaxation.

The next change which the Adjudi
cator’s Award made was in the defi- 
nUion  of  ‘essentially  intermittent*. 
According to the earlier rules,  staff 
were classified as essentially intermit
tent if during a period of 12 hours, 
there were period  of  comparative 
inaction aggregating not less than two 
hours including two  periods  of not 
less than half an hour each; or, if the 
latter did not obtain a total period of 
inaction of less than 4̂ hours. Accord
ing to the Award, this period of in
action should aggregate 6  hours  or 
more (including at least one  period 
of not less than one  hour  or  two

periods of not less than half an,Hour 
each).

The third change was in the inclu
sion within the scope  of the Award 
of the running  staff  to  whom  the 
Employment  Regulations  have  not 
hitherto been applied-

Lastly,  the  Adjudicator's  Award 
defined specifically the class of staff 
who should be excluded from the 
operation of these regulations.

After  classifying  the  staff,  the 
Award  proceeds  to  determine  the , 
maximum hours of work on  which 
each class of staff may be employed. 
In respect of intensive workers, the 
Award lays down that they shall not 
be employed for more than 45 hours- 
a week on the average in a month. In 
respect of continuous workers,  the 
limit has now been fixed at 54 instead 
of 60 as it used to be previously. In . 
respect of essentially intermittent, the 
limit has now been fixed at 75 hours 
as against 84  previously.  Section 
71(C) proposed in the Bill seeks  to 
implement in full this award of the 
Adjudicator.  The Award also  pro
vides that where for any reason the 
staff are employed for hours in excess 
of those  prescribed,  overtime  pay 
shall be paid at the rate of U times 
the remimeration for excess hours as 
against li times previously  allowed. 
The proviso in proposed section 71(C) 
is in conformity with this portion of 
the Award.

In respect of periodical rest also, 
the Adjudicator’s Award goes further 
than the  earlier  provisions.  As  I 
have stated above, under the 1930 Act, 
only continuous workers were entitled- 
to a weekly day of rest.  The Adjudi
cator’s Award now provides for perio
dic rests as follows: for intensive and 
continuous workers at least 30 con
secutive hours in a week; for essenti
ally intermittent workers at least 24 
consecutive hours in a week, includ
ing one night; and for excluded Class
IV staff, at least one period of 48 
consecutive hours in a month dr one- 
period of 24 consecutive hours in each 
fortnight.  In the case of  runninĝ 
staff  the periodic rest may be four
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periods of not less than 30 consecu- 
jtive hours each or five periods of not 
less than 22 consecutive hours  each
including one full night in a month. 
These  provisions have been included 
in the proposed section 71-D of the 
Bill.  Proposed sections 71-C(4) and 
71-D (4)  provide  for  temporary 
exemption from the restrictions of the 
hours of work and grant of periodic 
rest in  cases  of  emergencies  like
accidents etc. It is necessary for  the 
Administration to have these powers 
in order to ensure that the continuous 
work of the Railways is not interrupt
ed.  Safeguards for the payment  of 
adequate overtime or  the grant  of 
compensatory  rest  have  also  been
Included in the Bill.  Proposed section
71-E  confers on  the  Government
powers to  make  rules  on  specific 
matters. Provision has also been made 
. in proposed section 71-G for the pro
mulgation  of  rules  regarding  the 
inspection of Railways in respect of 
the way in which they have imple-

- mented the provisions of this Act. It 
is proposed that the inspecting machi
nery under the Labour Ministry shall 
be entrusted with this work and that 
that Ministry shall also ultimately be 
the appellate authority for the deter
mination of the classification of rail
way services. The rules made in this 
regard will make the position clear. 
As I told the House before, these 
recommendations have  been  imple
mented and they are now only being 
placed on the statute-book.

There  are a few  minor  matters 
about which specific  provision  has 
not been made in the Bill, for example 
-definition of  supervisory  staff.  We 
propose to include such points in the 
rules which would be more  appro
priate than to include them in the Act 
itself because any later  amendment 
or adjustment could be made without 
having to go through the process for 
amending the law.

There are certain recommendations 
made by the adjudicator which are of 
a m'nor nature and which again have 
been enforced by the railways.  The 
class of staff to be excluded from the

operation  of these  regulations  has 
been defined in the  proposed sec
tion 71A  (c).  Item  (iv)  thereof 
mentions;

“such categories  of  class  IV 
staff as may be specified  by the 
Central  Government  by  rules 
made under section 71E;”

I can make it  clear that it is  not 
the intention to exclude large num
bers of class rv staff under this head.

The provisions of the present Bill 
mark a great advance in legislation in 
protecting the hours of work and the 
periods of  rest  of  railwaymen. I 
commend the Bill to the approval of 
the House.

Mr. Deputy-Speaker: Motion  mov
ed:

“That the Bill further to amend 
the Indian Railways Act, 1890, as 
passed by Rajya Sabha  be taken 
into consideration”. -

Shri Kamath: I find that you were 
pleased to announce a little while ago 
that three hours have been allotted 
for dis<;ussion and  passing of  this 
Bill. I find that the Business Advisory 
Committee is going to meet only this 
evening to consider this matter. So no 
time has been finally fixed for this 
Bill. I would therefore  suggest th&t 
the period of three hours should not 
be taken as final.

Mr. Deputy-Speaker: The Business 
Advisory Committee had advised that 
three hours be allotted for this Bill. 
That advice has not been brought to 
the House for its approval.

Shri Kamath: It has not come for 
the approval of the House.

Mr. Deputy-Speaker: That is what
I am saying. It has not been so far 
approved by the  House.  Otherwise, 
the Committee’s  recommendation  is 
there. We will see to it, as the debate 
proceeds.

Shri T. B. Vittal Rao (Khammam): 
This amending Bill provides  for the
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regulation of conditions of work  of 
the railway employees who have not 
been covered by the Factories Act. As 
the Minister himself  has  said,  the 
provisions incorporated in this amend
ing Bill are already being given effect 
to, and that only the formal legisla
tion is being brought forward.

When we consider this  Bill,  we 
should bear in mind  that  a  large 
percentage, as much as 40 or 45 per 
c«it of. the railway workers do not 
have any statutory  provisions  gov- 
tarrvins  tiiclr  conditions  of  work. 
Among this large num'b̂r, such im
portant staff as running staff is also 
included.  The running staff ar« the 
key to any transport  system. 
class of men carries out the duties 
which are a little more arduous than 
those discharged by the workers in 
the factories.  So, while we consider 
this Bill, we have to bear in mind this 
important aspect. Again,  there  are 
other categories of staff also such * as 
Station  Masters,  Assistant  Station 
Masters,  etc.,  who  have  not  been 
included in these provisions.

The hours of work which were fixed 
by statute some years ago have been 
revised because it was contended  on 
behalf of the railwaymen  that  the 
work-load has  not  been  properly 
assessed and that therefore there  is 
need for assessment of the work-load 
of the various categories of the work
ers on a proper basis.

In the' year 1946, the strike notice 
that was issued contained 13 points. 
One of these referred to the condi
tions of work and the implementation 
of the hours of employment in the 
railways.  Then, the strike notice was 
withdrawn, because the question  of 
wages was referred to the  Central 
Pay Commission, and a High Power 
Commission was appointed to go into 
the case of the workers  who  were 
likely to be declared surplus on the 
cessation of the war.  Then the hours 
of work and conditions regulating the 
work were prescribed.

Now, when we take into considera
tion the changes that are incorporated

in the Bill, we should also take into 
consideration all the workers employ
ed in other industries and see how far 
they have progressed  during  these 
years.  I may point out that in the 
factories, before 1946, the workers had 
to work for nine  hours.  That  had 
been reduced after 1946, and the Fac
tories Act of 1948 contained the pro
vision saying that the hours of work 
would be reduced to eight.  Then, the 
overtime rate was increased from one 
and a half times to two times. The 
54-hour week was also reduced to a 
48̂ our week.  These  changes  had 
been brought about in the  industry 
without any cut in the wages of tĥ. 
workers. That was a very welcome 
thing.

Under this Bill, one important thing 
is that for overtime wages for  the 
staff who carry out an onerous and 
arduous  duty  which  is  sometimes 
risky, the rate has been fixed at li 
times.  I know the Minister will tell 
me that it was li times in the former 
days.  He would say that that was the 
normal rate and that it has now be«i 
increased to U times. These workers 
have to be on duty continuously. But 
in the factories, if a  worker has to 
work for eight hours, he should have 
a break after four hours of continuous 
duty. So, when you do not provide for 
any break for these workers on  the 
railways, I cannot understand  why 
they should not be paid  twice the 
overtime  wages.  Various industrial 
tribunals have ruled that the overtime 
rate for any work  performed  after 
the normal duties should be paid for 
at double the rates. So, I have also 
tabled an amendment to this effect

The  adjudicator  has  categorised 
various types of workers  and  they 
have been approved by the Minister 
himself. But I do not understand why 
the railways themselves should cate
gorise the workers, when it has been 
definitely laid down in the adjudica
tor’s award that such and such types 
of workers should be treated as con
tinuous, intermittent and intensive. I 
fail to understand why the adminis
tration wants to have the powers 10 
classify or categorise these workers.



Roiltoavs  24 AUGIffiT 19®6 (.Amendment) BOT 4312
4311

[Shri T. B. Vittal Rao]

For intensive workers, it  is  said 
that they do not work for more than 
45 hours.  I have to  bring  to  the 
notice of the House the case of  a 
section of the category of intensive 
workers, namely, the section control
lers.  The section controllers, in some 
places, because of the nature of their 
duties, are to do only 36 hours of 
work a week. In some other places, 
they have got to do 48 hours’ work. 
They have got an eight-hour shift. So,
I want that these section controllers 
should be assigned a period of work 
which is not more than 36 hours  a 
week.  There should not be any dis- 
*-*̂-̂!»tion between  one  type  of 
worker in  district and thf 
type of worker in another district. But 
for such categories of workers there 
is no protection. He may say that they 
do not come under the reference of 
the adjudicator’s award. There should 
not be any category of workers who 
should be left out from the statutory 
provisions we are  going  to  make. 
Otherwise, this again will lead to dis
putes and industrial  peace  will  be 
disturbed.

In the Factories Act, the Mines Act 
etc., it is usually laid down that when 
an employee is unable to avail him
self of the off due to exigencies  of 
service, he shall be given a compen
satory off. Here also it is mentioned, 
but no specified time is fixed within 
which that  compensatory off should 
be given. In the Factories Act and the 
Mines Act, it is clearly laid down that 
compensatory off for the off forgone 
should be given within  a  specified 
time, one month or two months. This 
also may be mentioned.

There are some workers who are 
working more than 75 hours a week. 
A work-load which has been assess
ed several years ago does not hold 
good now; it should be revised. I do 
not consider that there should be any 
worker, to whatever category he may 
belong, should be given such a long 
gpell of 75 hours of work. This is too 
much.  So, I have said that it should 
be reduced to 54 hours.

I do not know who suggested thal 
while computing the overtime wages, 
the whole month should be taken into 
cfflisideration. It does not exist any
where. In the Factories Act, it is on a 
daily basis. The Factories Act fixes 8 
hours a day and not more than 9 
hours on any day.  Here there is no 
limitation or prohibition  that beyond 
a specified period of time, he shall 
not be allowed to work. To compute 
it on a monthly basis is totally wrong. 
So, it should be computed at least on 
the basis of a weekly average, becp̂  ̂
there is no  iiuiitation for a shift

Xh» Minister said that the adjuca- 
tor’s award could be effective only to 
the parties to the dispute in 1946. In 
1946 some of the railways were State- 
owned and  some  others  company- 
owned. But, wherever  the  workers 
were, they got a guarantee from their 
respective employers that the adjudi
cator’s award would be made applic
able to all the railways. That was the 
undertaking given. Even for  imple
menting some of the  provisions  of 
this Act, it had taken a pretty  long 
time.  It was not till 1953 or 1954 that 
these provisions were enforced on the 
railways.  It was only in 1954  that 
some of the nmninĝstaff really cam« 
to enjoy the provisions of this Act.

Regarding the weekly rest also, the 
principle laid down is the same as in 
computing  overtime  wages.  The 
worker is to be given compensatory 
off only on a monthly basis. Of course 
for that month he gets what he would 
have got really at the rate of one day 
in the week; but, the way in which 
it has been put makes us suspect that 
there  is  no  adequate  staff,  who 
should have been generally there. The 
staff for relief is completely inade
quate.

In conclusion, I want to say that 
it should be binding on the railway 
adrflinistration  to  see  that  relî 
arrangements are so made  that  the 
worker should be relieved  after  a 
certain spell of time.  Today  what 
happens is this. Take, for instance, a 
few lines on which I travel very often



4313 Indian Railways  24 AUGUST 1956 (Amendment) Bill 4314

To give precedence to the Grand Trunk 
Express  and  the  Janata  Express, 
the goods trains are allowed to stand. 
They are stopped for several hours 
during the whole journey; sometimes 
It takes 5 hours more and this parti
cular employee, who is a driver,  a 
i5reman or a second fireman, has to be 
continuously on  duty for 13 or 14 
hours. The work of the engine crew 
is such that it is also injurious  to 
their  health.  If  sufficient  relief 
arrangements are made in  between 
stations where running  sheds  exist 
already, these difficulties could be got 
over.  I would appeal to the Minister 
to accept at least some of my amend
ments.

The administration is taking ^me 
powers for making rules. I would like 
the Minister to place the draft of the 
rules before the National Federation 
of Indian Railwaymen  and  obtain 
their comments. After that, the revis
ed draft should be placed before the 
Indian Labour Conference; their com
ments and criticism should be invited 
and then only the rules  should be 
made effective-  Today  the  Indian 
Labour Conference  is  the  highest 
advisory body in our country. There 
is no other body where you can dis
cuss these things. In the International 
Labour  Organisation,  there  is  an 
“Industrial  Committee  on  Inland 
Transport”  where  we  discuss  the 
problems affecting the workers engag
ed in the transport  system.  Though 
we are a member of the International 
Labour Organisation,  whose conven
tion we are going to ratify after this 
Bill is passed and President’s assent 
is obtained, there is no such body in 
India. The Ministry of  Labour  has 
been rather incompetent and ineffi
cient.  They  have  not  given  any 
thought to this though they  partici
pate annually in the meeting of the 
International Labour Organisation. A 
large delegation is sent there to serve 
on various industrial committees. But 
the same thing is not done here.

Here there is no forum where  the 
workers can go and  ventilate  their 
grievances. There is no forum of the 
nature of  £m  industrial  conunittee

where we can discuss and thradi out 
things. We had recently an industrial 
conunittee on coal mines which sat 
here for three days. We have gone 
through some 200 regulations on con
ditions of work and we have been able 
to come to an agreed  decision  on 
many aspects relating to the condi
tions of work.

Therefore, I earnestly suggest to the 
hon. Minister—of course,  I am  not 
very confident that he will accept my 
suggestion—that the railway adminis
tration will stand to gain by their 
placing these draft  rules before the 
Indian Labour Conference, which is 
going to be held in India. There we 
can discuss these things.  That is the 
highest body regarding matters con
cerning employer-employee relations 
and after discussion there  we  can 
finalise things.

Shri Frank Anthony (Nominated— 
Anglo-Indians): I feel the House has 
been taken somewhat by surprise with 
regard to this Amendment Bill and I 
hope that those of us who have given 
notice of amendments will be allowed 
to move them because we were under 
the impression that this Bill would be 
taken up on Monday.

This Bill is of a very vital character 
and I hope that  after  hearing  the 
views of some  of  us  the  railway 
administration  will be disposed  to 
accept those views. In the Statement 
of Objects and Reasons the railway 
administration have  underlined  the 
fact that it is seeking to give statu
tory effect to the recommendations of 
the adjudicator’s award and  I  am 
accepting that statement at its face 
value.  I believe it is the intention of 
the railway administration to imple
ment bona fide the intentions and the 
spirit of the recommendations made 
by the adjudicator. I feel that, per
haps unwittingly, in drafting several 
of  these  provisions,  the  railway 
administration is not only not imple
menting the spirit but even the letter 
of the adjudicator’s award.  If I have 
the opportunity to move my amend
ments, I shall elaborate my arguments 
then.  But I want to draw pointed 
attention.
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Shrl Alasesan: The
were not circiilated.

idments

Mr. Dcputy-Speaker:  The  House
has been taken by surprise In regard 
to this Bill.  The hon. Member will 
be sending his am̂ dments.

Shri Frank Anthony; One of  the
vital matters in this measure in res
pect  of  which  I  am  completely 
at variance with the railway adminis
tration is to the clause which refers to 
over-time for ‘continuous’ and ‘inten
sive’ workers for the period of their 
employment. I don’t think any mem
ber of this House, who  is aware  of 
labour legislation, who is aware even 
superficially of the adjudicator’s award 
will not accept the  position that  it 
was the week which was accepted by 
the adjudicator  as  the  standard of 
human endurance and that it was the 
week which  was  accepted  as  the 
standard for work and operation. Then 
if it was the normal standard  which 
the adjudicator accepted, I  submit 
that it must be the normal standard in 
assessing  not  only  the  work,  in 
assessing not only the human endur
ance but it must be the normal stand
ard for  assessing  the  emoluments* 
That is my greatest grievance and  I 
feel that in this measure by introduc
ing the seemingly  innocuous  words 
“on the average in any month”  the 
whole purpose and intention of  the 
adjudicator’s award will be completely 
stultified: more than that, it will  be 

perverted.

As my hon. friend who has preceded 
me has remarked, what is the princi
ple which Informs a measure like the 
Factories Act? There we  have  the 
weekly norm prescribed, 48 hours per 
week. But, as far as I am  aware, 
there is also a certain provision which 
says that it is eight hours  or  nine 
hours a day. So my point  is  this. 
How is over-time calculatea? I would 
be right in insisting that the railways, 
if they want to be progressive,  as 
they  say they  want  to be,  they 
•hould come forward with progressive 
legislation and they should also accept

as the normal standard for the calcul
ation of over-time work on the daily 
basis.  If you say that a man is a 
continuous worker and he should not 
work for more than eight hours  P®r 
day, does it not seem only reasonable 
that if he work̂ for more than eight 
hours then he should get the benefit 
for that over work?  That  is  the 
principle which informs the Factories 
Act where although they have  pres
cribed 48 hour week yet  if a  man 
works beyond eight or nine hours, he 
gets the benefit for every minute of 
work for that particular  day. What 
does the railway  administration do? 
The adjudicator’s award, quite rightly, 
have prescribed certain norms, week
ly norms—six hours per day for the 
intensive worker,  eight  hours  per 
day for the continuous worker  and 
twelve hours per day for the inter
mittent worker. They have also pres
cribed the weekly norm—42 hours, 54 
hours and so on and so forth.

Now, once we accept that position, 
what is  the  conclusion  we  must 
Inevitably arrive at? It is  that  at 
least the adjudicator envisaged that 
when a man  is  over-worked,  his 
over-time must be calculated on  a 
weekly basis.  But that is not being 
done. I do not know why it is «ot 
being done. I am not going to use 
harsh words at this stage- I say per
haps the railways have not understood 
the clear intention of the adjudicator's 
award. I am giving them the benefit 
of doubt. But if they insist on pro
ceeding with this phrase  “on  the 
average in any month”, then I will 
be the first to  condemn  them  for 
deliberate mala fide because what is 
happening at the moment?  You take 
your continuous workers; take  srour 
running staff.  They are now classi
fied as continuous workers.  If  for 
certain reasons, instead of 8 hours a 
day they are asked to work 10 hours 
a day,—I am not insisting as my hon. 
friend has insisted that you  should 
give over-time oii daily basis though 
I say, technically, legally and mor
ally it will be a completely reasonable
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and acceptable request—I am saying: 
at least implement, as you purport to 

implement, ae yon say you want  to 
implement,  the  intentions  of  the 
adjudicator’s award. You are not even 
giving them over-time on a  weekly 
basis.  7*hat is what I do not under
stand.

So far as intermittent workers  are 
concerned, you have only  prescribed 
that they will not be  employed  for 
more than 75 hours a week. All right 
I am prepared to accept that The diflB- 
culties of the railways may be  such 
that we cannot at present pay our staff 
on a daily basis.  I am prepared to 
concede that.

An Hon. Member: Why do you con
cede that?

Shri Frank Anthony: Even in  the 
Bill they have stated that so far as 
iiitermittent workers are  concerned. 
But so far as the continuous workers 
are concerned, so far as the intensive 
workers are concerned,  people  who 
are doing more exacting type of work, 
you have  introduced  the  phrases 
“employed for more than  ftfty-four 
hours a week”  aijd  “employed  for 
more than iorty-ftve hours  a week” 
respectively.  If you  had  stopped 
there, it would have been all right But 
then you say “on the average in any 
month”.  What do you mean by “on 
the average in any month”. I will tell 
you what they are doiisg by it. I  do 
not want to use harsh words.  When I 
talk to the railwaymen, what do they 
say? They are honest people with not 
a very full vocabulary.  They say in a 
blunt way, that  the  railways  are 
twisting us out of our money,  they 
are cheating us  out of our money. 
When you take the legal definition of 
cheating as causing wrongful gain to 
one and wrongful loss to another, you 
are causing  wrongful  loss  to  the 
worker and wrongful gain the railway 
AdminUtration. Whether  that consti
tutes dieating, I leave it to the con
science of the Railway Administration. 
What are you doing? This is supposed 
to be a progressive piece of legislation. 
Take your running staff, men who 
earp blood money.  They do not work 
for 54 hours a week.  Some of them

work 20 hours a day, 18 hours a day, 
26 hours a day.

3 P.M.

An Hon. Member. A day?

Shri Frank Anthony:  Not a  day;
some of them work 26 hours continu
ously.  Some of them have  done it 
They do not mind. They say, all right 
You work them so excessively. But 
then you deprive them of their over
time.  This is what I cannot under
stand; I cannot understand the atti
tude of the Railway  Administration. 
As I say, I am liot insisting that you 
should pay them overtime on a daily 
basis.  But, can you say that it will 
not be a dishonest  evasion  of the 
adjudicator's award if you do not pay 
overtime on a weekly basis? That is 
what the Railway Administration  is 
doing. They are working these men 
for 70 hours or 80 hours a week: mot 
54 hours. They work in a fortnight for 
130 hours or 140 hours.  What do they 
do? In the next fortnight, they are put 
off. They say, on the average in any 
month.  They work out for a month. 
It does not come to  more  than  54 
hours a week. • You have overworked 
them; you have killed them with work 
for a fortnight. You give them exces
sive work. Then you  say,  on  the 
average in any month. What does it 
mean?  Your norm  of a day,  your 
norm of  a week  means  precisely 
nothing. You are enforciQg, in order 
to deprive these men, the norm of a 
month.  Seventy hours a  week, 140 
hours a fortnight means nothing. They 
do not get onie anna of overtime.  I 
just do not understand this. I  hope 
that the Railway Minister  will  not 
justify that. If he justifies that, then 
I say, he will deserve  and he  will 
incite trouble, more than trouble, from 
the railwaymeu-

Mr. Df̂nty-Speaker Not inside the 
House.

Shri Frank Anthony; I do not know 
probably one may do it. But, it will 
certainly be an indirect incitement.

I request my friend, and all that I 
am asking to do is, to cut out the
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words ‘on the average in any month: 
If a man has worked overtime, on the 
basis of a week give them the benefit 
of overtime.  This is  a  reasonable 
request; it is a request for elementary 
jusUce.

There are several matters in  res
pect of which I hope the Admir/istra- 
tion will  accept  the  amendments 
which I have given.  For  instance, 
take intensive workers.  The intensive 
workers are not  supposed  to  work 
more than six  hours at a  stretch. 
They are in an anomalous position of 
not getting a day off in 365  days. 
Does my friend know that? How are 
the rosters for these intensive workers 
worked? They get 18 hours. They do 
not get in the whole year one com
plete day. For instance,  they  will 
work from the midnight last night to
6 o’clock this morning.  They will get 
18 hours from 6 o’clock till whatever 
it is to make  18  hours  and  they 
go on.  They never get one calendar 
day in the whole year, off.  That  is 
your intensive staff. This  may  not 
appear to the Railway Administratioij 
to be an important matter. But,  I 
have always said that the Railways 
depend primarily and, in fact, entirely 
on the human element. If you do not 
meet your men part of their way, if 
you do not understand their difficul
ties and their need  for  rest,  their 
claims  for  overtime, how  do  you 
expect them to give reenable loyal 
service?

Another  amendment,  my  friend 
referred to it, relates to section 7ID (4) 
which says, when they are  required 
to do a certain amount of overwork, 
the Railway Administration-, according 
to this, as far as possible may give 
them compensatory  off. That is not 
good enough. It should be an absolute 
obligation on their part to give them 
compensatory off. I want to delete the 
words ‘as far as possible*. I want the 
term, in any week within the calendar 
month. That is, if you overwork your 
men, you must be u<ider an obliga
tion to give them compensatory off in 
that calendar month.

I have been particularly perturbed 
by this blaiiiket  rule-making powers 
that we are going to invest the Cen
tral Government with.  This I  will 
oppose  completely  with  all  the 
emphasis at my command. What  is 
the point in presenting a facade of a 
progressive  legislation  when  you 
ifjjterpolate provisions giving  blanket 
arbitrary powers which would  com
pletely nullify every other  provision 
in this measure? Under two provisions 
the Railway Administration, for  no 
reason, may completely  extract  a 
certain type  of work. He may be an 
intensive worker.  You may arbitr
arily, as tbe Railways do, without any 
logic, classify him as an intermittent 
worker.  Why should it be so?  We 
know who is an intermittent worker, 
who is a continuous  worker.  Why 
should you have blanket rule-making 
powers arbitrarily to extract  people 
from one category and place them in 
another. I say, you can just scrap the 
Bill and just have an one clause Bill 
that the Railways shall be a law unto 
themselves and may do whatever they 
like, whenever they like ar>d however 
they please.  But you will not be able 
to delude any who  know  anything 
about railway matters, if you put a 
clause of this description in.

There is one matter which is also 
of very particular concern. Take sec
tion 7 IF, where the Railways make 
it aîi obligation on a man not to leave 
his duty unless he has been relieved. 
This is a most reactionary clause. This 
would do great credit to pre-Indepen
dence days when the Railways were 
the nursery of reactionary  bureau
cracy. This measure is  one  of  the 
most reactionary that could ever have 
been formulated aiiywhere by a most 
reactionary regime. What is signific
ant in this? What is the adjudicator’s 
award? Take the running staff. After
12 hours a man shall be relieved  if 
he has given 2 hours* notice before 
the 12 hours.  You shaU relieve him. 
What do you say? Why? I have had 
talks with the Railway  Administra
tion.'. You have suspended  men; you 
have removed men and dismissed men



4321 Indian Railways  24 AUGUST 1956 (Amendment) Bill 4322

merely because the man has said that: 
I am entitled to relief after 12 hours; 
you are indifferent and incompetent; 
you do not just  provide  me  with 
relief; I am signing off; I have  done 
16 hours, 18 hours, 24 hours.  What 
have the Railways done? They fly in the 
teeth of all the recommendations; they 
fly in the teeth of every  progressive 
principle which has the sanction and 
blessing of all progressive administra
tions. Now you are putting in this com
pletely reactionary measure. So far at 
least, when a driver  who  was not 
relieved after 16 hours or 20  hours 
on the foot plate, had  stabled the 
engine, I was able to go to the Minis
ter and tell him, the  principle is clear
you shall give him  relief,  he has
worked for 16 hours or 20 hours. The 
Minister, though one of his underlinks 
had issued the i;.otice of removal, was 
because of the adjudicator’s  award, 
obliged to reinstate  the  man. But
what are you doing  now? You are
giving statutory sanction to  keep  a 
man 48 hours on the foot-plate. You 
will say: “No, we have not got relief.” 
Our railways are  so  incompetent 
today. So, he will have to stay for 48 
hours orb the foot-plate, and if  he 
stables his engine,  you will dismiss 
him and you will say: “Here is  the 
statutory provision for it.” I just do 
not understand this. Either my friend 
has not applied his mind to it or he 
has not seen the clear implications of 
this provision 71F. That is why I wish 
to put in a clause.  I am meeting the 
railways more than half way. I say, all 
right, if because  of congestion,  if 
because of incompetence you cannot 
give a man relief after the statutory 
limit, I am prepared to allow  you 
grace. I am prepared to allow you to 
keep an intensive  worker for eight 
hours on duty instead of six workers. 
About the continuous worker, I say 
instead of eight hours I am prepared 
to allow you to keep him for twelve 
hours On duty, four hours more. About 
the running staff, you are not sup
posed to keep them continuously on 
duty for more than ten hours. I say 
I am prepared to give you a grace of 
four hours, I am prepared to  allow 
you to keep them Dn  duty  for 14

hours. About the  intermittent staff, 
you are not supposed to keep them 
oii duty for more than twelve hours. 
I am prepared to allow you to keep 
them on duty for 18 hours.  After 
that, if the Minister is incompetent, if 
the Deputy Minister is  incompetent, 
if the administration has collapsed, I 
say it is your business.  The railways 
today are in many  respects  over
staffed. It is only  because  nobody 
cares and when you have a provision 
like this, they will care less.  Your 
controllers do not bother, your station 
masters do not bother.  These railway 
people give notice two or three hours 
before. Nobody bothers to get a relief 
crew, and now they will bother still 
less, with the result that the men who 
have been workiiiig for 20 to 22 hours 
may have to work for 30 to 40 hours. 
And they will say: “After 30 hours 
you have left your engine, you  have 
stabled it, here is your order of dis
missal.”

I am sincerely hoping the Deputy 
Minister has not come with a closed 
mind. I am particularly anxious that 
in this matter of overtime and in this 
matter of over-work he should see my 
point of view. I hope he will modify 
the  phraseology  and  accept  the 
amendments which I propose to move.

Shri Alagesan:  I have heard with
great attention the two hon. Members 
who participated in the debate. There 
is no gainsaying the fact that  they 
are people who constantly apply their 
minds to the  problems  of  railway 
labour and—at least about one of the 
hon. Members I may say with con
fidence—try  to  make  constructive 
suggestions.

airi Anthony, of course, is rather 
strong in what  he  says.  He  uses 
strong language, but I can very well 
understand the cJDncem that he  has 
for railwaymen, but in this respect I 
should think that he has rather over
shot his mark and said things which 
are not facts.

Shri Vittal Rao expressed the fear 
that most of  the workers  are  not 
enabled to enjoy the statutory safe
guards that are being provided  for
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railway  labour.  1  ahaaia  liKt. U 
inform him that that is not the case.
I have got here the  percentages  of 
workers that have  been put  under 
various categories and  the excluded 
category which is not brought under 
the operation of this Act or the pro
visions  of  Hours  of  Employment 
Regulations  comes to  only 4*2 per 
cent.  He feared that the percentage 
may be anything between 40 and 50. 
He need not have any such fear. The 
excluded  category  which  includes 
people like—they have been enumera
ted by the  adjudicator  also—saloon 
attendants, daretakers of rest houses, 
reŝ oirs etc.,  gate-keepers  of “C** 
class level-crossings etc., goes to make 
up only 4:2 per cent  of the  total 
railway labour force.  So, the exclud
ed category being such a small per
centage, all  the others  derive  the 
benefit of  the  statutory  provisions 
that we are going to approve here.

Both the hon. Members made  the 
point that over-time should  not  be 
calculated over a month, that it should 
not be averaged over a month but it 
should be averaged over a week, if 
not over a day as Shri Anthony put 
it.  Shri Anthony  also  accused  toe 
railway administration of going behmd 
not only the spirit of the adjudicator’s 
award  but also  the  letter  of  the 
adjudicator’s award.  I do not know 
wherefrom he got this notion that we 
are trying  to  do  something which 
goes counter to what the adjudicator 
has said in averaging it over a month 
instead of a week.  I  have  only to 
meet  Shri Anthony’s very  effecJtive 
eloquence with the calmly considered 
statements of the adjudicator himself 
in this regard.  He will please turn 
to page 98,  par:igraph 322  of  the 
adjudicator’s award.  I  am  quoting 

from the report:

“The  All-India  Railwaymen’s 
Federation dem̂ ds  deletion  of 
the averaging clause.  This clause 
was considered necessary to pro
vide  a  reasonable  measure  of 
elasticity so necessary in railway 
working.  Without  it  overtime 
payments would  be the  normal

railway  labour.  I  should  like  to 
during the first week of the month 
when they have to prepare month
ly returns. On European railways 
the period over which the eight- 
hour day is allowed to be averaged 
in pursuance of article 5 of  the 
Washington Convention normally 
extends from a week to a mont̂ 
Apart from the practice in India 
I am aware of only two <Jountries 
where the maximum limit of hours 
per week is  averaged  over  a 
longer  period-  In  Norway the 
48-hour week is calculated  over 
four to six weeks and in Belgium 
over three months.  In India the 
period of one month was fixed for 
this purpose for definite reasons, 
for example to provide  for  the 
extra work involved in the  pre
paration of monthly returns  and 
to  admit of  overtime  payment 
being made along with the month
ly salary.  In actual practice this 
provision  has not  entailed  any 
serious hardship and I am there
fore unable to support the Federa
tion’s demand in this respect.”

This is what the  adjudicator  ha» 
ffiiH  It is so categorical that I do not 
think that the accusation that we are 
doing something in this respect behind 
what the  adjudicator  has said  can 

stand.

Then, Shri Vittal Rao spoke about 
compensatory off, about which  Shri 
Anthony also mentioned.  This com
pensatory off is being granted within 
as short time as possible.  If there is 
anything which does not fall within 
this, I should like to have surfi cases 
brought to my notice so that I may 
take whatever action is necessary in 
those cases.  I am told this compen
satory off is granted within a week or 
within a fortnight.  It is not taken 
beyond  that  In  fact,  my  frieiyi 
pleaded that it may be given at leasX 
within a month, but I am told this 
compensatory off is given well within 
that period, namely a week or two 
weeks at the most.

Shri Vittal Rao said that whatever 
we have done  or whatever we  are
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Uying to do does not represent a pro
gressive view or progressive outlook 
in the mattter.  I have only to com
pare what obtained before with what 
obtains at present.  Of course I said 
it in my speech also. '

The category of intensive workers 
was not there before.  It has been 
Introduced now, and they have  got 
only to work  for 45 hours, and  the 
period of rest is 30 consecutive hours 
in a  week.  My hon.  friend  Siri 
Frank  Anthony  even  forgot  the 
number of hours a day contains.  God 
made it contain only 24 hours, but 
he said, 26 hours.  He also said that 
they work..........

Mr. Depnty-Speaker:  God did
make it.

not

An Hon. Member; He said thal they 
work continuously.

Shri Alagesan: I accept your  cor
rection.  Anyhow, we are accustomed 
only to 24 hours a day, but my hon. 
friend  even  passed  beyond  that 
Anyhow, I may tell the hon. Member 
this much.  He was saying that it was 
not possible for the intensive workers 
to obtain a whole day of rest within 
a whole year, and even for one year 
consecutively, they were not able to 
obtain a day of rest.  I do not know 
wherefrom he got the information.

Shri Frank Anthony:
it to you.

I  shall give

Shri Alagesan:  If my hon. friend
confronts me with a statement of this 
nature, that they do not get even one 
full day off within a whole year, I 
can only r̂ uest  him  to  produce 
actual cases, so that I can examine 
whether it is so.  If that is so, it is 
really a bad tĥ g; it cannot be per
mitted.  Now, this Bill will become 
an Act, and it will have all the bind
ing force of an Act.

Fears have  been  expresssd  that 
something will be done by means of 
rule-making  powers, to  nullify the 
effedt of the Act.  It is not uncommon

to have a provision for rule-making 
powers.  In every piece of legislation 
that this House has passed before, we 
have had a provision for rule-making 
powers.  Likewise, here also, we have 
a provision for rule-making  powers* 
That does not mean  that we  shall 
make rules which will nullify the Act. 
There is absolutely no  justification 
for such a fear.

Then, my hon. friend talked about 
the rest periods of intensive workers, 
and said that they were made to work 
much longer than they were needed 
to.  It may be that when relief is not 
available they may be made to work 
a Little longer than the actual period 
for which they are expected to work. 
Barring that, there should be no diffi
culty in seeing that they are given 
the needed relief.

In case we do not  have sufficient 
number of staff to provide inunediate ' 
relief for these categories,  certainlŷ 
it is for the Railway Administration, 
and the Railway Board to see  that 
sufficient staff are recruited, so  that 
rest givers can be available there to 
provide relief.  But  that  does  not 
mean that people are made to work 
continuously.

So far as dontinuous workers  are 
concerned, the number of  hours  of 
work, which was 60 hours before, has 
been reduced now to 54 hours.  In 
the case of the essentially intermittent 
workers, it was 84 hours a week pre
viously, and now, it has been reduced 
to 75 hours.  Shri T. B. Vittal Rao 
has, in his amendment, proposed that 
these hours of work should further be 
reduced.  But I may tell  him  that 
these 54 hours and 75 hours have been 
fixed with a view to  provide  for a 
certain amount of  flexibility.  It  is 
the intention to prepare  the  actual 
rosters running up to only 51 or 52 
hours a week in the case of the con
tinuous workers, and 72 hours a week 
and no more, in the case of essen
tially V intermittent  workers.  The 
extra hours have been put in just to 
provide for a certain amount of flexi
bility.  In actual practice, however, it
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-will not exceed 52 hours or 72 hours, 
as the case may be.

Then, Shri T. B. Vittal Rao pleaded 
that overtime allowance  should  be 
payable at twice the rate and not at 
one and a half times the rate.  This 
point was raised  here even  before, 
and I had occasion then to meet this 
point.  In the case of a factory, the 
overtime allowance to be paid is twice 
the normal rate.  The main reason for 
that is that it is the intention to dis- 
ôurage the practice of taking over
time work from the workers.  But on 
the railways, it is just not possible 
to avoid taking  overtime work.  It 
becomes necessary in the very nature 
of their duties.  For  instance,  take 
the case of the  station  staff.  They 
might be  dealing with a  particular 
train, and before that train leaves the 
-station, and before seeing  that  the 
train  leaves  the  station, it is not 
possible for the station staff to leave 
the place of work on the groimd that 
their period of duty has come to an 
end.  So, in the very nature of their 
work, it is not possible  to avoid  a 
little extension of the hours of work. 

3.24 P.M.

[Mil Speaker in the Chair]

But in the case of the factories, the 
intention is to prohibit overtime work, 
and to discourage taking more than 
eight hours of work from a worker. 
So, the two dases do not stand on a 
par.  As Shri T. B. Vittal Rao him
self has pointed out,  this  has  been 
raised  to one and a half times,  as 
compared  to li times  before.  So, 
there is not much force in demanding 
that it should be twice as in the case 
of  the  Factories  Act.  The  hc«i. 
Member knows that we have made an 
exception in the case of the loco-shed 
people two years ago, and there, in 
fact, we have given them certain con
cessions.

My hon. friend also mentioned that 
in some places, the section controllers 
worked only for 36 hours.  I am not 
quite sure whether they work only 
for 36 hours and not for 45 hours, as 
is required of them.

Siiri T. B. Vittal Rao: It is so in
Bangalore and other places.

Shri Alagesan: I do not know.  But 
that should  not  be  an  argument 
Perhaps, it might  be a  very  light 
station, and I do not know why the 
number of hours of work is only 36- 
Anyhow, that should not be an argu
ment for saying that the number of 
hours of work to be put in by inten
sive workers should be reduced from 
45 hours to 36 hours on the basis of 
what obtains in one or two stations, 
where professedly, the work seems to 
be much less than the usual work.

As I said, all these things have been 
given effect to, and are in operation, 
not only on the Indian Government 
railways, but  also on the  ex-State 
railways, which have been integrated 
with Government railways.  We  are 
now only asking the House to put its 
seal of approval on at thing which is 
already in practice,  and which  has 
produced, I  can  claim, a  certain 
amount of satisfaction among the rail
way workers.

Mr. Speaker: The question is:

“That the Bill further to amend 
the Indian Railways Act, 1890, as 
passed by Rajya Sabha, be taken 
into consideration.”

The motion was adopted.

Mr. Speaker:  This Bill will  now 
stand over.  Now we shall  take  up 
Private Members’ business.

COMMITTEE  ON PRIVATE  MEM
BERS' BILLS AND RESOLUTIONS

Fifty-Ninth Report

Sardar Hnkam Singh (Kapurthala— 
Bhatinda): I beg to move:

“That this  House  agrees with 
the Fifty-ninth  Report  of  the 
Committee on Private  Members* 
Bills and Resolutions  presented 
to the House on the 22nd August, 
1956.”

This report  deals with two  Bills. 
One  is  the  Sadhus  and  Sanyasis
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(Registration and Licensing) Bill, by 
Shri Radha Raman.  This  has  been 
placed in category  and 2i hours 
have  been  allotted  for  this.  Shri 
Badha Ranxan was also present,  and 
he agreed to this.

The second Bill is the Code of CivU 
Procedure  (Amendment)  Bill,  by 
Shri M. L. Dwivedi.  That Bill has 
been  placed  in category ‘A’, and 3 
hours have been allotted for it.

Mr, Speaker; The question is: 

“That this  House  agrees with 
the Fifty-ninth  Report  of  the 
Committee on Private  Members* 
Bills and Resolutions  presented 
to the House on the 22nd August, 
1956.”

The motion was adopted.

CENTRAL  GOVERNMENT  SER
VANTS  (OPTION  FOR  JOINING 
CONTRIBUTORY  HEALTH  SER

VICE SCHEME) BILL*

Shri Jhulan Sinha (Saran North): 
I beg to move for leave to introduce 
a Bill to provide option for the Central 
Government servants joining the Con
tributory Health Service Scheme  of 
the Government of India.

Mr. Speal̂r: The question is: 

“That leave be granted to intro
duce a Bill to provide option for 
the Central Government servants 
joining the Contributory  Health 
Service Scheme of  the  Govern
ment of India.” ‘

The motion was adopted.

Shri Jhulan Sinha: I introduce the 
Bill.

WOMEN'S  AND  CHILDREN’S 
INSTITUTIONS LICENSING 

BILL—contd.

Mr. Speaker: The House-will now 
take up further consideration of the 
following motion moved by Shrimati 
Kamlendu Mati Shah on the  10th 
August 1956:

“That the Bill to regulate and

license  institutions  caring foe 
women and  children, be  taken 
ihto consideration.”

The time allotted for this Bill was 
half an hour. The time taken already 
Is  two  minutes.  So,  there  is m 
balance of 28 minutes left

<lfV=TR‘ W ^
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Shri Eagfanbir Sahai (Etah Distt.—
North-East cum  Budaun Distl.__
East): On a point of order.  The sub
ject matter of this Bill was discussed, 
first, in March 1953 when Shri M. L 
Dwivedi introduced  a  Bill of  this 
very nature.  After a fuUdress de
bate, that Bill was withdrawn when 
the Law Minister gave an ass'irance 
that  the  Government  themselves 
would introduce a Bill of this  very 
nature.  Again in September 1954, a 
similar Bill was introduced by Shri
mati Maniben  Patel.  It  was  dis
cussed here and  withdrawn on the 
assurance of the Law Minister again. 
He told us that a Children's Bill had 
been introduced in the Rajya Sabha 
and it would be brought forward m 
the Lok Sabha itself.

Now, again, a similar Bill has beep 
introduced  by  Shrimati  Kamlendu 
Mati Shah.

Will it be fair  for this House to 
discuss the same subject over and 
over again and will it not be fair on 
the part of Government to proceed 
with the Children’s Bill  with  such 
modifications as are demanded by the 
Members of this House?  I want  a 
ruling on this point from you.

T̂RTT W I I   ̂qr
 ̂  fer   ̂vrr ^

•Published in the Gazette of India 
dated 24th August 1956. pp. 757—60.

Extraordinary,  Part II,  Section 2,'



[4hRrt 

 ̂̂TT*TT I f5TT invfhr 

f f% w T?:  »̂T5TT  fOT

f̂nr ̂ftr ̂   wtr̂ nx  ̂ ^

 ̂ «RT t   ̂ V 

WT  t  R̂FT ̂

 ̂  ̂  ̂  vtfw  ^

Ttf I

Mr. Speaker: I can only say that so 
far as  the  rules are  concerned, as 
they stand at present,  if the House 
has addressed itself to any particular 
measure and then come to a decision 
in a particular  session, nothing can 
be done contrary  to that  decision 
during the same session.  But there 
is no provision for a similar position 
with regard to  this matter,  where 
session after session something conies 
up and then it is withdrawn.  This is 
the third or fourth time that  the 
House has taken up this subject.  But 
I am afraid we are helpless.

So far as this matter is concerned, 
if a decision has been taken on  this 
very matter, say, a  Bill  has been 
passed, no other Bill  could be pre
sented whether in that session or in 
some other  session.  If  recently a 
Bill was passed,  there is no mean
ing in bringing the same Bill in the 
next session and saying, ‘Come along, 
we want to address  ourselves to it‘.
Of course, there can  be an amend
ment or repeal, but it is not the same 
thing as the other procedure.  In all 
the other cases referred to, the Bill 
was  withdrawn.  Therefore,  the 
House did not express its opinion one 
way or the other.  There is nothing 
technically or legally preventing the 
House from proceeding ŵith this Bill.
I would like to hear the hon. Minister 
m this matter.

Shri Radha Raman  (Delhi City):
You just now said that the Bill was 
passed.  I do not think that the Bill, 
which  you  are  referring  to, was 
passed.  It  is  pending.  Once it was 
withdrawn.  The other  Bill,  Chil
dren's Bill, is pending and we want 
that either that Bill should be taken
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up or at least  this BiU  should be 
allowed to be discussed.  I say  this 
because this is a very important mea« 
sure and we want that such a mea
sure should be  put on  the Statute- 
book as early as possible.

Mr. Speaker: I never said that any
thing was passed.

Shri Jaipal Singh  (Ranchi  West- 
Reserved-Sch.  Tribes):  On  the
previous  occasions,  it  was  either 
merely the Children’s Bill or merely 
a Bill relating to women.  This is a 
combination of both.  So it really is 
not the  same thing  that is beinĝ 
brought again and again before the 
House.  It is something totally diffe
rent

Pandit  Thakur  Das  Bhargava
(Gurgaon): May I know if an assu
rance was given by Government that 
they would bring forward a Bill of 
this nature? I was present at the time 
when Shrimati Maniben Patel moved' 
for consideration of her Bill.  At that 
time, some kind of an assurance was 
given.........

(f̂rar

I  ̂ ¥

^  t *

Pandit  Thaknr  Das  Bhargava;
That  is a  different  thing.  If  an 
assurance was given  that  Govern
ment would bring forward a Bill,  I 
want to know why they have  not 
brought that Bill.

Sardar Hnkam Singh; That Bill has 
been brought, so far as I can recall. 
That contains some provisions relat
ing to this.  That Bill has been pass
ed by the Rajya Sabha and that is 
to come before us.  It does not relate 
to all the subjects that are discussed 
here.  But some provisions have been 
incorporated so far as the Children’s 
Bill is concerned.

Mr. Speaker: What does the  hon. 
Minister in charge say?

The Miniŝ r̂ of Law and Afinorltj 
Affairs (Shri Biswas): It is a fact that 
two Bills had been sponsored by Gov
ernment.  One is the Suppression of
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Immoral Traffic in Women and Girls 
Bill, 1954.  That was introduced here 
^metime in December 1954.

Mr. Speaker: What has happened 
-to that?

Shr! Biswas: It is still pending.

An Hon. Member: Lapsing.

Shri Biswas:  The  other  is  the
•Children’s Bill, 1954.  This was pass- 
•ed by the Rajya Sabha on the  28th 
April 1954 and is still pending before 
this House.  That is the position.

Now, so far as the Suppression of 
Immoral Traffic in Women and Girls 
Bill is concerned, that covers in part 
the subject-matter of the present Bill.'

Shri Jaipal Singrh: No, no.

Shri Radha Raman: Not entirely.

Mr. Speaker: Let the hon. Minister 
develop his argument.

Shri Biswas: I say that so far as 
•women are concerned, that is cover
ed.  Now Shrimati Kamlendu  Mati 
Shah’s Bill also deals with the case of 
children.  That  is  not  completely 
coverea.  That is the position.

Mr. Speaker:  Therefore,  what is
the suggestion of the hon.  Minister 
as to what we should do now?

Shri Biswas: A point of order has 
l>een raised  and it  is  for  you to 
decide, as to whether you will allow 
any discussion or not.  But what  I 
propose to do is  to appeal to  the 
Mover of this Bill to withdraw it on 
the assurance that steps will now be 
taken to carry forward the pending 
Bills.  This ought to have been done 
"before.  I do not know what  kept 
them back and what were the cir
cumstances, except that States* opi
nions were asked  for, and though 
many of the States’ opinions had been 
received, there are some States from 
which opinions have not yet come.

After all, it will be mainly for the 
States  to  administer  the  law. 
Whether  this  Bill  is  passed  or 
•whether  the  Government-sponsored 
Bills are passed, it will be for  the

States to administer the Law.  There
fore, much will depend upon  them. 
We have, as I said, got the opinions 
of most of the States.  Mostly they 
support such legislation, and many of 
them have also undertaken to enact 
such legislation in their own States. 
After all, uniformity is desirable and, 
therefore, Central  legislation would 
be better than separate legislation in 
separate States.

Now, so far as the Suppression of 
Immoral Traffic in Women and Girls 
BiU is concerned", the subject matter 
is within the union list.  But it was 
not originally so,  and  the  Centre 
could not therefore legislate about it. 
Because an  international convention 
was since signed in 1950 and ratified 
it has now become possible for  the 
Central  Government  to  undertake 
legislation on the subject. The matter 
stands there and there is no reason 
why the Central Government should 
not now be able to go forward with 
that Bill and place it on the Statute- 
book.

As far as the case of children  is 
concerned,  as  I  said,  Shrimati 
Kamlendu Mati  Shah’s  Bill  goes 
beyond the scope  of the Children’s 
Bill before the House which was in
troduced by Government.  It does not 
cover the same groimd precisely, but 
still, as a matter of fact, when  the 
Children’s Bill is taken up. it  will 
render  this Bill  practically useleM 
and unnecessary.  That  is the posi
tion.  it is now for the hon. Mover to 
decide what she should do.

Mr. Speaker: When are those two 
Bills  likely  to  come  before  the 
House?

Shri Biswas: It all depends.  As a 
matter of fact,  so far as the  Law 
Ministry is concerned, they are ready 
with the Bills.  I have got copies of 
these Bills in my hands and it will 
be for the House to decide when they 
will find time to take them up.  The 
Ministry is entirely in the hands of 
the House so far  as the time when 
they can be taken up is concerned.
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Shri Radha Raman: The agenda of 
the House so far received is already 
full and we  are  doubtful whether 
these two Bills will be taken up  by 
this House during this Session.  Since 
the Bill which is  being  moved by 
Rajamataji does not cover only what 
is contained in the Children’s Bill or 
in the other Bill and as it has got a 
wider scope than either of them, I 
think you will allow the discussion to 
go on.

Mr. Speaker: I have no objection; 
but we have allowed only half  an 
hour for this Bill.  There are a num
ber of clauses in this and now it is 
only a  motion  for taking the  BiU 
into consideration.  I do not think it 
is possible  to finish  even the con- 
■ideration  stage  within  this  time, 
that is the motion for consideration.
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Mr. Speaker: For the clauses also?

Sardar Hukam  Singh:  Yes,  for
everything because it  was not con
sidered probable that it will be pass
ed because the Government may not 
êpt.

Mr.  Speaker:  Then,  why  not
adjourn this matter for consideration

some time next week?  In the mean
while Government may make up  its 
mind and  then  we  may  get thia 
through.  The Private Members’ Bills 
and Resolutions Committee will also 
consider the time that will have to bo 
allotted to this in case this is to go 
through in the  House.  In half an 
hour it is imjwssible to get it through* 
whatever might have been said in the 
earlier stages in respect of the other 
Bills; and we have to convince thi» 
House once  again on  the necessity 
for this Bill.  Then we have to go 
through it clause by clause.  There
fore, my suggestion is, let this stand 
over to the next day.

What is the attitude  of Govern
ment?  I was not  able to  glean it 
from what the hon. Minister said.

Shri Biswas: We are in the hand§ 
of the House.  It almost looks as if, 
having  regard  to the  pressure of 
other business, Government may have 
to adopt Private Members’ Bills  as 
their own to get a chance of getting 
them passed.  We are fast approach-' 
ing that stage.

9ni5 : TO at ̂

I  ^
 ̂ 'TO ̂  ̂  fW I

Shrimati  Jayashri  (Bombay—Sub
urban): The Minister had suggested 
that certain changes should be mad« 
in the Children’s Bill and the Sup
pression of Immoral Traffic in Women 
Bill and  certain clauses  should be 
added so that it will serve the pur
pose for which these two Bills  are 
introduced.  I remember the Minister 
had suggested that some such clause 
as we have in the Bombay Children’s 
Act which says that the State Gov
ernment may  cause any  voluntary 
Home to be visited  and inspected 
from time to time at all reasonable 
hours  by  the  Chief  Inspector of 
Certified Schools or any member of 
the existing staff for the purpose  of 
securing the  health and  welfare of 
the  children  and  sanitation, some 
such clause should be added.  That 
was decided on the last occasion.  It 
was also decided on the last occasitm 
that a similar clause should also be 
added to the Bill for the Suppression
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erf  Immoral  Traffic in  Women and 
Children  which  was  introduced in 
this House.

Th.  liakshnmn  Sin|̂  Charak 
(Jammu and Kashmir):  Any other
modification necessary should also be 
made besides this.

Mr. Speaker: If the House is inte
rested in this  Bill, as it appears to 
be, and if time is to  be allotted, I 
think, the whole of  one non>official 
day, that is 2i hours, will have to be 
allotted lor this.  If the House  is 
agreeable, I shall treat that day as a 
non-official cum official  day  and 
allow those two official Bills also to 
be moved on the same day.

An Hon. Member: Which day?

Mr. Speaker: On the same day, say 
next Friday, if all are agreed.

Then, there  is one  other course. 
Immediately one hon.  Member may 
move a motion for reference of this 
Bill  to  a  Select  Committee.  Of 
course, with  the  consent  of  the 
House, I will waive notice.  This Bill 
may be referred to a Select Commit
tee.  Hon. Members, both official and 
non-official,  can  sit  together  and 
whatever has to be  added may be 
added.  As an exceptional case, I wiii 
allow  that day  to be  used  as an 
official day also, if the Government is 
not a Die to find  time to have their 
Bills passed through.  There are two 
Bills on the same subject-matter, one 
by the Government and the other by 
the non-official section of the House. 
This is a  peculiar  situation  and, 
therefore, I will allow the whole of 
2i hours to be utilised for all these 
Bills.  In the meanwhile, when this 
Bill is referred to the  Select Com
mittee, let  Government  come with 
their Bills.  Let us see what we can 
do.

Shri Jaipal Singh: There is only
one  point  with  regard  to which I ain 

very sorry to say the hon. Minister 
is misleading us, in saying that  the 
Government Bill covers all this.  It 
does, by no means cover all these 
things.  This Bill has a much wider 
scope.  I fully agree with you and we 
would have no objection whatsoever 
to l>ave the whole  time on a non

official day to be taken up for these 
Bills and the Government may bring 
the two official Bills for consideration 
along with this.

Shri. Biswas: May I make one sug
gestion with your permission?  I, on. 
my part, am quite willing to sit to
gether with hon. Members who have- 
given notice of these  Bills dealmg 
with this  or any  analogous subject 
and discuss the  official Bills  along 
with the Private Members’ Bills and 
then to  come to  some  agreement. 
Possibly that will help expedite the 
passing of this measure, which all of 
us want to see on the statute-book as 
early as possible.

Pandit  Thakur  Das  Bhargava. 
The suggestion that has fallen from 
you is very welcome to us because 
we know when the Law Minister  Is 
there and this Bill is referred to tne 
Select Committee he will mould tut 
Bill in such a way as is acceptable 
to Government.  So, let this go  ta 
the Select Committee and let him be 
a Member of  the Select  Committee 
and let him mould the Bill accord
ing to the wishes of the Government.

Mr. Speaker: This Bill may go to
the Select Committee today.  So far 
as the official Bills are concerned, a 
motion can be made tomorrow that 
they may also be sent to the same 
Select Committee.  All these 3 Bills 
may be  considered  by  the  same 
Select Committee together and ulti
mately it can be decided which Bill 
should be taken up here.  Then we 
shall get that Bill through.

Shri Biswas: You can fix a time by 
which this should be completed.

Shri Dabhi (Kaira  North):  The
priority of the Bills has been decided 
for two days.  Now, if you allow one 
non-official day to  these particular 
Bills, 2i hours, then  others cannot 
come up.  Whatever trae you may 
allow for  these  Bîs ĥe  priority 
should,not be disturbed.

Mr. Speaker: Priority is not of vital 
importance; it is relative.

Shrimati Kamlendu Mati Shah: If
this Bill was not acceptable to Gov
ernment, why was it allowed in this 
House?



Mr. Speaker: There is no meaning 
in that.  Any hon. Member may now 
move a  motion ior  reference to a 
Select Committee without  any fur
ther  speech.  Let  this  go to  the 
Select Committee and tomorrow the 
hon. Minister  may move both  the 
official Bills to the same Select Com
mittee.  The same Select Committee 
may look into the entire matter and 
send them back  to us.  If there is 
not sufficient  time on official days 
due to pressure of official work, we 
may take it up on a non-official day.
I leave it to the hon. Minister.  As 
lie says, he is agreeable to the prin
ciple because Government themselves 
have sponsored those Bills,
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Pandit  Thakar  Das  Bhar̂rava:
I would like to move it for reference 
to Select Committee.

Shrimati  Kamlendu  Mati  Shah: 
1 agree with your suggestion, Sir.

Pandit  Thakur  Das  Bhargava: 
In three minutes I will give you the 
names of the Members of the Select 
Committee.

Shrimati Jayashri: There are three 
Bills—the Children’s  Bill,  Suppres
sion of Immoral Traffic Bill and....

Mr. Speaker: They are not before 
the House now.  I find there is need
less discussion on this Bill.

Shrimati  Kamlenda  Mati  Shah: 
I will give the names of the Mem
bers who will be on the Select Com
mittee, a little later.

Mr. Speaker:  The  hon.  Merr.ber
may kindly pass on the names.  We 
may now take  up the next  item, 
rhe motion for  reference to Select 
Committee may be made a little lâer.

CONSTITUTION (AMENDMENT OF 
THE SIXTH SCHEDULE) BILL 

Shrimati  Khongmen  (Autonomous 
Distt.—Reserved Sch. Tribes): I beg 
to move:

‘That the BUI to amend the 
Sixth Schedule of the Constitu
tion of India be taken into con

sideration.”

The House is aware that the Sixth 
Schedule of the Constitution of India

is intended for the administration 
the  six  autonomous  districts ot 
Assam. The provisiwi  is  there to 
safeguard the interests, land,  langu
age, culture and customs of the tri
bal people. This is  a  commendable 
act on the part of the Constitutioji- 
makers and of Indian statesmanship. 
It is the intention not only of the 
people, enjoined in  this  provision, 
but the people of India as a whole to 
see that the scheme of the  diŝ ct 
autonomy provided under the  Sixth 
Schedule really becomes  a  success. 
As the House is aware, in five of the 
districts this scheme has been under 
operation for the last four years. It 
is imfortunate that the sixth district, 
namely, the Naga Hills  District,  so 
far has not taken to it kindly.

I would like to tell the House that 
as a result of the  working  of  this 
scheme, many good things have bê  
attempted and have  been  done  in 
these five districts. The people of this 
area are gaining experience in this new 
democratic self-rule. With more ex
perienced, of these District Councils, I 
have no doubt, will do still  better. 
However, on the basis of the experi
ence gained by those who  are  res
ponsible for the working of these Dis
trict Councils, they feel that in order 
to achieve the object for which spe
cial provision was made, the  Sixth 
Schedule needs improvement by way 
of amendments as proposed  in  my 
Bill. I do not claim to be a  consti
tutional expert or that all that I have 
suggested would be acceptable to this 
House straightaway. I am open to be 
convinced of any improvement  that 
may be suggested for fulfilment of the 
broad objective I  have  mentioned 
before.

With these few words I now pro
pose to give a broad outline of  the 
provisions of the Bill.

First of all, I have suggested that 
for any modification or alteration of 
the District Council’s boundaries, the 
consent of the District Council should 
be taken. Secondly, the provision  of 
the North Cachar Hills  and Mikir 
Hills Council should be modified  to 
make room for an elected Chairman,
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and the existing veto power should 
go. So far as land is concerned, in 
the matter of acquisition and settle
ment of land, I am suggesting niore 
powers for the District Coimcils. With 
regard to legislation that may be pass
ed by the District Councils, I am sug
gesting that when a Bill is sent for 
a second time to the Governor, the 
assent for such a Bill should not be 
withheld by him.

The particular areas, in which the 
Sixth Schedule is in operation,  are 
undeveloped areas due to the neglect 
of our past rulers. In order to deve
lop these areas, the District Councils 
must have strong financial  backing. 
With jA view to  give  the  District 
(Souncils an assured  income,  I  am 
suggesting certain statutory provisions 
for strengthening the finances of these 
Coimcils.

I have also suggested that prospect
ing licences and mining leases for ex
traction of mineral resources in the 
tribal areas should not  be  granted 
without the conŝt of the  District 
Councils.

*  I am sure that it is not only that 1 
am anxious but also the House  is 
equally anxious that the tribal people 
of the autonomous districts get proper 
representation in the State Cabinet in 
order that they may work  for  the 
well-being of the tribal people.  I 
have suggested some obligatory pro
visions towards that end. I have also 
suggested that the juris<%tion of the 
Assam High Court should be extend
ed to certain cases decided  by  the 
district or village courts. I have also 
suggested that no law should be made 
applicable without the consent of the 
district councils.

4-01 P.M.
[Shri Barman in th& Chair ]

There is one more point. The muni
cipal area of Shillong is not under the 
jurisdiction of  the  district  coimcil 
concerned the district council of united 
Khasi and Jaintia Hills. I have sugge
sted that this area should come under 
the jurisdiction of that district council.

The  Constitution provides for the 
appointment  of  a  commission  to 
enquire and report about the working

of the district  councils in the  auto
nomous region. I have suggested that 
before such reports are placed before 
the State Legislature, the view of the 
district councils shall be obtained. I 
am sure the  House  will realise the 
diflRculties that one encounters wliile 
working in that area according to the 
provisions of the  Sixth  Schedule. I, 
therefore, earnestly request the House 
and the Government to come to our 
help and accept this amendment.

Mr. Chairman: Motion moved:

“That the Bill to  amend  the 
Sixth  Schedule  of  the  Con- 
,stitution of India, be taken into 
consideration.”

Shri  L. Jogeswftr  Singh  (Inner 
Msinipur):  Sir,  I  whole-heartedly
support  the Bill  which  has  been 
moved by Shrimati Khongmen.  But, 
I want to have a more  compr̂ en- 
sive Bill introduced by the Govern
ment. For the time being, I feel that 
this Bni may be held  over till the 
discussion on the Constitution (Ninth 
Amendment) Bill is taken up. There 
it has been elaborately dealt with—the 
question  of  administration of  êse 
district  councils.  There is  also the 
question of linguistic minorities which 
has been dealt with in the S.R.C. BiU. 
So, unless and until these Bills are 
discussed in this House, there is no 
use of proceeding with this and so I 
suggest that this may be  held  over 
till that time.

The  Prime  Miiiister  announced 
yesterday that he was anxious to give 
more  powers  to  the  autonomous 
district councils. In the  autonomous 
districts of Assam, there are many lin
guistic groups. Every district has got 
its own language and its own dialect 
and these are to be safeguarded.

The district councils have not been 
given full powers so far as financial 
matters are concerned. Development 
programmes such as the construction, 
of roads, digging of wells and tanks, 
etc. have to be taken up there, more 
especially in the hill  areas  where 
these district councils are functioning 
They will have to be giv«i the first 
priority. But the provisions as they 
are in the Sixth Schedule  are  not
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very satisfactory  or  adequate  and 
they do not give adequate powers to 
the district coiincils to utilise money.
The Governor has, at the same .time, 
over-riding powers above  the  dis
trict councils.  Wider powers should 
be  given  to  the  district  coun
cils. Otherwise, it will not be possi
ble for them to undertake these deve
lopment programmes and work them 
out satisfactorily. Now and then, they 
have to refer to the Assam  Govern
ment and the Assam Legislature.
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According to the Constitution, dis
trict autonomy  is given  to  certain 
Kill districts in Assam. Ther« are six 
such  districts.  In one district, the 
Naga district, no council is function
ing. In the case of the other districts, 
the district councils are functioning. 
There are certain difficulties in the 
way of their working and Shrimati 
Khongmen has brought in this Bill to 
remove them. I hope this House will 
also realise the difficulties which are 
experienced by those who are work
ing in the district councils.

I would suggest that this Bill may 
be held over  till  the  Constitution 
(Ninth  Amendment)  Bill  comes 
before this House and we discuss the 
SHC proposals contained in that Bill. 
There will be full discussion  about 
the future set-up of the district coun
cils, district autonomy in Assam, etc. 
There  was  also  a  suggestion  to 
appoint a commissioner to supervise 
the activities of the district councils 
in Assam. There is also the question 
of putting in some safeguards for the 
linguistic and other minorities. This 
Bill should be taken into considera
tion  when  the Constitution  (N'inth 
Amendment) Bill is  taken  up  for 
discussion here. I appeal to the Gov
ernment to see that the intention of 
the Mover is carried out in that Bill 
so that the handicaps and* difficulties 
experienced by those  who  are  in 
charge of the district  councils  are 
removed. I support this Bill.

The Prime Minister and Minister of 
External Affairs and  Finance  (Shri 
Jawafaarlal Nehru): Mr. Chairman, I 
am placed in some difficulty because T 
have every syrnpcthy with the  hon.

lady Member who has brought this BiU 
forward, and I have every desire to 
further the cause which she has at 
heart. But, I do feel that amending 
the Constitution in this rather piece
meal way, in regard to an area which 
is very much before our minds and 
about which we want to do  some
thing, may not be a very desirable 
method of progress.

Only yesterday, we were discussing 
in this House the problem  affecting 
the Naga Hills district. The hon. lady 
Member’s Bill affects the Sixth Sche
dule and several of the  autonomous 
districts there. I have no doubt in my 
mind that the Sixth Schedule ĥ got 
to be amended. How it is going to be 
amended, I cannot exactly say. As a 
matter of fact, in this report of the 
States  Reorganisation  Commission 
there is, if I may say so with all res
pect, an omission and a gap dealing 
with these matters. I do not think it 
was an intentional omission  in  the 
sense that they deliberately did not 
deal with this matter. But, as far a."
I know, they were rather hustled at 
the end and tiiey wanted to present 
their Report by a certain date they 
had undertaken to do and they did 
not want to deal with this  question 
in a hurry. Anyhow, this matter has 
not been so fully considered by them 
there as we had hoped that it might 
be, although it is really a part of that 
larger probl̂ r̂n. So we have to con
sider this m this larger perspective 
and  consider  more  especially  the 
Sixth Schedule.

I submit to the House and to the 
hon. lady Member that this  larger 
consideration would be affected very 
much if we go ahead in a piece-meal 
way which may not fit in. I cannot 
for the present say whether some of 
the suggestions made  in  this  Bill 
would fit in with any larger consider
ation. They may fit in, some of them; 
maybe, some other series of changes 
or amendments might be suggested. 
Therefore, as I said. Sir, I am in this 
difficulty, because I do entirely sym
pathise with and support the broad 
objective she has.  But I fear I can
not support an  amendment of  the



4345 Criminal Law 24 AUGUST 1956 Amendment Bin 434<J

Constitution, which is a serious mat* 
ter, in this rather piece-meal wyy. 

Mr. Chairman:  After heaving the
speech of the Prime Minister, may 
1 know the reaction of the Mover of 
the Bill?

Slirimati Khongrmen: Sir, in view of 
the sympathy expressed by the hon. 
Prime Minister, and also in view of 
the assurance given by him that he 
will look into this, I beg leave of the 
House to withdraw my Bill.

Mr. Chairman; Has the hon. Mem
ber leave of the House to withdraw 
the Bill?

The Bill was, by leave, withdrawn.

CRIMINAL LAW AMENDMENT BILL

Shri M. L. Affrawal (PiUbhit Distt. 
cum Bareilly Distt.-East):  I beg to 
move:

“That the Bill further to amend 
the Indian Penal Code, 1860, and 
the Code of Criminal Procedure, 
1898, to provide for the abolition 
of capital punishment, be taken 
into consideration.”

Sir, I consider it a privilege to have 
been allowed an opportui)ity to intro
duce this Bill and now to move for 
its consideration.  Nobody can gainsay 
that  the subject  is of very  great 
importance.  Although  the  subject 
admits of making a great  appeal on 
emotional grounds, I would refrain 
from doing so and try to convince 
this hon.. House on sheer merits, and 
I expect this hon. House also to bear 
with me and consider the subject dis
passionately, with due solemnity and 
come to a decision on the merits of 
the case.

In this connection. Sir, I was not a 
little surprised and pain̂tofind that 
the hon. Minister in the Ministty of 
Home Affairs, Shri B. N. Datar, on 
the 21st April, 1956, in replying to a 
supplementary on Starred  Question 
No. 1633 permitted himself to make 
a casual remark:  ‘"there are  other 
noughty considerations on account of 
which it is not possible at this stage

to take up the question of the sus
pension of the death sentence  when 
nearly 9,000 murders are taking place 
every year in India.”  I presume that 
the hon. Minister knew that this Bill 
was pending, and it would have been 
better if he had refrained from per
mitting himself to have  made this 
remark without hearing the views at 
the House.  I regret this remark very 
much and I hope the hon. Minister 
would also regret it.

Before going into the merits of the 
Bill, I would like to say briefly the 
position with respect to death penalty 
in the world.  In  Europe capital 
punishment has been  abolished or 
allowed to fall into disuse in Austria, 
Belgium,, DenmarJc, Finland, Holland, 
Iceland, Italy, Luxembourg, Norway, 
Portugal, Rumania, Sweden, Switzw- 
land, and West  Germany; and for 
murder, the USSR,  Six  American 
States are without death penalty and 
9 American States have restored it 
after they have abolished it, the abo
lition having remained from 2 to 28 
years.

Shri Feroze Gandhi  (Pratapgarh
Distt.—West cum Rae Bareili Distt— 
East): Sir, there is no quonmi in the 
House.

Mr. Chairman:  The bell is being
rung.  Now there is quorum.  *nie 
hon. Member, Shri  M. L. Agrawal, 
may continue.

Shri M. L. Agrawal: Shr, in 12 of 
the South American  States capital 
punishment has been abolished-  In 
the  British  Commonwealth  onV 
Queensland is witiiout it.  New Zea
land abolished capital punishment in 
1941 but re-introduced  it in  1950. 
There is again going to be a referen
dum to decide the position finally.

It would appear that in the Ameri
can States there has been a slow pro
gress in the movement for abolition. 
It is due perhaps to the influence of 
Great Britain that  we  may, in a 
measure, attribute the slow progress 
of the  abolition  movement in the 
American States.
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Penal legislative policy in England 
was till recently dominated largely
V by the same classes of well-born and 
well-to-do  which  resisted  the 
reform of the penal law a century 
ago. Penal policy in the U.SA. is in 
much the same degree influenced by 
the legal profession with its natural 
conservatism re-inforced by a vene
ration for English law  and proce
dure. Even in those countries having 
capital  punishment,  the  law  was 
nullified by the decision of the jury 
who refused to convict anyone for 
this offence.

Before discussing the  position in 
the United Kingdom, I may just men
tion why some of the States in the 
Û .̂ first abolished capital punish
ment and then restored it.  In this 
respect, there was a Royal Commis
sion appointed in England, in 1940, 
and it presented its report in 195S. 
It made enquiries in England and in 
other countries, and in America, they 
have recorded th  ̂decisions  about 
this matter in these words:

‘‘Professor Thurston  SeUin of 
the University of  Pennsylvania, 
Secretary-General of the Interna
tional  Penal and  Penitentiary 
Commission thought that the main 
reason for the restoration of capi
tal punishment was always the 
same. Something happened which 
aroused popular feeling, probably 
quite irrationally, and the legisla
ture rushed into imposing  the 
death penalty.  He added that if 
we look at some of the States 
that abolished the de&ih penalty 
round about 1914,  we find that 
they restored it during the demo
bilisation period.  There  were 
things happening then, and it was 
assumed that it had been a mis
take to abolish the penalty  and 
they re-introduced it;  yet, the 
homicidal  rates of  later years 
indicate that there was no rela- 
tlonsfaip between the two”.

So, the reason was not that they 
Ihotight that the abolition of death

penalty has led to an increase of mur
ders, but that  there  were  other 
reasons.

In the United Kingdom, the posi
tion has had a chequered  history. 
There were 222 offences  including 
cutting trees, stealing five  shillings, 
stealing  a  handkerchief,  etc., that 
entailed the death penalty.  In the 
reign of Henry VIII, there were 72,000 
public hangings for theft.

It is nearly 90 years ago that a 
Royal  Commission  was  appointed, 
that is, in the year 1866, and it was 
manned by 12 persons.  Five of them 
recommended the abolition of capital 
punishment while all the 12 recom
mended  degrees  of murder  to be 
introduced  so that  in  every  c«ise 
there may not be hanging.

Public  executions were  abolished 
in 1868.  By a series of enactments 
like the Infanticide Acts of 1922 and 
1938,  Sentence of Death,  Expectant 
Mothers Act of 1931 and the Criminal 
Justice Act of 1948 and the granting 
of reprieves by the Home Secretary, 
(ttpital punishment has become very 
rare.

Between 1866 and  1949,  several 
Parliamentary committees and Royal 
Commissions have been investigating 
into this  matter  and made  their 
recommendations including abolition 
and suspension of death penalty for 
an experimental period of five years.

It was in 1948 that  during the 
course of discussion of the Criminal 
Justice Bill, Mr. Sidney  Silverman 
had introduced what has become now 
his famous clause, namely, that death 
penalty should be suspended for five 
years.  He was a private  Member. 
That clause was not agreed to by the 
Lords and the Commons  did  not 
insist upon  its retention.  In  the 
meanwhile,  the Royal  Commission 
had been appointed. It was appoint
ed  only  to  consider  the 
policy  of  death  penalty,  and it 
assimied  that  the  death  penalty
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would remain.  But, they were to find 
out whether it could be modified so 
as to reduce the number of hangings. 
Their report was discussed in 1955 on 
a motion made by the Government. 
At that time also, an attempt was 
made to introduce the abolition of 
capital punishment but that also fail
ed. Then, Mr. Sidney Silverman again 
introduced a one-clause Bill.  That 
also was not admitted.  Finally, the 
Govemm«it introduded a  resolution 
in 1956 and to that resolution, Mr. 
Ede moved an amendment, and that 
was carried by virtue of which it was 
decided  by  the  Conmions that the 
death penalty would  be  suspended. 
The Government  promised that it 
would respect the decision and intro
duce legislation.  Later on, they said 
that it will be done through a Private 
Member’s Bill.

Mr. Sidney Silverman again intro
duced a Private  Member's Bill fpr 
abolishing the death penalty and that 
was passed by the Commons. But the 
Lords rejected it Of course, they can 
delay it but not kill it.  They can 
delay it for one year̂ and I am sure 
that after one year, the Bill would 
be passed by the British Parliament 
as a whole.

Very receitly, on 9th May, 1956, a 
new Penal Code for Poland was pub
lished, by virtue  of  which  death 
penalty was abolished in Poland.

Coming nearer home, I might men
tion Ceylon.  The Ceylon  Govern
ment decided to suspend death penalty 
for three years.  On the 16th Febru
ary, 1956, Mr. S. N. Evans twitted this 
country and its Prime Minister  in 
the House of Commons on this ques
tion. He said:

“Let me turn to what, in ideolo
gical jargon, is  now  described 
as the uncommitted part of the 
World India.  How many  timep 
have I heard my Right  hon’ble 
Friends assert that Mr. Nehru is 
the  most  enlightened  humani
tarian  statesman  in the  world 
today?  But Mr. Nehru has  not

done away with capital punish
ment”.

Speaking in this House, during the 
last session, the hon. Home Ministtt* 
said:

“Our country is more  peace
ful th«i any  other  country in 
the world.  The number of cogni
zable crimes  committed  in this 
country was the lowest  in  the 
worM.  It was 1,407 per one lakh 
of  the  peculation  in  U.Ŝ 
980 in the United Kingdom, 802 in 
France, 235 in Ceylon and 154 
in India.  The number of  mur
ders per one lakh of the popula
tion came to 3*7 in France, 5*9 
in Ceylon, 4*2 in USA and 2*7 in 
India.

In the matter of serious thefts, 
the figure for India was 48*8  as 
agsSfist 364 for the USA and 171 
for the U.K..”

With this state of affairs,  it  is a 
challenge to our Government to show 
why if any country, even a  coimtry 
physically and morally in shambles as 
Germany was in 1948 could abolish the 
death poialty without any ill effects, 
this country of ours, the land of Lord 
Mahabir  and  Buddha—and  of
Mahatma  Gandhi,  the apostles  of 
peace and Ahinsa and of  humanita
rians like Shri  Nehru and  Pandit 
G. B. Pant and a country which the 
hon. Home Minister only the other day 
proved to be the most  peaceful  and 
civilised among the nations  of th« 
world, should need the continued pro
tection of the hangxnan.  The greatest 
argument against  the  abolition  of 
death penalty is that it is a deterroit 
It is no doubt a deterrent̂ but we have 
to see if it is a deterrent which is 
unique and which cannot be r̂laced 
by any  other  punishment.  Persons 
whp have  considered  this  problem 
have come to the conclusion that, just 
as is foimd in the countries in which 
death penally has been abolished, life 
imprisonment is equally a good deter • 
rent.  That it is not a deterrent,  but 
on  the  contrary  it  is  a  slight 
encouragement for murder, has been 
found  by  many  authorities. The
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greatest  of all living  psychologists. 
Dr. Jung, is of opinion that on  the 
whole, capital punishment is a slî t 
dcouragement to murder rather than 
a deterrait During the debate on the 
Criminal Justice Bill, Lord Stansgate 
said **public hangings were abolished 
in Great Britain in 1868, because  it 
was  found that instead of prevent
ing m̂ der,  they  actually  incited 
people’l

It will be clear that death penalty 
Is not the unique deterrent that it is 
made out to be. A hundred years ago, 
the Select Committee of Parliament 
reported in 1836 as follows:

“We are induced to believe that 
selection of a few culprits who 
alone are to suffer death out of 
a greater number convicted  for 
the sama offence does not dimi
nish but on the  contrary  tends 
to  increase the number of off
enders.”

So, it is wrong; it is a prejudice in 
the minds of the people that  death 
penalty is a deterrent which has  no 
equal.  There  have  been  many 
examples  in  England about  such 
incitement.  I would not go into de
tails;  I  will  give  only  a 
few  names:  Majoram,  Rhodes,
Heath,  Thomas  Wicks  etc. 
Those  were  the  persons  who 
were led to commit murder by incite
ment by witnessing public hangings 
and executions.  According  to Rev. 
Roberts of Borstal, out  of 167 con
victs under the  sentence of death, 
whom it had been his duty to visit, 
with the exception of 3 only, the rest 
admitted to have been present at and 
having witnessed at least one execu
tion.  So, it is not a fact that a man 
is deterrent by seeing pubUc execu
tion or hearing about it.

The  next  point  is  that  death 
penalty  is  an  extremely  severe 
penalty.  Punishment  should  be 
severe, but it should not be  over- 
severe.  Severity  defeats  its  own 
purpose.  In the reign of Henry VIII, 
72,000 thieves were sent to the gal
lows.  In the reign of Elizabeth, the 
▼irgin, 19.000  criminals penshed  at

the end of the rope.  But there is no 
record in contemporary chronicles of 
any diminution in  the incidence of 
crime.  There  is  an  interesting 
example.  In 1830, when death was 
the penatly for  forgery, a  petition 
signed by 725 bankers from 214 cities 
and towns  was  presented  to  the 
Parliament praying:

"That your  hon.  House will 
not withhold from them that pro
tection to their property  which 
they would derive  from a more 
lenient law.”

Capital punishment is, after all, a 
selective penalty.  We do not  hang 
boys; women are immune generally 
from this punishment. Drivers on the 
roads commit so many murders, but 
they are not hanged.  Then, there 
are persons who attempt to commit 
murder and fail; those persons  are 
equally dangerous, but they are not 
convicted and put to death.  There
fore, it is after all a selective remedy 
and it cannot have that effect which 
death penalty should have.

The next point is about certainty 
of pimishment.  If it is certain that 
all offenders would be hanged, then 
it may have some deterrent effect; 
but it is not so.  When death penalty 
was inflicted for minor offences, peo
ple preferred to get themselves tried 
on  capital  charges,  because  the 
chances were that they would be let 
off when they were tried for a capital 
charge and they were certain  that 
the juries would not convict them to 
death.  There are many examples to 
illustrate this point, but I would not 
take up the time of the House by 
giving all these examples.  The hon. 
Home Minister said that 9,000 mur
ders are committed every year in this 
country.  Every  murder  committed 
and every man  hanged is an argu
ment to show that death penalty is 
not a deterrent; because, if it were a 
deterrent, he would not have com
mitted  that  murder.  Therefore,  1 
submit that  it is a  totally  wrong 
argument to say that death penalty 
is a deterroit.
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We have to see what is the per
centage of the  persons who c<»iunit 
murder.  If you  abolish  the  death 
penalty and even give a reward for 
committing murder, a vast majority 
of the  persons would  not.  commit 
murder.  The  vast  majority of  the 
people are such that they will never 
commit murder.  Only a small frac
tion of persons are of that nature as 
to commit murder for gain.  Mostly, 
people get suddenly provoked, fly into 
passion and without considering  the 
consequences, commit  murder.  The 
percentage of such murders is very 
high.  When a man is in that state of 
mind, how can he consider the effect 
of death penalty?  He would not Con
sider  it.  Mr. M. J. Sethna,  PhJ)., 
Bar-at-law, has found that  psycho
pathic and emotional people accounted 
for 73*72 per cent, of  the  murders 
while 26*28 per cent, of the murders 
were accoimted for  by the  profes
sional  murderers.  This  is a  smaU 
fraction.  Let us also see how many 
of such murderers are actually brought 
to book.  Mostly they escape detec
tion.  Some of them are acquitted and 
some get transported  for  life  and 
ultimately only a limited number—a 
very small number—of  them  suffer 
the death  penalty.  We should  not, 
for this small number, continue this 
penalty which, I think, is a vestige of 
barbarism and disgrace to this coun
try.

It is said that fear of death pre
vents men from committing murder. 
The fear of death should be of imme
diate, Certain and irrevocable death 
and not of death at some undefined 
period of time, because the difference 
between the two is of great propor
tion.  Everybody knows that he will 
die when  is doomed to die, but 
should he Jien always go about in 
fear of death?  During the air raids 
in London, there was  no wholesale 
evacuation of towns and cities. There
fore, the risk  and fear of  death is 
only of immediate death which comes 
about when a man is about  to  bc 
hanged; not before that  Before that 
he thinks he can escape detection as 
that is his only hope.  If he cannot

escape detection, he will not commit 
that crime.

Then it is said that people do not 
unnecessarily risk death.  People  do 
risk death.  They may risk death for 
ideals, from patriotic fervour, in the 
cause of acjhieving some form of fame 
and in a personally hedonistic pursuit. 
We have heard the stories of many 
such peoples.  We have examples of 
people who  have risked  death  in 
climbing  high  mountain  peaks, in 
arctic exploration, in flying aeroplanes 
etc.  Recently, we had thfe example of 
one  English  frogman  who  risked 
death and the other French birdman 
M. Leo Valentin  who  also  risked 
death.  Then we see that in unlawful 
assemblies people face bullets for some 
objects.  We have the recent examples 
of the Kalka firing and the Ahmedabad 
firings.  They show that persons are 
not afraid of death and they do risk 
death.  They face bullets.  Death  is 
not such a frightening thing that man 
would not face death.  So much for 
the fear of death.

Now we come to the most important 
point, its deterrent aspect  What are 
the statistics?  The  Minister in  the 
Ministry of Home Affairs, Mr. Datar, 
stated that 9,000 murders are com
mitted  every year.  What of  that? 
What does it  show?  Does it  show 
that this number is due to the  pre
sence on the statute book of the death 
penalty?  That is not the reason. Here 
there were no investigations.  There 
have been  investigations  in  other 
countries.  First  there  was  death 
penalty existing in those countries and 
then  it was  abolished.  The  death 
rates prior  to  abolition  and  after 
abolition were considered and it was 
found that there was no increase in 
the death rate.  Therefore, it cannot 
be said that  death  penalty  causes 
diminution.

Now I would give the authority of 
that same Royal Commission presided 
over by Sir Ernest Gower.

“We agree with Professor Sellin
that  the  only conclusion which
can be drawn from the figures is
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that there is no clear evidence of 
any influence of the death penalty 
on  the homicide  rates  of  the 
states.  The  general  conclusion 
which we have  reached is  that 
there is no dlear evidence in any 
of the figures we have examined 
that  the  abolition  of  capital 
punishment has led to an increase 
in the homicide rates or that its 
re-introduction has led to a fall.”

In 1948 flogging was  abolished  in 
the United Kingdom. Mr. Eden, Home 
Secretary, in a later debate said in 
the House of Commons:

“The astounding thing is  that 
crimes of violence which are pre
viously punished by flogging have 
decreased.”

I think this should be our experi
ence also sometime hence.  Regarding 
abolition of whipping he said:

“The prophesies that were made 
that this would  lead to a  great 
increase of crimes for which flog
ging was  the  punishment  have 
been completely disproved.”

As I said, in the United Kingdom, 
capital  punishment  was  for  222 
offences and every time an attempt 
was made to abolish capital punish
ment for some offence, there was an 
outdry that life and property would 
become  insecure.  But when  death 
penalty was  abolished,  these  fears 
were falsified.

It may be said that these examples 
which I have cited are examples from 
other countries and not from India. 
Unfortxmately, we have not made any 
researches in this direction.  We have 
not made  any  statistics  over  this 
matter.  I asked for many figures and 
statistics from the  Home  Ministry. 
They have supplied some.  But they 
have no bearing on this aspect of the 
question.  But  I  say, if we  treat 
murder as prompted by basic emotion 
that basic emotion is common to all 

to  all  human  beings, 
whether they are in  England or  in 
India  and,  therefore,  no  question

arises as to whether things would be 
very much different in In̂ a.  I think 
that if investigations are carried  out 
and figures are collected,  the  same
experience would be obtained.

So, doming to that example, coming 
to that result  found  by the  Royal 
Commission that death rate does not 
increase on abolition of death penalty, 
I would submit one thing for con
sideration.  If you drive a motor car 
and it runs at exactly the same speed 
whether the  brakes  are off  or on, 
surely it is  an indication  that  the 
brakes  are not working.  Therefore, 
if the death rate is constant, it shows 
that the death penalty does not act as 
a  deterrent.  Whether  the  death 
penalty is there or not, the same result 
would follow.
Then, we must not give too much 
emîasis on the deterrent effect of 
death penalty because  to make  the 
results of wrong doing so. unpleasant 
to A that B will be frightened into a 
negative sort of virtue, is only a poor 
achievement, but it is psychologically 
unsound, for in this way you only 
suppress the outward  expression  of 
the evil desire, and the desire itself 
remains to work itself  out in other 
ways.  The real task for society should 
always be to remove the root causes 
of crime.  By placing  the  emphasis 
upon the criminal rather  than upon 
the various forces which go to make 
him what he is, a retributive punish
ment actually hinders the accomplish
ment of this fundamental aim.

Then, over  and  above  the  most 
important point of deterrence, death 
penalty is defended on other grounds. 
There are three other grounds: theory 
of elimination or social hygiene argu
ment, theory of prevention and theory 
of retribution.  As regards the theory 
of elimination, I would submit that it 
is absolutely unscientific because we 
cannot eliminate ^ our bad persons. 
The theory says: why should we keep 
a man who  is unfit to  live in  the 
society,  who is  a  menace to  the 
society?  Should we  do away with 
those persons?  If we just extend tiiis
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theory, we will see that there are so 
many other persons  suffering  from 
great  diseases,  loathsome  diseases 
incurable diseases etc.  We do not kill 
all of them.  We just find shelter for 
them in asylums and provide treat
ment for  them.  So, this is a  very 
inhuman opinion and is not applicable 
to our case.  Then there is the theory 
of  prevention.  I  would, of  course, 
admit that death penalty is a com
plete prevention.  A man would  not 
commit murder after  he  has  been 
hanged.  But it has been foimd again 
by the Commission that those persons 
are good men and the Commission has 
reported in 1953 that  between 1934 
and 1945, 156 men and women were 
reprieved, after having been sentenced 
to  death.  Of  those  only one was 
arraigned for a second murder.

This was the testimony also of Mr. 
Ede (Ex-Home  Secretary of U.K.). 
He said:

“I hope that the experience of 
Mr. Lloyd George  would  agree 
with  mine  that  the  ordinary 
murderer who is reprieved is the 
mildest  mannered  and  best 
behaved  inhabitant  of  Her 
Majesty's prison and presents very 
little diflftculty indeed.”

Our Prime Minister Shri Jawaharlal 
Nehru also speaking in the Lok Sabha 
on 28th May, 1956, said:

“I can  find an  excuse  for a 
murderer but not for a  person 
who throws stones. A person in a 
fit of passion may commit murder 
I have lived with  many mur
derers in the prison—rather I got 
to like them.”

This supports the testimony of Mr. 
Ede.

I submit that neither on the theory 
of elimination, nor on the theory of 
prevention it is good to  retain  the 
death penalty.  Coming  to the  last 
question of retribution,  the idea  of 
punishment of any type solely to get 
even  is  gradually  disappearing, 
together  with  the  other  older 
unscientific criminological concepts. It

is  theoretically' primitive  and  it 
ignores social responsibility and dis
regards the possibility of reformatibn. 
The further becomes our insight into 
the springs of  human  conduct̂  the 
more impossible does it  become  to 
maintain or justify  this  antiquated 
doctrine of retribution.  I have tried 
to  show to this  House  that  these 
theories do not help for retaining the 
death penalty.

There is another aspect also.  What 
do  we do  when a  man  commits 
murder?  He  is  prosecuted.  Some 
witnesses  are  produced.  Some  of 
them may be lying.  Some may only 
be circumstantial.  Sometimes,  con
viction takes place on circumstantial 
evidence.  The Judges try to come to 
a decision on.a comparison and sifting 
of evidence, and  on the balance  of 
evidence on either side.  They try to 
approach to certainty. That can never 
be attained in practice.  There  have 
been cases in which it has been found 
that a man who never committed any 
murder was hanged.  When a man is 
sent to prison or some other harm is 
done, he may be compensated.  But, 
death  admits  of  no  compensation 
because the man is not there to receive 
compensation.  This is what Lafayette 
said;

“I shall  ask for  abolition  of
capital punishment  until I  have
the infallibility of human  judg
ment demonstrated to me.”

There have  been  cases in  other 
countries where a man has been con
victed wrongly.  I would not take the 
time of the House in going over all 
these cases.  I would give only a few 
names:  William  Habron,  Brighton
Murder case,  Timothy Evans, Derek 
Bentley,  lliese  men were  hanged 
while it was found  that  they were 
innocent in the U.K. where the judi
ciary is highly developed and there is 
no chance of mistake.

There was another recent case  in 
which a policeman was attacked But, 
he  did  not  die;  fortunately  he
recovered.  If  that  policeman  had
died, three innocent men would have 
been  hanged. Nobody would  have



4359 Criminal Law  24 AUGUST 1956 Amendment bill 4360

[Skri M. L. Agrawal] 

adxxiitted that he had been concerned 
in the offence, if these men had been 
convicted or murder, as later two men 
did admit and the men would have 
been hanged.  This is a great danger. 
These cases are not only in England; 
they are in other countries also: in 
Û-A., in Grermany, Hungary, Holland, 
Austria.  It is true that I am not able 
to give any Indian cases.  But, as I 
said before, we have not made any 
researches in this direction.

Here is a very interesting case given 
by Mr. Paget in the House of Com
mons.  He gave a definite example. 
Two  citizens of  Brooklyn  and  of 
Massachusetts—these are two States in 
the U.S.A.—were charged in their res
pective States with the same murder. 
It was common ground that murder 
was committed only by one man.  On 
the same  evidence,  Brooklyn  jury 
found the Brookljm citizen and the 
Massachusetts jury the Massachusetts 
citizen guilty of  the same  murder. 
This is about the limit.  Such mis
takes do happen and it will be a great 
consolation if on this and no other 
considerations  the death  i>enalty is 
abolished- It is true that such chances 
are rare.  But, the chances are there. 
A witness before the Royal Commis
sion  showed  prescience  when  she 

said:

“I think it would be conceded 
that there might be a case where 
nobody would get the scnitilla of 
doubt because the fact that would 
give rise to that doubt was not 
known at that time.”

On this subject. Lord Samuel went 
to the heart of  the  matter  in  his 
evidence to the Select Committee. He 

said:

‘*1 do not think that one can ever 
say that no innocent man has been 
executed for murder in the past, 
nor can we  have  an  absolute 
assurance that no innocent  man 
will be convicted and executed in 
the future. The odds are thousands 
to one against it, but that is no 
consolation for the one.’’

Even if one man is wrongly executed, 
it is a matter of great shame.

As I began, capital  punishment is 
due  to  our  prejudice  and 
due to wrong traditions. There was a 
time when various kinds of  torture 
used to be inflicted to kill a man for 
murder—I would not  mention all— 
stoning to death, hurling down from 
great height, sewing the murder in a 
bag with a viper, a dog and an ape and 
throwing  into  water,  the  spanish 
inquisition,flaying alive, disembowling 
and evisceration, drawing and quarter
ing, etc. These are very  bad things. 
Our  conscience is shocked  to hear 
that such things were happening in 
the past. They  were for  such petty 
offences like shooting a rabbit, forging 
a birth certificate, theft  of a pocket 
handkerchief, association with gypsies,
adoption of disguise.....

Mr. Chairman: These are things of 
the past. ’

Shri M. L. Agrawal: But, whenever 
any attempt was made to  soften the 
rigour  of  this  law, it  was always 
opposed. I shall give only one exam
ple. In 1913, Sir William Garrow, the 
Solicitor General actually opposed the 
abolition of drawing and quartering, 
a cruel thing.  He said:

“Can Government exist without 
such  protection?  Are the safe
guards,  are  the ancient  land 
marks,  the  bulwarks  of  the 
Constitution, thus  hastily to be 
removed?”.

In 1932, Sir Robert Peel opposed a 
Bill to abolish capital punishment for 
stealing over  five  shillings  from a 
dwelling house. He looked upon this 
as a most dangerous  experiment. In 
the Lords, Lord  Ellenborough, the 
spirited defender of Warren Hastings, 
—he was a famous Lord Chief Justice 
of England-said:

“I  trust your Lordships will 
pause before you  assent to an 
experiment pregnant with danger 
to the security of property and 
before you repeal a statute which 
has so'long been held necessary
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for public security. I am convinc
ed with  the  rest of the Judges, 
public expediency requires there 
should be no remission of the ter
ror denounced against this des
cription of offenders.

“My Lords, if we suffer this Bill 
to pass, we shall not know where 
to  stand,  we  shall  not  know 
whether we are upon our heads or 
our feet. Repeal this law and see 
the contrast.  No  man can  trust 
himself for an hour out of doors 
without the most alarming appre
hensions, that on his return, every 
vestige of  his  property will  be 
swept off by the hardened robbsr.”

This  was  the  opposition to such 
small  things.  I think  persons who 
oppose the abolition of death penalty 
are in the same tradition.  They also 
do not like a change or innovation. 
But twenty years hence they will find 
that their decisicHi was not proper.

5 P.M.

Apart  from  these  things,  death 
p«ialty imposes an odious and degrad
ing work on the executioners.  We 
shun them.  We do not consider them 
to be of the same social status.  Even 
those persons who like death penalty 
would not like to associate with the 
hangman and the executioner.

Pandit Xhakiir Das Bhargava: Even 
if electrocuted?

Shri M. L. Agrawai; That does not 
make any difference.  I will come to 
that point if necessary.

The press  publicity  also is very 
injurious, at least mostly to the young 
minds, and it was for this purpose 
that we introduced in the House a 
Bill for  abolishing  horror  comics. 
Young men take to these things and 
imitate crime.  On this ground also, 
it is desirable to stop  this kind  of 
punishment.

I also wish to put before the House 
the  feelings of  the  persons whose 
relation is to be executed.  If you put 
a man to death, it does not alleviate 
the  sufferings of the  persons whose 
relation was killed, but it causes un
necessary suffering to the relations of

the persons to bêput to death.  Stacey 
Aumonier has described very well the 
feelings of the persons related to the 
doomed man:

“Have you ever tried to visua
lize the feelings of a mother on 
the night before her boy is to be 
hanged?  (And no crime is going 
to curb maternal love; rather it 
will make greater claims on the 
protective instinct).  The  agony 
and horror which you and I repre
senting the State must inflict on 
this  perfectly innocent  woman 
must be more terrible than any 
pajn the murderer can inflict on 
his  victims.  And  as with  the 
mother, so  may it be with the 
wife, the lover,  the sister,  the 
father, the brother, the children 
and the loyal friend. To all these 
people life must become nimibed 
and meaningless at the time and 
for ever after a haunted wilder
ness, where the demons of revenge 
for ever lurk.”

In the Indian epic the Maha Bharata 
there  is  a  very  interesting  and 
excellent  discussion  between  King 
Dyumatsen  and  his  son  Prince 
Satyavan as regards the justification 
or otherwise of the  capital  pimish- 
ment.  The arguments of the Prince 
are strong against  criminal  punish
ment. The Prince asks: “Why penalise 
the  unfortunate wife and  childrMi, 
parents and relatives of the offendei 
by killing him?  Why put an end to 
all chance of reformation by destroy
ing  the  prisoner.  Again, it is seen 
that good children sometimes spring 
from wicked persons, so why deprive 
the world of this advantage?”

So, on whatever ground you may 
consider it, death penalty is not pro
per for this country.

Then  there is  the  question  of 
sanctity of life and reformation.  In 
this connection I would like to quote 
one or two views.  The Archbishop 
of Canterbury in 1948 said:

“Within the Church itself always 
and in the world so far as practi
cable, the law of love, with all its
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power to  forgive, to  convwt, to
reform and  to  refashion  must
permeate and  shape the  law of
punishment.”

So long as convicted murderers are 
alive  in prison,  there is a  double 
chance, first that any mistake can be 
rectified  and  secondly they  them
selves can be reformed.

The late Archbishop Temple said:

“I believe tiiat the example of 
the State taking life even when it 
only does so in return for a life 
already taken, does more to lower 
the value of  hxanan life in  the 
minds of the  citizen  than  the 
deterrent influence of this penalty 
can do to protect the lives of the 
citizen. In this way I believe that 
the main influence of the reten
tion  of  the  death  penalty is 
rather to increase than diminish 
the number of murders.”

Mr. Ede, Home Secretary in the 
Labour Government said:

“Those of us who believe that 
we live'in the New Dispensation 
cannot get away from the emphatic 
repudiation of  the doctrine  by 
the  founder  of  the  Christian 
Faith (the doctrine of an eye for 
an eye and a tooth for a tooth).”

“Ye have  heard  that it  hath 
been said an eye for an eye and 
a tooth for a  tooth.  But I say 
unto you that you resist not evil.” 

This occurs in the great manifesto 
of the Christian filth, the Sermon on 

the Mount

In 450 B.C. the Roman State abolish
ed capital punishment.  Five hundred 
years later an attempt was made to 
revive it.  Cicero reacted to it in this 

way:

“Far from us be the punishment 
of death, its  Ministers  and  its 
instruments.  Remove  them not 
only from the actual operation on 
our bodies, but banish them from 
our eyes, our ears, our thoûts, 
for not only the execution, but 
tbf apprehenaioo, the existence of

the very nature of these things ia 
disgraceful to a free man and a 
Roman citizen.”

This is a passage  from  Professor 
Hentiq:

“The State can only put  real 
life into the inviolability of life, 
which it continually and rîtly 
advocates in its reasons for con
demning  murderers  and in  its 
laws, if it sticks to its own prin
ciple through thick and thin.  If 
the unbridled despot bows down 
to the holiness of life, then it has 
found and brought  into use  ê 
strongest of all suggestions. Thus I 
see in capital pimishment a means 
of punishment whose advantages 
can be obtained by other means 
and whose disadvantages can be 
prevented in no other way than 
by abolishing it.  It is an insuffi
cient  means of  punishment  to 
which must be added the possi
bility of judicial error, which we 
cannot exclude.”

This is the •last on this subject by 
Max Grunhut:

‘The  maintenance  of  capital 
punishment as an  instrument of 
ordinary legal  system  can only 
discredit  the  declared  aim  of 
penal reform  that the criminal’s 
readjustment  should  be  the 
supreme purpose of punishment 
The State and  conrniunity oû t 
not to answer the criminal with 
his own weapon, destruction, even 
when they have to resort to force 
their  action should  express the 
hitler values of law and justice. 
For this reason they should apply 
a  punishment  whidi  does not 
per se prevent the culprit  from 
overcoming  a  realisation  of 
ethical values,  even, if he  may 
realise  this  only  by strenuous 
work and the fulfilment of duties 
within the  narrow world  of a 
prison community.”

I have shown that the burden is Oi 
those persons who are for relalBtni 
death penalty to show that it is i
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deterrant and a unique one.  So far 
there is no evidence to show that it 
is deterrent.  Their motto appeass to 
be expressed in this paradox: “It is 
wrong  to kilL  The  murderer  has 
killed.  Let us  kill the  murderer.” 
Although they themselves say that it 
is wrong to kill, since the murderer 
has killed  they want now to  take 
revenge.  That is their stand which is 
not logical.

I would conclude by giving a few 
opinions about this  capital  punish
ment, one or two from other  coun
tries and three or four from eminent 
jurists of our own country.  Sir Ernest 
Gower was Chairman of the  Ro3ral 
Commission.  He has written a book 
A Life for a Life.  After the report 
of the Commission was presented  to 
Parliament  Sir Ernest Gower  who 
was at  first a  retentionist  himself 
became converted to the other side 
and he has written this book in which 
he has given his opinion.  I think you 
will permit me to quote his opinion 
because it is authoritative:

“Before serving on the Royal 
Commission, I like  most  other 
people had given no great thought 
to this problem.  If I had been 
asked for my  opinion I  should 
probably have said that I was in 
favour of the death i>enalty and 
disposed to regard abolitionists as 
people whose heart were bigger 
Ihan their heads.  Four years of 
close  study  of  the  subject 
gradually dispelled that  feeling.
In the end I  became  convinced 
that the abolitionists were right in 
their conclusions, thoû I could 
not agree with all  their  argu
ments, and that so far from the 
sentimental approach leading into 
their camp and the rational one 
into that of the supporters, it was 
the other way about.  All I can 
say is that, to me, what I have 
called the *01d Testament* dogma 
of ‘a life for a  life* makes  less 
appeal emotionally than does tlie 
*New Testament’  dogma,  which 
forbids the taking of life by way 
of retribution.

4366

For me, therefore, the biurden 
of proof lies with the supporters 
of capital punishment.  It would 
be difficult to say just what it was 
that converted me to this view; it 
was the cumulative effect of many 
things, including such considera
tions as the right approach for a 
professedly Christian people, the 
manifestly  objectionable, not  to 
say, repressive features of capital 
punishment,  and  the  morbid 
interest, they excite,  the  possi
bility, however small, of hanging 
an innocent man, and the  large 
part that the element of vengeance 
seems to play in the demand for 
capital punishment  Perhaps, tiie 
turning point was when I learned 
what a large number of applica
tions there were  for the post of 
hangman.  Any State institution,
I thought, that inspires ambitions 
of that sort in its  citizens,  and 
satisfies some of them, surely does 
need to justify itself on utilitarian 
groimds.’*

Mr.  Justice  Frankfurter  of  the 
Supreme Court of the United States 
of America says:

“I am strongly against  capital 
punishment for reasons that are 
not related to  concern  for  the 
murderer or the risk of convict
ing the innocent and  for  other 
reasons and considerations. When 
life is St  hazard in a  trial,  it 
sensationalises the  whole  thing 
almost unwittingly; the effect on 
turies, the Bar,  the public,  the 
judiciary, I regard as very bad.
I think, scientifically, the  ĉaim 
of deterrence is not worth much. 
Whatever proof there may be in 
my judgment does not  outweigh 
the social loss due to the inherent 
sensationalism of a trial for life.”. 

Then, Lord Templewood says:

“The death  penalty surrounds 
with an atmosphere of unhealthy 
melodrama a  particular form of 
crime and leaves the mark of Cain 
on the family of  the  executed 
man. However carefully the death 
penalty is inflicted, State execu
tion  is a  repulsive  proceeding.
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Capital punishment is objection- 
ble,  because,  first,  contrary to 
modem  developments of  penal 
reform, it abandons the possibility 
of  reforming  the  murderer; 
secondly,  being  irrevocable,  it 
gives no opportunity for reversing 
a wrong sentence; thirdly, it places 
a hateful duty on all who take 
part in an execution; and fourthly, 
it lowers the moral  standard of 
the whole community.”.

Now, I come to some of the views 
held by prominent Indians. Dr. Sam- 
pumanand, Chief  Minister of  Uttar 
Pradesh, speaking in the Legislative 
Assembly of Uttar Pradê recently 
said that he was in favour of aboli
tion of capital punishment.

The issue of capital punishment in 
India was raised forcefully  by  the 
late lamented Speaker of  the  Lok 
Sabha, Shri G, V.  Mavalankar,  in 
June 1954, when he described capital 
punishment as the  last  vestige  of 
colonialism. The opinion of the late 
Shri G. V. Mavalankar was enforced 
by the Solicitor-General of India, who 
held that the  death  penalty  had 
never been a deterrent.

The HindiLStan  Times,  a  leading 
newspaper of this country, wrote on 
this subject as follows:

T̂here is a very strong  case 
both on moral and criminological 
grounds for re-examination of the 
whole policy in regard to death 
penalty. Perhaps, in the circum
stances of the  country,  capital 
punishment could be  restricted 
to very extreme cases.”.

I am not certain, but I think our 
great jurist, Dr. Katju, the Defence, 
Minister also, is of  the view  that 
death penalty should not be retained.

Lastly, I shall give you Gandhiji’s 
views.

Writing in the Harijan, on March 
19, 1937, he said:

“I do regard death sentence as 
contrary to  Ahimsa.  Only  He

takes life who gives it.  All puni
shment is repugnant to Ahimsa. 
Under a State governed accord
ing to the principles of Ahimsa, 
therefore,  a murderer would be 
sent to a penitentiary and there 
given every chance of reforming 
himself. All crime is a  kind  of 
disease and should be treated as 
such.”.

I would not like to take more time 
of the House. So, I shall now sum 
up. I cannot convince myself that the 
people of my country are so much 
deterred  or  frightened  by  severe 
punishment, or so much more inclin
ed to commit violent crime, than all 
the people of all those foreign coun
tries, that  the  result  of  abolition 
would be different in  this  courtry

I am convinced that the retention of 
capital pimishment is a  retrograde 
action today, and abolition would be 
a great step forward along the load 
of civilisation and humanity.  I am 
certain that we in India shall sure
ly follow the enlightened example of 
countries which have abolished capi
tal  punishment, and  relegate  the 
hangman and the horrible tool.̂ of 
his trade to the barbarous past.

The Home Minister abolished whip
ping, following the example of Unit
ed Kingdom. He has  introduced  in 
this House a Bill to stop horror com
ics, which inter alia lead to imitative 
crime, again, following the example 
of Great Britain. The Home Minu
ter, in his Bill seeking  to  abolish 
whipping, gave the following groundi? 
in the Statement  of  Objects  and 
Reasons:

“Whipping as a punishment for 
criminal offences  is  outmoded. 
Most countries  have  abolished 
whipping.  Whipping is  a bart- 
arous’form of pxmishment, which 
has no  reformative value, and 
only degrades the offender.”.

‘T)issemination of horror com
ics is likely to encourage anti
social tendencies among children, 
and exert a harmful influence on 
young persons.”.
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These have been given as the rea
sons for the other Bill. I hope  iiie 
Home Minister  wouM  consistently 
apply the same criterian to judge the 
necessity and reasonableness of this 
Bill.

When the heat of controversy  has 
died down, this measure  would  be 
hailed as a symbol of the gteat moral 
and spiritual heritage of India.  The 
forebodings of the  people  of  ths 
tribe of the notorious Lord Ellenbo- 
rough, that the abolition  would  be 
followed by a flood of crimes would 
prove as baseless here as tliey did in 
the UK, where 220 capital offence? 
have been abolished. I have no doubt 
that the doubters would court the m- 
glorious fame of false prophets.

The abolition would  leari,  by  its 
great example of acceptance of  the 
principle of sanctity of life  by  ihe 
State, to a substantial and progres
sive diminution of  murder in this 
countr>\  And our  Home Minister,
who is a great humanitarian,  shall, 
after the placing of this measure on 
the statute-book, rank among  the 
great upholders  of the sanctity of 
life, like Sir Samuel  Romilly  c*nd 
John Bright, and shal'  be  courted 
amoung the great penal reformers and 
humanitarians  like  Bentham  and 
Beccaria.

I thank you very much for having 
given me this much  time.  At  tĥs 
stage, I do not want to take up more* 
of the time of the House.
[Mr. Deputy-Speaker in the CTwu'r] 

After the Home Minister replies to 
my motion, I hope I shall have occa
sion to reply to whatever he has to 
say.

With these words, I commend my 
motion for the  acceptance  of  the
House.

Mr. Deputy-̂ aker: Motion moved: 

“That  the  Bill  further  to 
amend the Indian Penal  Code, 
1860, and the Code of  Criminal 
Procedure, 1898, to provide  for 
the abolition of capital  pimish- 
ment, be taken into  considera
tion.”  *  '

WOMEN'S AND CHILDRENS  IK- 
STITUTIONS LICENSING BILL

Pandit Thakur Das Bhargaya: With 
your permission, I may be allowed to 
move that the Women’s and Child
ren’s Institutions Licensing Bill  be 
referred to a  Select Committee.

Mr.  Depaty-Speaker: Yes,  the
amendment may be moved.

Pandit Thakur Das  Bhargavac I
beg to move: .

“That the Bill be referred to a 
Select Committee  consisting  of 
Her Highness Rajmata Kamlendu 
Mati  Shah,  Shrimati  Jayashri 
Raiji, Shrimati Uma Nrfiru, Shri 
B. Ramachandra Reddi, Shrimati 
Tarkeshwari Sinha, Shri Nikunja 
Behari  Chowdhury,  Shrimati 
Amu Swaminadhan, Shri A.  M. 
Thomas,  Shri  Jaipal  Singh, 
Sardar Amar Singh Saigal, Shri 
Upendranath Barman, Shri Ful- 
sinhjf B. Dabhi, Shrimati Anusa- 
yabai Bhaorao Borker, Shrimati 
Minimata,  Shri  Diwan  Chand 
Sharma, Pandit  Chatur  Narain 
Malviya, Shri Mukund Lai Agra- 
wal, Shri Mohanlal Saksena, Shri 
Hari Vinayak Pataskar, Shrmiati 
Shivrajvati Nehru, Shrimati Su- 
shama Sen, Shri Radha  Raman, 
Shri Raghubir Sahai, Shri Bhakt 
Darshan, and Pandit Thakur Das 
Bhargava, with  instructions  to 
report by the  10th  September 
1956.”
I may be permitted to add that  I 

have not included the names of Shii 
Biswas  and  Dr.  K.  L.  Shrimali, 
because they belong  to  the  other 
House. But I would request them to 
be kind enough to help  the  Select 
Comimttee, by their  presence,  and 
they can do so imder the rules.

Mr. Deputy-Speaker: I  hope  th?
hon. Member would have no  objec
tion if the names of Shri Datar and 
Dr. M. M. Das are also added.

Pandit Thakur Das Bhargava. Yes, 
they may be added. I have no objec
tion. I have no objection even to the 
names of the Ministers who arc not 
Members of this House.  But I am 
informed that it is not possible under 
the rules.
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'Mr. Depaty-Speaker:  They  cannot
be included.

Pandit Thakur Das  Bharĝva: If
they cannot be included, then, it is 
certainly quite a different matter. But 
if the rules allow, I do not object to 
other M̂ bers of the House also be
ing there.
On  the  contrary, I am  anxious 

that others should also come.

Mr.  Deputy-Speaker:  The  other
Ministers can attend, but these two 
Ministers, Shri Datar and Dr. M. M. 
Das, would be included.

Pandit Thakur Das Bhargava: Cer
tainly.

Mr. Dcpnty-Speaker;  The question 
is:

“That the Bill be refeired to a 
Select Committee  consisting  of 
Her Highness Rajmata Kamlendu 
Mati Shah, Shrimati Jayashri Rai- 
ji, Shrimati Uma Nehru, Skri B. 
Ramchandra Reddi, Shrimati Tar- 
keshwari  Sinha,  Shri  Nikunja 
Behari  Chowdhury,  Shrimati 
Ammu Swaminadhan, Shri A. M. 
Thomas, Shri Jaipal Singh, Sar- 
dar Amar Singh  Saigal,  Shri 
Upendranath Barman, Shri Ful- 
sinhji B. Dabhi, Shrimati  Anu- 
sayabi Bhaorao Borkar, Shrimati 
Minimata,  Shri  Diwan  Chand 
Sharma, Pandit  Chatur  Narain 
Malviya, Shri Mukund Lai Agra- 
wal, Shri Mohanlal Saksena, Shri 
Hari Vinayak I*ataskar, Shrimati 
Shivrajvati  Nehru,  Shrimati 
Sushama Sen, Shri Radha Raman, 
Shri Raghubir Sahai, Shri Bhakt 
Darshan,  Pandit  Thakur  Das 
Bhargava, Shri Datar  and  Dr. 
Mono Mohan Das with  instruc
tions to report by the 10th Sep
tember 1956”.

The motion was adopted.

CRIMINAL LAW AMENDMENT 
BILL

Shn M. L. Agrswal: You have al
lotted only three hours for this Bill, 
out of vtiiich one hour has  already 
been spent So it  be better if you 
allot some  more time,  because  the 
Home Minister will take some  time 
for r̂ ly and others also may speak!

Mr. Depaty-Speaker:  Let us fir«rt
proceed with the discussion. Then we 
will see.

Shri D. C. Sharma (Koshiarpur): I 
congratulate the hon. Mover of  this 
Bill on the very * exhaustive survey 
that he has given of  this  problem. 
But the question is this: has he re
lated his arguments and his facts and 
figures and his philosophy  and  his 
social outlook to the conditions of the 
country in which we are living? When 
I ask myself this question, I  think 
that he has been referring to  otlier 
countries and to other circumstances, 
but he  has paid very scant heed to 
the conditions that we find in this 
country.  I therefore think that what 
may be good for a country in Europe 
or in America need not be good for 
our country also. *

Moreover, I find that the abolition 
of death penalty has not become  so 
operative that we can take note  of 
it.  It has been abolished in  a few 
countries, and they are small count
ries, and I do not know the circum
stances  which have led to the aboli
tion of this death penalty in  tnose 
countries. I have to look at this pro
blem, as the Mover says, from  tlie 
angle of the social needs and  the 
angle of the social justice  in this 
country. What are those?  The  hon. 
Mover of ttiis Bill has said that the 
interests of a civilised society require 
that we should abolish death penalty.
I ask myself this question: in what 
context has the word ‘civilised' been 
used? Are you using this word  in 
the same context in which Mussolini 
used it?  When he went to invade 
Abyssinia, Mussolini said:  *We  are 
going to civilise  Abyssinia*.  Is  it 
being used in this context that  we 
are marching forward in science  and 
technology? Of couî we are mar
ching forward in science and techno
logy. But I have on the floor of this 
House listened to the answers which 
haye been given by hon.  Ministers 
about nuclear explosions and about 
the danger-; which fall-outs have pro
duced. A learned Professor of  Cal
cutta University has told us that the 
fall-outs are going to have genetic
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effects on man, on human society and 
also on other things. Sir, we may be 
civilised in that sense also because 
our technological progress has been 
very high. But I would ask my hon. 
friend what are the criteria which 
he has used to think of society—i do 
not think he has referred particiilar- 
ly to Indian society; he has referred 
to society in general—̂ what are  the 
criteria that he wants to use to des
cribe a society civilised? I  do not 
say that India is not civilised.  We 
are highly civilised. I do not say that 
we do not have a very hoary civili
sation. We have all  that.  Ŵe  are 
proud of that. We are always rightly 
and legitimately singing the praises 
of that. That is all right. But civili
sation is quite different from the so
cial framework in which we are liv
ing today. The social framework may 
be a part of civilisation—a small part 
—but the whole of this problem has 
to be viewed in the light of the social 
framework in which we find ourselv
es today.

Some days back, I read a report of 
the Inspector General of Police  in 
Delhi. Delhi is  the  metropolis  of 
India, a very big city. And what ciid 
I find in that report? I found in that 
report that  there  were  so  many 
thefts, there were so many burglari
es, there were so many murders and 
there were so many riots and  there 
were so many dacoities. This is  one 
aspect of our social framework; I do 
not want to say tiiat this is the only 
aspect, but this is one aspect of our 
social framework. As you know, after 
the second world war, there has been 
a steep rise in the incidence of  all 
kinds of crime. We have  not  been 
able to arrest that up to this time.

So when I look at it, I am not look
ing at it only from the point of India, 
but from the point of view of other 
countries also, and I am lookmg at 
it from the social framework point of 
view which we have here, I find that 
our society has not as yet arrived at

that stage of perfection where you 
can abolish the death penalty.

I have read this Bill and I find in 
it nothing but - ‘omit’  ‘omit*  ‘omit* 
‘omit’. Th-ere are so many clauses and 
sub-clauses  and  there  is  no
thing  but  the  use of  the 
word omit, ‘omit’ ‘omit’. I would say 
that the time has not yet come when 
we should abolish the death penalty 
because that will come about  only 
when we become grounded  in  the 
principles of non-violence, when  we 
become grounded in the principles of 
truth and when we become ground
ed in the principles of ahimsa. If we 
live in a non-violent,  non-competi
tive and non-exploitative type of so
ciety, I think the death penalty will 
automatically be abolished. I believe 
that that is the goal towards  which 
we have to move. But  as  long ms 
competition is the law of life, as long 
as violence pervades our life and as 
long as ahimsa is not to  be  found 
there, I think this death penalty can
not be abolished. 'The hon. Member 
has said that from the  abolition of 
whipping we should go to the aboli
tion of the death penalty.  I do not 
see the logic of it. I never thought 
that the abolition of whipping was the 
first step and the  aboUtion of the 
death penalty was the next step. Of 
course, we have abolished whipping 
because that is a kind of barbarism. 
But we used to give  whipping for 
small crimes, for small lapses  from 
good behaviour or normal behaviour. 
But to base on the abolition of whip
ping an argument for tiie abolition of 
the death penalty, I would say, is not 
very logical.

What is the idea behind this death 
penalty? There are two types of cri
minals. There was a time when, in 
England, persons used to be hanged 
for stealing a thing which was worth 
only 6d. We have advanced and we 
have left that behind. But, punish
ment serves many purposes. Punish
ment is, I think, more than an̂'thing 
else deterrent My friend says that it 
is not necessarily deterrent I do not



4375 Criminal Law  24 AUGUST 1#58 Amendment Bill
4376

[Shri D. C. Sharma] 

know why it cannot be  necessarily 
deterrent. It is the  fear  of  death 
which, I think, keeps many persons 
from committing such crimes.  It is 
the fear of the death penalty  that 
prevesnts  people  from  doing  such 
things. If you abolish the death pen
alty, it means  you  make  murder 
cheap, murder without tears, murder 
without fear of any punishment, mur
der without any dire  consequences, 
without any fearful consequences.  I 
do not think that can be the philoso
phy of our society at this time when 
it is in its present stage of evolution.

It has been said that death penalty 
inflicts a great deal of suffering upon 
the survivors of the  person  upon 
whom the penalty is inflicted. I agree 
that this kind of punishment  means 
not only punishment for the  person 
upon whom it is inflicted  but  also 
punishment for those  having  such 
proclivities. That you cannot jjet over. 
There is the individual aspect of pun
ishment and there is also the social 
aspect of it. Both these have got to 
be taken into account. In fact, the 
social aspect of pimishment is much 
more  than  the  individual  aspect. 
Many a time persons have been kept 
away from committing crime because 
they have thought of the social con
sequences of the act.  If  they  had 
thought only of  their  own  selves, 
they would have committed crimes. 
So, I believe, that we have to bring 
into being a society, we have to bring 
into being a social  framework,  we 
have to bring into being a set of so
cial circumstances where murder be
comes superfluous, where nobody would 
irurder, where .>eople would bft abl« 
to keep their pas.ions under control 
and where the incentive for bad work 
will be non-existent.  We have to 
bring into being that kind of society. 
We have to work for the education 
of the people; we l;&ve to work for 
the enhancement of the social justice 
of the people. We have to work for 
giving people more social justice. We 
have to bring about that society and 
if w€ bring about that kind of socie

ty there would be no desire on  the 
part of anyone to commit any  mur
der. But to think that you are doing 
something grand by abolishing  the 
death penalty h not the right way of 
thinking.

One great English writer has said 
that  vegetarians are sometimes  the 
most ferocious beings. He said that in 
some contest I think sometimes hu
manitarians can also be very difficult 
persons to deal with.  Humanitarians 
impulses are to be called into play 
but they should be allowed to go only 
up to a certain limit. If humanitarian 
impulses outrun the needs of the so
cial situation, I think, they will lead 
to -disaster. I would,  therefore,  say 
that with our social evolution—I am 
not speaking of India only but of the 
world—the abolition of  this  death 
penalty is not warranted.
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ŷ Twr  ^̂TPTr̂nr ̂   ^

sqr̂ T̂T ’TiMt ̂

r̂rsFT   ̂̂
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n̂RTsft  ̂  ̂ 5T "̂d̂ r̂tr sTTTrf̂  ̂

 ̂ f̂T 3?̂   ̂ ?T t  vfgtnr ̂

?fk  5tt̂

fer ̂   ̂ ̂ RFT ̂  ̂ TTRTT ̂  ̂ H>dl

t, ^  ĴTRt  ̂  # VticTT̂ % 

fk̂ TT fwr  ̂ THT

3R̂  T̂R ̂  Î TRt ^

 ̂  ̂  3RT̂ R̂  I I
^ f̂iRT ̂ TRT̂ ̂    ̂ ̂ Tsrr ̂

I  ̂ imr̂ ̂  ̂  f[?R  ?r ̂

 ̂ T̂f>d  ̂ Tt̂ ’ERî 5 

f̂rrt  ̂*iHî H ̂  ̂  ̂   f ?flT
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[«ft *TRnnr

STTÔ ̂  #3#
 ̂ f%tr  d̂) ̂  ̂TSfT

 ̂̂srnft i

?(TErn: qr t  ̂f%

^ ^  TT  4><Hi  I

?rr5f <̂91 ̂  ̂  «RnrFT   ̂ ^

ĴTT̂  SZT̂FTT t ?fk  R̂t̂P

 ̂  ̂5RK ?HTt ̂  fRT̂  ^

f5TT I ̂ 3̂   f tr 4   ̂rR^

 ̂ ̂  ?IWr  W  7f?TW

 ̂ f̂nrr 'STRt i 

 ̂ M̂T<T  r̂̂T   ̂#F̂

T̂RRTT ̂  ̂    ̂ ^ ?TT̂

+'<r̂ '5TT̂  ̂̂    ̂t
?fVT ̂i*iin»i+  ôr̂ wr r̂if

infirm sq̂Fsrr m  miTTf̂ ^̂rnr ^

t. ̂  ̂  ̂
 ̂ ^̂FTT  t T̂Fsr 3Ft

5RFTT ̂  ^ ̂  ̂  ̂  ̂fTW

ifr ̂  ̂ I   ̂̂
T̂PT ̂  ^ ̂ mwr ̂  ?R ̂FPT ?rr to 

 ̂ W ^  ̂ts
 ̂  ̂  ̂ % ̂̂ K*+) ̂ ̂  ^

T̂PTT =srr̂ t ?fk iT̂ ?TT̂

 ̂̂ WPTT ̂TtTT '«iîa %, ̂  ̂  ̂ îTTT

l̂*-̂1<dl*̂ +̂' f̂rmx ̂  I # -̂[̂dl «TT 

M̂dK  ̂WJ ̂ ̂  ̂  r<4-m < 

(?TRtTr)
fd̂  ̂ f̂tr  +Hd)  T̂T̂ft 

fvil̂ ii ?TTTT̂ ^ WFFT T̂?T

r»ld̂ ̂ ^  ̂ t

?fk ̂  t| t ?î’r fsR^

r*i  ̂ # 3T̂  ̂t  r̂rasr

f̂T??p  T̂TTT̂   ̂ '>Tl4d 

oq̂d *Mdf

Î̂ f̂ T  ̂
 ̂fRT ill̂ ^ +KÎ T̂  ̂^  I 

 ̂ Wmt spT ITT ̂

«ll̂  ̂  ̂vi»l't>l i%̂r  5FT >TT̂

t̂?rr |,  wt’ft   ̂  ^

w m  fw  |.  ̂  ^  ?FR

r̂feFT  fw r̂rai  f̂fr 

n̂rrsr
f ̂ Hdl i   ̂ 1

?pfl“ ̂  fk'̂ZRi ̂ +1K *iHd)-M ̂[RFT 

 ̂TWr dl"  R̂dT

<Sf̂ H T̂FT ̂  -̂l̂dl f

im̂i{̂=hdT  W   ̂  ^  t 

 ̂ ?TRT  ?m  =!?)■
<̂d*n"d 5?t̂ w   ̂ ^

^ ̂  ̂  4̂«hd  ̂"m  I  ̂ ̂ TR" 

tIH 1'̂ ̂ f̂pr T̂ -q»i1dl  ̂  ̂«t̂1ff+

1̂ rR̂  P̂fd ̂  ^

 ̂ >3̂+̂ TO" *̂dl<̂IT  t»

 ̂ ̂  sî=M »T̂ f̂-m  ̂̂ Rhd

 ̂ ̂  r>iddl ̂cmxr   ̂ ^

TO   ̂ t ̂  cTiTR  T̂  ?T̂

f%̂T ̂   4 ?nT?RfT
T̂d"  ̂ 'TdT M<\im   ̂ ̂fPPTT

ĉzff ̂  ̂  ̂  ̂ ?TRR ;r- cf¥ fro 

wr, ̂ n̂r ̂ f+dn   ̂̂ ̂  1%  fd<-

<RR ̂ T̂RTW ̂

?T̂ ̂  «ft ?fk   ̂̂  +jh*̂

I f¥ 5T5rT̂ ̂  R̂h? #

r̂f^ f ̂  5f̂  ̂  szrtoff ̂  ̂  

r̂rf̂ ̂  ̂
I  î̂TT̂nft 5RT ̂   ^ ̂niT %

 ̂̂ TT̂ I I  ̂ ̂ ’TTJT# ̂  ^ 'Td'T

 ̂t ̂ ̂  ̂  ̂  ^ ̂ ^
15q̂ f?:̂ Wf̂ t ^

îfeT ^ szrf'sFd’  R̂# ̂ wr t ̂fk

 ̂  ̂ 5f̂
11 ̂  ̂  ̂   % ?ft ?nr

f 1 *̂TR   ̂ f̂ ^R ̂ R̂ ̂

5TO w
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^ ^̂TTT

 ̂ I  ?TRTft # ̂

 ̂ ̂   ̂ '5TFT W ̂  '3TTir

^ ̂TRT ^

I I ^

n̂T3?T I,   ̂ T̂nnr

^ I, ̂  ̂  fw f qr

 ̂?F5T ̂  »̂T ̂

f̂TR” M'm<  ̂ ̂ rrf f̂d»iH  ?fV̂ 

T̂4>4̂fd̂ ?̂l  ̂  irf̂rf̂   ̂   t,  wr 

^ YTT̂  I ̂  TZfPTT̂

 ̂  ̂  ̂ f wr t

'FTt̂ ̂TFT  ^

?n$ f w  ^

?TTTnT̂'T>raYt ̂  

^ %t(X   ̂’IRTT  f j% qitdq  ̂

 ̂ ̂  ̂  «TT I Wf̂

 ̂   ̂̂  q?t

=5ft̂ t   ̂ I ̂

wr fert ̂ 3pTTW $’ ?n  ̂ ^

f̂T̂ t ̂  5fr f̂Rft ̂  srat̂ R $# qr 

 ̂ wrm ̂   t ̂  ̂  ̂

 ̂̂ TT̂ ̂   I,   ̂̂

îTirr ̂    ̂̂l+H ̂  l̂*w fq9l*<

% TR ̂ ̂  W   ̂ TO 

I  ̂V R T T  ̂sirto ^

m vj'ti*h'  n̂rrsf ̂   ^  '3tTt-

I, ̂  f̂ MTT ̂FTT# ̂  t» ̂  ̂’TK

?rrsr ̂ ̂PRT ?nrr5r V 

tr̂ ■'inldl  ̂f̂tr ?rrc ̂

 ̂rft 'dti*f*̂ ̂*T f̂f̂'W  ^ vfRrq̂

 ̂<9T̂ ̂ <?!+<   ̂'SRT  T̂R̂ %

5rrar f, ̂ HTiw w\

f̂PTT   ̂ vfhft ̂  TPT W   ̂?ft 

ITR I t# «rf%̂  W ̂  ̂ ̂  

3FT   ̂f’TT̂ ̂    ̂I

«ftr #TFT#T̂ 

f  ̂ t I t *TĤ

VSIFT *1̂  5 ̂  f5ir

 ̂  ̂  «tr  f̂«nr  ffrr mf 

fw ̂ x #■  # sT̂rder  f̂

■̂<+K tr̂ ̂frfTRFT tST TO

«fk TtoT ̂ ̂fWrra" ̂  ¥TT  t

5TR# ^ f̂rfer  ̂ 1 t  g

It ̂ t̂r ̂    ̂ f̂enr

Pî'w  ̂f̂tr  ̂  ̂OTPT

?T fT  # j?Tito ̂  # 

r̂rriwR ̂    ̂?rtT ̂ nrnf̂

 ̂̂fix ̂   szTFf ̂ 7̂ ̂   f%

 ̂ SFT ̂JTTTT 5f̂  ̂  #iT35T | 

ĴTFTT̂  f%̂ ̂  ̂  ?3TnT ̂

 ̂̂  ̂  ̂  ̂2TFT  7?̂ ̂

5R  ̂̂  ̂TTrfT  I I

W ̂   *T̂  -m̂dl f <SfVH 4

T̂FRRTT i ÎTR tr̂

t ?rV?:  ̂ -̂»i1d) ̂"1«=M<

n̂ju  ?fhC  ̂   ̂ T̂EZPTT

5fT̂ ̂   Wi=T̂ ̂  ̂  1^

r̂fir̂ fĤ=fa  ̂ ̂  W ̂TT ̂ ̂  

iTT̂ ^   Wft f̂ £

 ̂̂ TPT̂ 7̂ ̂  dl* ’M'®«ii ft*TT I 

r̂®̂ % ̂3T*T #’ W   ̂̂nfl" 'TRT 

%  ?ft ¥*PT̂ #f%̂ "R

îTTW t̂V’C ̂   T  ̂̂  ̂ 

iT̂ #sf!̂  ^̂Rh" f̂NrrRT WPH

% 3̂1W I

Mr. Depaty-Speaker:  One amend
ment has been received from Shri 
Raghubir Sahai but it  was  handed 
over only at 5.25, So, it is late and I 
cannot accept and entertain it unless 
the Government is prepared to ac
cept it. May I know the reaction of 
the hon. Minister? The amendment is 
that the Bill be circulated for pur
poses  of  eliciting  public  opinion 
thereon by the 1st December, 1956. I 
want to know whether the Govern
ment accepts that.

6  P.M.

The Minister of Law and Minority 
Affain (Sbri Biswas): I do not know
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[l%ri Biswas] 
if I should speak now, because it is 
already six o’clock.

Mr. D<̂ty-Speaker;  I only want
ed to know whether the Gk)vemment 
is going to accept this amendment.

Sliri Biswas: What I suggest is this 
As a matter of fact, GovemmMit con
sulted the States and we have got the 
opinions of the different States, Most 
of them are  against this proposal. 
Now, the House has got to consider, 
and the Government have also to con
sider, whether having regard to that 
it would be worthwhile circulating it 
for opinion generaUy, not merely to 
the States—that has been done—but 
to the different High Courts, to the 
other different bodies and so on. I 
would in this connection suggest this. 
The Law Commission is sitting. The 
Law Commission has been approach

ed.........

Mr. Deputy-Speaker: At this mo
ment I only want to know whether 
the Government is prepared to ac
cept this amendment.

Sbri Biswas: I should not  acceot 
the amendment in that form.

mr.  Depaty-SpealMr:  Then it  is
100 late; I cannot entertain it.

Shil M. L. Agrawal:  Would  ac-
ceptcince by the  Government  mean 
acceptance of the motion for circu
lation or that it may be discussed in 

the House?

Mr. Depttty-Speaker: It would only
mean acceptance; nothing more.

Shri M. L. Agrawal: I think there 
is no harm if this amendment is also 
discussed by this House.

jUr. Deputy-Speaker: We will > see
whether it can be entertained for the 
next day. So far r̂s today is concern

ed.........

Shri Raghubir Sahai (Etah  Distt 
North-East cum Budaun Distt.-East): 
I have given notice today.

Mr. Deputy-Speaker: That  would
be considered separately. It won’t be 
discussed today. When it will comr 
up next time, then we will see whe
ther it can be discussed at that time

6.03 P.M.

The Lek Sabha then adjourned tUi 
Eleven of the Clock on Saturday, m* 

25th August, 199<5.
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Columns

PAPER  LAID  ON  THE 
TABLE . . . .  
A copy of the Notification No. 
S.R.O. 1645, dated the 21st 
July, 1956 together with an 
Explanatory  Note,  under 
sub-section (3) of section 5 
of the Indian Aircraft Aa, 
1934 was laid on theTable.

4245

BILLS PASSED 4245—84

The following Bills were con
sidered p. d passed.—

(1) Appropriation  (No. 3)
Bill . . . .

(2) Appropriation  (No. 4)
Bill  .  .  .  ..

(3) Government  Premises
(Eviction)  Amendment 
Bill, as reported by Select 
Committee  .  . .  4249—84

DEBATE  ON BILL AD
JOURNED .  . . .   4284—4303

4245-46

4246-47

4303—28

The motion to consider  the 
State  Financial  Corpora
tions  (Amendment)  Bill 
was moved by Shri A. C.
Guha, the Minister of Reve
nue  and Defence Expendi
ture.  After some discus
sion Di. Lanka Sundaram 
moved that the  debate on 
the Bill be adjourned.  The 
motion was adopted and the 
debate on the Bill was ad
journed,

BILL  UNDER  CONSIDE
RATION . . . .
The motion to consider  the 
Indian Railways  (Amend
ment)  Bill, as passed by 
Rajya  Sabha,  was moved 
by the Deputy Minister of 
Railways  and Transport 
(Shri Alagesan) and discussed 
and the motion was adopted.

REPORT OF  COMMITTEE 
ON  PRIVATE  MEMBERS’
BILLS AND RESOLUTIONS 
ADOPTED . . . .   4328-29

Fifty-ninth Report was adop
ted.

PRIVATE MEMBER’S BILL 
INTRODUCED  .  .  .
Central Government Servants 
(Option for Joining Contri-

4329

4390

Columns

4329—39,
4370-71

4339—45

bucory  Healih  Service 
Sch m O Bill, by Shri Jhu- 
lan Sinha was introduced.

PRIVATE MEMBER'S BILL 
REFERRED TO  SELECT 
COMMITTEE  .  .

Further  discussion on the 
motion to consider the Wo
men’s and Children’s Insti
tutions  Licensing Bill was 
continued. Pandit Thakur 
Das  Bhaigava  moved an 
amendment to refer the Bill 
to  a  Select  Comnuttee. 
The amendment was adop
ted and the Bill was referred 
to a Select Committee.

RIVATE MEMBER’S BILL
WITHDRAWN .  .  .

The motion to consider the 
Cons itut ion  (Amencment 
of the Sixth Schedule) Bill 
was  moved  by  Shrimati 
Khongmen and discussed. 
The Bill was withdrawn by 
leave of the House.

PRIVATE MEMBER’S BILL 
UNDER CONSIDERATION 4345—69, 

4371—88

The motion to consider the 
Criminal Law Amendment 
Bill was moved by Shri 
M. L. ̂rawal and discussed.
The discussion was not con
cluded.

AGENDA FOR SATURDAY,
25TH AUGUST, 1956-

Consideration  and passing of 
the Indian Railways (Amend
ment) Bill, as passed by 
Rajya Sabha  and the In
dian Institute of Technology 
(Kharagpur), Bill.  Refe
rence to Select  Committee 
of the Suppression  of Im
moral  Traffic in Women 
and Girls Bill and the Chil
dren Bill, as passed by Ra
jya Sabha.  Consideration 
of the motion to refer the 
Standards of Weights and 
Measures Bill to a Joint 
Committee.
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